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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
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PARLIAMENTARY DEBATES 
.(P a r t  I— Q uestions and A nsw ers)

• Friday, 10th February, 1950

The House met at Quarter to Eleven of the Clock.

[M r . S peaker in the Chair]

ORAL ANSWERS TO QUESTIONS 
Move of Government Offices from Delhi

*189. Shri Sidhva: (a) Will the Minister of Works, Mines and Power be
pleased to state whether proposals are under consideration for the removal of 
several offices of the Government of India from Delhi to other parts of Endia 
to relieve tension of acconmiodation in Delhi?

(b) If so, which offices are contemplated to be so removed?
(c) Tg it a fact that several Ministries are not in favour of removal of their 

offices from Delhi?
(d) What actJon do Government intend to take to see that offices which 

oould be removed from Delhi are so removed?
The Minister of Works, Mines and Power (Shri Gkadgil): (a) Yes.
(b) A list of, the offices in respect of wlrch decisions have been taken is 

placed on the Table of the House. The move of other offices is under consi­
deration. '

^ (c) Yes.
(d) The cases tliost* (jfficefi, the move of M'hich has not been agreed to 

by the conceined Ministries, are still under examination by a Committee of 
the Cabinet.

Xam es of Offices agrt^cd to he shifttd  out of Delhi

(1) Surveyor General of India, (2) Directorate of Marketing and Inspection, (3) Telephone 
Revenue Accounta OflRce of D.O.P & T., (4) Development Branch of the D.O.P. & T., (6) 
Radio Sloro) Depot, (6) Radio Construction Unit, (7) Radio Development Unit. Director 
cf Seamen’s Welfare. (9) D.A.G.P. & T. (Delhi and E.P. Tirde). (10) D .d.H .8 . (Part), 
fll) Medkal Council of India. (12) Dental Council of India, (13) Pharmacy Council of India, 
(14) Nursing Council of India, (15) Salt Controller (Simla and Delhi Portions), (16) Indian 
Standards Institution, (17) Employees State Insurance Corporation, (18'̂  Railway Clearing 
Accounts CWce, and (19) E.P. Railway Headquarters.

... Shri Sidhva: May I know, Sir, with reference to the list of offices that has 
bien placed on the Table of the House, the total number of offices that are 
going to be shifted, where they are going to be shifted and the number of 
persons involved?

Shri Gadgil: The number is 19. The places to which these offices will be 
removed include—Mussoorie, Dehra Dun, Hyderabad, Kapurthala, Alwar, 
Bharatpur, Dholpur, Baroda and Bombay.

( 1 7 7 )



The officers involved would be 50 and other ranks would be about 4,000.

Shri SidllVftI May I know wlien they are going and whether they have 
agreed to go?

Shri GadgU: The present position is that all these otfices have already been 
asked to move before the beginning of the next financial year. '

Shri Sidhva: ,May I know whether the office of the XJnion Public S^rvioe 
Commission is going to be shifted?

ShjA Gadgil: Not in the first batch at any rate.

3ft 3TTfq)#5r WT# w  f  ^  v R ^ l r

Shri Bhatt: Have any arrangements been made for the residential accom­
modation of the staff of the offices that are to be moved out?

: 3ft TO  7 ^  ^  cJRFTTfft t  ^  ^  I

Shri GMgU: Whatever residential arrangements could possibly be made 
would be made.

Shri Tyagi: With reference to (c), the hon. Minister has stated that some 
Ministries are not in favour of moving to other places. May I know which o f 
the Ministries are not in favour of moving from Delhi?

Shri Oadgil: Some Ministries are strongly not in favour of moving from 
Delhi and some othere not so strongly.

Mr. Speaker̂  The question is which of them are not in favour of moving?
Shri GadgU: I require notice of that.
Shri B. Das: May I know what action has been taken to bring the office 

the Auditor General from Simla to Delhi?
Shri GadgU: The present position is that it has been decided to bring to 

Delhi the office of the Auditor General, and as soon as accommodation is 
available, that office will be shifted.

Sardar B. S. Man: May I know whether the C.P.W .D. have taken note of 
the large number of vacant buildings and palaces in the East Punjab and 
States and why some of these offices have not been shifted there?

Shri GftdgU: All the vacant buildings and other availably accommodation in 
many of the States have been taken into consideration and gradually offices are 
being asked to shift. From the list T have just read, the hon. Member will 
find that Baroda and Kapurthala are included.

Shri Shiva Rao: In the list of offices proposed to be shifted, is there one 
concerned with the manufacture of palm gur which, I understand, is located 
ir Oelbi? ‘

Shri GadgU: That is under consideration.
Shri Shiva Rao: Whfit is umler consideration?
Shri GadgU: The removal of that office.
Mr. Speaker: Next qiiestioi.
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Shri Sidliva: I just waijt to ask one question. Sir. T wnnt to Icnow to whom 
this acconimodation which will be available will be given; for residential pur­
poses or any other purpose?

Mr. Speaker: My diirieuliy is that if 1 allow him, I must allow others.

S b r v ic b  F ik s t ’  ̂S c h e m e  o n  B e n g a l -N a g p u r  R a il w a y

*190. Shri Sidhva: (a) Will the Minister of Railwnys be pleased to state 
whether it is a fact that the Bengal Nagpur Railway have introduced a 
“ serv’ice first" scheme on their Railway?

(b) If sc, wh^t are the functions of the persons who run this scheme?
(c) When was this scheme introduced aiid how it is worked?
The Minister ot State for Transport and Railways (Shri Santbanam}:^ (a) to

(c). Yes. A “ Service First”  scheme has been introduced on the B.N. Railway 
with effect from 17th October, 1949, which provides tor th6 poHting of a 
Gazetted Oflfieer as an Orderly Olhcer, each day at each important st| t̂:on on 
that Railway. His duties are to visit trains and station premises to ensure 
security and comfort of pas^en^ers, to deal with complaints on the spot and 
to sê ’ that the service rendered to the travelling public is maintained at a 
high level. Daily reports are submitted by such officers to the Departments 
concerned on the action taken or proposed to be taken.

Shri Sidhva: Mav I know from the hon. Minister whether grievances are 
discussed on the spot and decisions given on the spot immediately?

Shri Santhanam: I do not know that decisions are taken immediately. If 
facilities are to be aflorded and if expenditure i s . to be incurred, it will be
referred to the Department concerned.

Shri Sidhva: Th< î, wliat is the advantage of this?
'̂ Shri Santhanam: The advantage is that responsible officers see things for

themselves and if there is any necessity for improvement, that necessity is 
brought to th(- notice of the Department concerned summarily without all the 
usual correspondence.

Shri Sidhva: Since how long has* this system been working. and may I 
know whether this has been introduced on other railways?

Shri Santhanam: I have already stated that thib scheme has been intro­
duced on the B. N. Railway from the 17lh October, 1940. fjaeh Railway has 
been asked to adopt similir measures according to its own convenience and 
resources.

Dr. Defihmukh: What is the strength of the personnel? How many are 
employed?

Shri S&nthanam: Whore there are many officers, each officer takes the 
service by turn. That is the'J)roposal.

Shri Tyagi: What is the estimated cost of this first service? May T know 
whether the officers go on running trains or whether they et'iy in the stations?

Shri Santhanam: There is no question of cost involved. This is m addition 
to their normal duties.

«ft 3PTT ^  ^  ’pTTfl^T eft

^  surf Slfi ĵfTcTT ?
Shn Bhatt: If not cost is involved why is this systenj introaaced in,ihe 

case of the other railways? ^
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Sbrl Sm thftntm ; I have already stated that everv Railway has beô n asked 
to adopt a similar scheme.

3nq# ftp fsfiir ?ft

^  ? ft  I  I

Slirl Bhatt: You stated they would adopt it accordinc: to their reBources,
but thes*:} reRonrces are not neoessary.

Mr. Speaker: Order, order. Next question.

G u n it b d  H octses f o r  R a il w a y  E m p l o y e e s

*191. Shri Sidhva: (a) Will the Minister of Railways he {jteased to state 
whether Railways have built gunited houses in Bombay' for their employees?

[ (b) If so, what is the number ond what is the total cost involved?

(c) Was any contract given for the construction of these houses?
(d) How does the cost of this kind of house compare with the usual l>riek- 

buiit hoiise *.
(e) Do Government contemplate constructing more such houses for their 

employees in other places in India?
(f) What is the programme of Railways in regard to the construction of 

houses for their employees? •
(gj Which oImss of employees are allotted these houses in Bombay?
The Minister of Transport and Railways (Shri Gopalaswami): (n) \Vs.

(b) t>f) houses have been coniplet-ed and *J8 are under construction the 
total estimated cost being Rs. 2-70 nkhs.

(c) All items of work were ^iven on contract except guniting which was
done departmentally.

(d) The cost of single-storeyed gimited house>̂  for ('lass IV staft varies from
Rs. 2,10() to Rs. 2,‘iOO per unit aga'nst Rs. 4,(X)0 for the traditional type. For 
multi-storeyed houses, the cost varies from Rs. io Ks. ngjiinst
Rs. 4,5iM) for the traditional type.

(e) Yes, where this typi* of construction is suitable.
([) .'Vceording to the funds avuilabk* 4,000 to 5.(XK) quarters art,* i)e:ng con­

structed luuiualiy.
(g) Though iiiti‘nded for Class IV staff, BH units have been teTn]-ornrily

allotted to ('lass 111 refugees staff and 36 to Class IV staff.

Shri Kam&th: VVlmt is the answer to part (b)?
Shri Oapalaswami: 96 houses have been completed and 28 are vmder

confltruction the tot^l estimated cost being Rs. 2'76 lakhs.

Shri Sidhva: May I know the answer to (f). ^
Shri (lopalaswami: According to the funds available 4,000 to 5,000 quarters 

are being constructed annually.
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Shri Sidhva: May I know whnt is the accommodation in «ach house? May 
I also know whether the 00 hourses which have cost 2*76 lakhe are single 
tenements. If that is so, what is the accommodation.

Shri OopalaSWami: I think the Mccomniodation is two roomB plus a kitchen 
and a yard.

Shri M. 0. Shah: What is the area each tenement in square feet.— floor 
area?

Shri OopalAtfwami: SiSO square feet.
Shri Yrank Anthony: Is it a fact that the staf? have been transferred irres­

pective of whether accommodation is available for them in different parts of 
the railways?

Shri Gk>pala0wami: It may happen th^t in certain cases staff are transferred 
without accommodation being provided by the railway at that particular place. 
We cannot always ensure that accommodation is available. -

Shri Frank Anthony: Is the hon. Minister aware that running staff are living 
in the open, in kitchens, in railway bogies and in disused lavatories?

Start Qopalaswami: The hon. Member appears to know more about this 
than 1 do, but I wil\ inquire.

Shri Kamath: What is the quantity of cement used in the eonstruction of 
each house and what is the type of rooting?

Shri Gopalaswami: ]\ooliiig, I bel'eve, is asbestos. As regards the quantity 
of C'Tiient-, I am afraid, I niutjt ask for notict:.

Shri Kamath: In v'ew <>f the fact thut the answer shows that these houses 
are goin̂  ̂ to cost from 1-ls. to 2,600, ea<jh, may I ask how many houses
make one iinit?

Shri Gapalaswami: One unit is a house. '
Shri Sonav<Uie: Is tlu're any rHi cliiirj^ed from the employees and w hether

• lie co' t̂ of construction is reeo^'ered from th / employees by instahnents.
Shri Oopaiaswami. W* cost will be recovered.
Shri Sidhva: Ma\ I know what is tlie difference in prict* between a pre­

fabricated house and this gunite house.
Shri Oopaiaswami: About Rs. 1,000.
Shri R. K. Ohaudhuri: What is this gimite material?
Shri Gopalaswami: 1 think the stuff is j)umped into the frame-work and that 

pumi)ing is done with the aid of an instrument which is in the shape of a gun.
Shri Kamath: Whnt is the C'Stimated acc<jmmodation in every unH f*nd 

for hoNV many families?
* ^hri Gopftlaswami: One family.

Shri Kamath: Is there any proposal on the part of Oovernment to use
these houses for refugees also.

Shri Go-palaswami: Kefugee Railway staff are accommodated.
Shri SonAvane: WHiat is the r->nt charged from the emjdoyees?
Shri Ck)palaBWami: gome of these quart-ers have been let to Class H i gtafl 

and rent is recovered from them, b\it for Class IV staff no rent is recovcTed.'
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Shri Sidhvft: The hon. Mi)iisfer «1f*ted UiMt the ('ost. will V)e lis. 1,(KX) 
lees than that for the pre-fabricnted liouse and \vo know tlint the cost of a 
prefabricated house is Rs. 2,500. ‘

■ ■ Shri Qopalaswatni: T ?im s|>eaking subject to correction an<l I think jire- 
fabricated houses have been ottered for siile at Rs. 2,500.

R j a d  L in k  B e t w e e n  I n d ia  a n d  T ib e t

“̂194. Shri A. B. Ourung: Will the Minister of Transport be pleased ti> 
st̂ ate the aiuiual expenditure incurred from the Central Road Fund on the 
niaintenanee o the roa<l beg/nnin^  ̂ from Teesta in the district of Darjeeling, 
passing through Gangtok and Unking Tibet?

The MiniBter ol State for Transport and Railways (Shri Santhanam): No
exnendituro oii the maintenance of roads ib incurred troui the Central Kuad 
Fijrfid, but an average of about Ra. 1 7  lakhs a year is sĵ t̂ nt on the Teesta 
Gangtok section for ordinary maintenance.

Shri Ohattopa<Uiyay: May I know whether there is any proposal to start 
rail-cum-road transport £'>r passenger and goods traffic facilities on th’s road?

S'hri Santhanaxn: 1 have to ask for notice. It does not arise out of this 
question. ’

T is t a  D a m  P r o j e c t

*195. Shri A. B. Gurung: Will the Minister of Works, Mines and Power
be pleased to state whether Government have finally abandoned the Tista 
Dam Project in West Bengal?

The Minister of Works, Mines and Power (Shri Gadgil): It is understood 
that the Government of West Bengal have held the Tista Dam Project in 
abeyance.

1 ^ 2  PAttUAMKNTARY DKDM’ RS [IO TII

W a t e r -c l o s e t  in  Cl a s s  I I  R a il w a y  C o m p a r t m e n t s

^200. Dr. Deshmukh: (a) Will the Minister of Railways be pleased to state 
what Department is responsible for the design of the re modelled water-closet 
in the old 2nd class compartment converted into Class II compartment?

(b) What autliority did finally approve the design?
(c) Are Government aware that the arrangement is inconvenient?
(d) Do Government propose to examine the matter?

The Minister of Transport and Railways (Shri Gopalaawami): (}) to (d). 
There are numerous types of passenger coaches in use on Railways 'at preSent 
and many’ of them are of non-standard designs, \\hich have been developed 
by individual Systems. To obtain the information required to reply in detail 
to the hon. Member’s question, it is necessary to know the Railway, the train, 
and if possible, the serial number and type of the railway carriage which is 
referred to.

Dr. Deshmukh: Is nuj standard arrangement being evolved by the
Ministry?



Shri Gapalaswami: The minimmn standard of ftmenities has been
prescribed by the Railway Board.

Shri Timmala Rao: Is it a fact, Sir, that in manv First nnd S<*cond closB 
compartments the wat>er basin i« situated just ovr.r the commode which is 
a source of great inconvenience?

SWi Gopalasw&mi: I am not aware of the particular inconvenience refer­
red to by the hon. Member, but I have noticed a certain amount of inconveni­
ence which might result even from the new basin that has been provided in 
the new' type of coaches and we are taking steps to improve that particular 
amenity.

Shri Uruniaia Eao: Is it a fact, Sir, that the new basin provided in the 
East Indian Railway s Second class compartments holds hardly one pint of 
water?

Shri Ok>pala8Wami: I have not had the measurement made, but I 
will have it done.

Dr. DecOunukh: In view of the variety of arrangements in the various 
comparianents will it be possible for the two hon. Ministers to visit them in 
turn and see the convenience o f .,........

Mr. Speaker: Order, order.

Shri Sidhva: May I know w^hether Government have introduced various
designs of third class coaches? If so, how many and what is the latest design 
■that they have approved of?

Shri GOpalaewaxni: It does not seem to arise out of this quegtion.
Shri Sidhva: I meant designs for second class, :Sir.
Mr. Speaker: Next question.

H im a l a y a n  A v ia t io n  L t d .

^201. Dr. Deshmukh: (a) Will the Minister of Communications be pleased 
to state the average number of passengers carried by the Himalayan Aviation 
Ltd. from the date of its commencement up to 15th January, 1950?

(b) What is the income derived by the Company (i) from passenger fares, 
-and (ii) from the mails carried from the date of starting till 15th January, 
1950?

The Deputy Kinister of Oommunioatiooi (Shri Kharehed X«id): (a) 47 per
-day on the company’s night air mail services which commenced on the 15th 
October, 1949.

(b) (i) Rs. 4,86,084 for the period 15th October, 1949 up to ttxe 31st 
December, 1949. The figure for the period from the 1st to tke 15th January, 
1950 is not yet available.

(ii) Rs. 0,43,406 for the period 15th October 1049 to 15th January 1950.
I may also add that the daily average of passengers for the month of 

January was 50.
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T io k e t l b s s  T r a v e l u i 7g  o k  R a il w a y s

*208. SUrl Bhfttt: Will the Minister of Railways be pleased to state:
(a) the total iinmber of Railway passengers detected travelling without 

tickets in quarters of yenrs 1948 and 1949 Hailway-wise;
(b) whether the ticketless travelling is on the increase or decrease;
(c) if on the increase on certain railways what prohibitive measures 

Government have taken or propose to take in this regard;
(d) whether it is a fact that one of the causes leading to ticketless travelling 

is the inijufficient and improper booking facilities at railway stations; and
(e) whether Government reward the Travelling Ticket Examiners for their 

zeRlou.i extra services, if so, in what manner and if not, why not?
The Minister of State lor Transport and Railways (Shri Santbanam): (a)

and (e). Information in the form asked for is not readily available and will 
be placed on the Table of the House when received.

(b) Gompiirative figures lor April August 1948 and 1949 are available 
and these indicate- a slight increase in the number of passengers detected 
travelling without ticket?.

(c.) The increase in detection referred to under (b'̂  is to be attributed to 
the more rigorous methods now employed. Preventive mensures include more 
vigilant cheekir" at station entrances and exits and on running trains; special 
Magistrates for summary trials and better provision of booking facilities.

(d) No; this state of affairs has been remedied.

TTiT f ,  f?r?rf ^  f  ?

Shri Bhatt: You have stated that special maf̂ Mstrates have been appointed 
for that pui*pose. Have you thought of any other remedy?

Shri Santhanam: We have intensified checking and we have occasional 
mass raids and the whole train checked and we are trying to carry out every 
suggestion which comes on our way.

^  ^  flr^f ep # 5  f  ?

Shri Bhatt: Has the hon. Minister’s attention been drawn to the fact that 
many people get into trains without tickets just because they fail to get them?

Shri Santhanam: Sir, there were sonje difficulties last year about booking 
facilities but they have been improved all over and I think the complaints^ 
about lack of booKing facilities are rare now-a-days.

^  >Tf ; ^  *FT JT? t  ^  ? oo  3rRf*nff sp
^  ^  3rr«r rft ? © o

fiT^ I  ?

Shri Bhatt: Does the hon. Minister think that if the window is opened half 
an hour earlier for selling out tickets to 100 persons it will be possible to make 
them available to all the one hundred?
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Shri Santlianaiiir Sir, we are now taking steps to see that the booking 
offices are opened sufficiently earher for the purchase of tickets.

Sardftr B. S. Man: Is it a fact that from the revenue point of view the ticket- 
less travelling has proved profitable to the Koilways and on that account the 
llailways are not checking ticketless travelling?

Shri Tirumala Rao: Is it a fact that on certain sections of the E. I. Railway 
ticketless travelling is increasing in the Upper Classes?

Shri Santhanam: I have no such information.
Shri Dwlvedi: May I know if there are cases where members of the Railway 

staff have been travelling without tickets?
Shri Santhanam: Ordinarily the Railway staff have got their passes.
Dr. M. V. Oangadhaia Siva: May I know whether the hon. Minister has

exempted the poor blind and disabled ticketless travellers? If not, why not?
Shri Santhanam: We have given ttoneessions to Wind people and others 

travelling froirj certain instituHons to their homes and vice v^rsa but no perbon- 
has been specially exempted by rules and allowed to travel without tickets.

Shri Bharati: Are there Rufficient ticket examiners on the Railways—for in­
stance in the Grand Trunk P-]xpres6? I want to know whether the ticket exa­
miners check the upper class passengers.

Shri Santhanam: In all big stat’ons and junctions there art* sufficient 
examiners who are expected to check tickets.

m r f: m  i ;  ^< 'O fs ‘ -
i f ' t  'TT

f  Pp ^  ark
3HTT eft ^  <iT-?r »TCT ?

Thakur Lals'in^h: On the occasion of the Ktirnbh and other fairs hundreds 
and tluHisMiKis of Sadhus travel without ticket. Are nny instructioiis ^Iveu to 
the ticket (‘ollectors on these occasions not to demand tickets from them? If 
not, how manj  ̂ Sadhus have been prosecuted so far?

Shri Santhanam: Sir, we do not propose to exempt Sadhua irom paying: 
tickets and we will take all steps to collect tickets.

Shri Eanuth: From figures received, is the hon. Minister in a position to 
state which Railway takes thu prize for ticketless travel?

Shri Santhanam: I have some figures both for 3948 and 1949 and I think 
almost all railways have their own records.

Panipat-Gohana R ailway Li ĵe

*̂ ■204. Master Nand Lai: Will the Minister of Railways be ])leased to state 
whether Government propose to re-lay the Panipat-Gohana Railway Line 
wh ch was dismantled during the last World War and if so, when and if not, 
why not?

The Minister of Tranq)art and Railways (Shri Oopalaflrwiuni): The cjuestion of 
restoi*ation of the Punipat-Gohana Railway line is under consideration. The 
Eastern Punjab Railway Adrninistrat’on is preparing a financial' appreciation^ 
of the restoration in consultation with the East Punjab Government and a 
final decision will be taken on receipt of the Railway’s Report.
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S h ri N . S . J a in : Are the Governnient re-Jaying any raihvay wlii(‘h was dis­
mantled during war in the coming year? ’

Sbri Oopalafiwami: They are considerinc? the (juoRtion of restoring some
of these lines. As- to whether aotual work will be undertaken depends on
what provision we make in the hudĵ ret for next year. ^

E d u catio nal  f a c il it ie s  fo b  Ch il d r e n  of  E .P . R a il w a y  Sta ff

^205. Master Nand Lai: Will the Minister of Railways be pleased to state
whether any facihty is j îven to the BtafT working at A Class K̂ iilw'tvy Stations
'Of the E. P. Railway for the education of their children where no Bchool exists 
and if 90, what and if not, why not?

The Minister of Transpon and Eadlways <Shri Gopaiaswaml): Yes.
Permanent Class Til stafT, and skilled w^orkmen, w'ho, owing to the absence 
of a school of the requisite standard at the station at which they are posted 
'^(including ‘A ’ Class Railway Stations of the E. P. Railway), are compelled to 
send their children to boarding schools away from the station at which they 
are posted, are granted assistance from Railway Revenues towards the educa­
tion of the children in accordance with the rules laid down in Chapter X I of 
the State Railway EstaT^lishment Code, Volume I, a copy of which is in the 
Jlibrary of the House, and at the following rates:

pay of the employee Limit of asaiat'tncf̂ ^

Not exoeeding Rs. 100 p. m. Half of the fees for board and tuition.

R b. 101 to Rs. 200 p. m. l/3rd -do-
Rfl. 201 to Rs. SOO p. m. l/4th -do-

The assistance is subject in all cases to an over-riding maximum of Rs. 15 
-p.m. per child and to a maximum of Rs. 60 p.m. to any employee at any 
one time.

Shri Baj Bahadur: May I know whether similar facilities are available to
^children of Railway stalf oii similar stations on other lines?

Shri Oopala«wami: I think they are.

W ainoanga  P roject

^206. Shri Kaxinamwar: Will the Minister of Works, ICiiieB and Power be
.■pleased to state:

(a) the amount which has been spent over the investigation of the M'llti- 
»purpo9e Waingnngfl Scheme in the State of Madhya Pradesh;

rb) Anh<*ther the investigations of the Scheme have been completed ;
(c j if not, whether Government propose to complete the investigation of

the scheme;
(d) the amount which will be required to comp'ete the same; and
(e . whether it is a fact that the scheme has been dMcribed as the greatest 

man-made lake in th? world by the Chairman of the C.W.I.N.O ?
in»e MiniMer of Works, Vines and Power (Shri Osdgil): (a) to (d). The 

investigations of the Wninganga Project arc being earned out by Govern­
ment of Madhya Pradesh and the Government of India have no mformation
•̂ n the f)oints raised.
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(c) Tlie Ciiairmaii, Central Wat'crjxnNer TiTigfitioii jin»l Navigation Com­
mission in comparing the estimated storage cHpacity of thib̂  rcseiAoir of 33*07 
million acre ft. with that of the Boulder Dam reservoir ol 32 million acre ft., 
described it as likely to be b’«rger than the bij^pefit man-made lake in the world. 
However, he hfift siiice advised the al>andonment of the ])roji*ct in thi‘ fonn in 
whieh it was originally proposed.

Shri Kannamwar: May T know whether the staff working oii this scheme 
with a contract foi* five years have been given notice of termination of their 
gftrvice?

Shri Oadnil; That is purely within the jurisdiction of the State Govern­
ment of Madhya Pradesh.

Shri Kamath: Is it a fact that when the Minister visited Nagpur sometime 
fast year, some of the vested interests there—maJguzars round about the 
area— met him and represented to him against this scheme and it w'as partly 
because of that that the scheme was abandoned?

Mr. Speaker: Order, order. The hon. Member started with vested interest 
and has gone on making so many insinuations. He may ask for information, 
ff he wants.

Shri Kazniath: When tlie hon. Minister visited Nagpur last year, is it a 
fact that some of the Malguzars in that urea represented to him against this 
scheme?

Shri Oadgil: It is a fact that the hon. Minister did visit Nagpur, when he 
visited the spot and he along with the experts came to the conclusion that 
the proposed sjte ŵ as least suited for a project of this character, the reasons 
being that that the length of the proposed dam would be 13 miles and the 
8unij»ersion of four lakh acres of good paddy land would be the result as 
against the doubtful possibility of ten lakh acres being made available after
cutting down the entire forest. This will further result in lews ra '̂nfall ajid
from every point of view this scheme was not acceptable.

Dr. Dieflhmukh: May I take it that the hon. Minist.er also came to the 
conclusion that the scheme should be abandoned?

Shri Gkklgil: I agreed with the technical and expert advice I was given.
 ̂ Piof. Ea&ga: Are we to understand that no effort is being made to develop
it in any modified manner?

Shri Oadgil: It is not correct. The Chairman of the C.W.I.N.C. suggested
an alternative scheme at a certain point in the river Pranhita and the Madhya
Pradesh Government was directed to investigate that.

Shri Kiahortmohan Triptthi: Was the scheme placed before the Central
Government before the preliminary survey was undertaken?

Shri OadgU: No, Sir. It was at a later stage that tlie scheme was placed 
before the Central Government and the officers of the Central Go\ernment 
made various reports with the result that has been just stat̂ *d by me

Prof, Banga: How is it that so much information has l>een supplemented 
now whereas the hon. Minister had earlier thought fit say that Government 
had no information. ‘

Shri Oadgil: If the hon. Member looks at the form of the question he will 
appreciate the answer I had given *

Dr. Deflhmukh: Did the hon. Minister come to know during his visit that 
a sum of nearly 12 lakhs of rupees had already been spent on this project?
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epui OadgUi iThat aJ\vays happens in ,pu:ilfmiaai(/ invefitigafciona when 
projects of this character rire to be inveBtigated. For example, I think nearly 
25 to 30 lakhs have already been spent over the Ramapadasagar project and 
yet we have not accepted it on Mocount of several reasons.

D r. D eshm ukh: What portion of the amount which has been spent was 
spent after the Central Government had examined or looked into the scheme?

Shri G adgtt: It is more or less a matter for the Madhya Pradesh Govern­
ment to say but as far as I know, after the recommendations of the Chairman 
of the G.W.I.N.C. nothing substantial was done.

S h ri T iru m a la  B ao: Is the same fate awaiting Ramapadasagar which has 
met this scheme?

Shri Oadgil: That is more than I can say.

S h ri X a m a th : What stage has been reached in the investigation of the 
modified scheme suggested by the Chairman of the C.W .I.N .C?

S h ri G ad g il: So far us the Government of India are concerned they have 
not .yet received any report from the Madhya Pradesh Government,

S h ri H 0S3ain  Im a m : As a rosult of such affairs, has the Central Govern­
ment framed any scheme by means; of which, ])rovineial money is going to be 
spent only after scrutiny, so that wastage like tliis may not oc*cur in future?

S h ri G adg il: It doe'3 not nrise out of this.

S h ri H ossain Im a m : My question is: Has the Central Government any 
scheme for supervising provincial shernes before they are sanctioned?

M r. Sp&aker: That is a different question now.
S h ri G adgil: lender the Jaw in force before the O)nstitution was passed all 

that was possible for the Government of India to do wab to give advice when 
required and to adjudicat-e other matters that were referred to it. Under the 
present Constitution more posvtrs have been given and it is tlu‘ iuttiition of 
the Government of India to introduce a Bill which will regulnte all such things.

S h rlm ati D urgab ai: The hon. Minister stated with regard to Ramapadasagar 
that he had not acc-pted it; does it mean abandonment of the scheme or only
that he has not accepted it for the present?

S h ri G adg il: The ])osition is that it is such a hugi' project cost’ng 130 
crores of rupees and it will require nearly twelve years for corrrpletion. In 
view of th’s and in view also of the fact that the entire engineering staff would 
be required if we start the construction, not only this but also all the cement 
and steel available for the Province of Madras would be required, the Govern­
ment of India thought that this project should wait till times are more pro­
pitious.

I r r ig a t io n  a n d  M u l t i -p u r p o s e  Sc h e m e s  f o r  M a d h y a  P r a d e s h

+207. S h ri BLannam war: (a) Will the Min ster of W orks, M ines and Pow er
be i)leased to state how much amount has been sarctioned for the State of 
Madhya Pradesh for the investigation of iirigation and multi-purpose schemes?

/by What are the schemes that are at present under investigation in the 
Madhya Pradesh?
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(c) How much amount has been spent over ali the schemes other than the
Wahiganga Schemes?

(d) How much amount is still required for the completion. of the investiga­
tion of all the schemes other than the Wainganga scheme?

The Miniiter of Works, l(inee axid Power (Shri Gadcil): (a) to (d). 
Estimates amounting to lis. 102,30,816 were approved for the preliminary 
investigations of eight river valley projects in the Upper Mahanadi basin and 
three in the Narmada basin. Of these, only two, namely, Upper Mahanadi 
Dam Project and Jonk Dam Project have been taken up for investigation in 
the Upper Mahanadi basin and three namely Bargi Dam Project, Tawir Dam 
Project and Punasn Dam Project in the Narmada basin. Up to the end of 
December, 1949 a sum of Rs. 7,02,427 had been spent on these investigations, 
A further sum of Rs. 55,49,000 will be required for completion of these investi­
gations.

Dr. Destnnukh: When is it likejy that the investigations would be com 
pleted and on how many of these schemes?

An Hon. Member: In due course.
Shri Oadgil: My hon. friend suggests “ in due uourso ‘ l)Ut I would say 

that approximately two years will be required.
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‘G b o w  M o b k  F o o d ’ C a m p a ig n

'208, Shri Ohandrika Ram: (a) Will the Minister of Agriculture be pictased 
to state tlu* nniount of grant given to the State of Bihar iji tbe years T047-i8 
and 1948-49 for ‘ Grow More Food’ campaign? ’

(b) Hew many s of land have been under ?uitivation in Jiihar nnder ih .* 
said campaign?

(c) What was the quantity of ))ro<luc*e of vai’ion  ̂ crops unclej’ cMiltivation 
under tno scheme?

(d) Have Government made any attempt to reduce the am  age of cultiva­
tion under (i) sugar-cane; (ii) tobacco and (iii) other luoney-crops for Increas­
ing food production in Bihar?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): ( i)
lis. in J947-48 ai’d Rs. 61,05,590 in 19-18-49 were sanctioned â  •/rant
but Rs. 2i,29,00() arid R?̂  39,20,000 were in all actually fjieni in th<:̂  two 
ye fils respective’V.

(b) The acrefi^e benefited by the Grow More Food r*am|;ai;:(!i in Bihar iii 
1947 48 was 0,19.094 and 6,05,128 in 1948-49.

(c) The total extra production achieved in this area was 79.2()n tons ii
1947-48 and oB,C;?4 ions iji 1948-49. Information regardin;^ ^ach crop his 
been called for fmni the Bihar Government and will be furnislv*-! to the 
House.

(d) \ o .

Shri Jhunjhunwala: ] ’)id Government enquire as to what was the cai.’s? 
of not spending the whole amount?

Shri Jairamdaa Doulatram: They have spent less oji irrigatioi work3, 
fertili-;ei*s and seed distribution and we are enquiring from them as to what 
were the reasons for not spending the whole amo'



Shri Kamath: Has any land hetMi reclaimed in the l̂ t̂ate of Bihar during 
the two yeai*s under reference liere?

Shri Jairamdas Doulaticiin: l  would require notice of that specific quebti^n. 
I believe they must have reclaiinod some land but I dti\ unable lo give ihe 
figures.

Shri Jhunjhunwala: Was any money earmarked for ;>articul'ir items such 
as so much for seeds, so much for irrigation works, etc. ?

Shri Jairamdas Doulatram: Yes; we gave them according to each item. 
Separate s’uns were earmarked for each item.

Shri Jhun]hunwala: On irrigation they spent less?
Shri Jairamdas Dcxi-atram: We gave them for irrigation, land development, 

distribution of seeds, liv^estock schemes and other mis3ellaneous schemes, 
including plant protection. -

Shri JhunJhonwalA: On which items did they spend less?
Shri Jairamdas DouHatramt They spent less on irrigation works, fertilisers 

and on seed distribution-.
Babu Bamnarayan Singh* What is the increase in produce during the 

period as a result of the Grow More Food Campaign?
Shri Jairamdas Doulatram; I gave the figures, 79,200 \jons in 1947-48 and 

r>.‘3,224 in 1948-41*. In the first year it cost about one rupee per maund and 
in the second it cost Ks. 2-10 per maimd.

Babu Bamnarayan Singh: How was this resirt obtained?
Mr. Speaker: He means the extra food or the calculations?
Babu Bamnarayan Singh: How are these calculations arrived at?
Shri Jairamdas Dov.latram: On the basis of certain sbaTidard yields. For

instance, we know what is the extra yield as a result of usi?ig certain forti- 
liŝ ^̂ rs, we take the a6reaee over which they were used and ftom that find out 
what was t,he extra production.

Shri Tirumala Bao: May I know \̂̂ hat propoi'tion of the grants made 
t(» the Bihar Gov(*rnment was spent for intensive production fiom the land 
ah’eady under ci.rtivation and what proportion was spent for bringijjg fresh 
laud under cuitivation?

Shri Jairamdas Doulatram: T would ^̂ equire notice of that Question.

Shri E.03saln Imam: May I ask if the fertilisers were earmarked for all
food grains or for any particular crop?

Shri Jairamdas Doulatram: For food grains.
Shri Kamath: In what proportion has the loan of Hs. 10 crores or sô  

which Indifi cbtained fif^m the International Bank recently for the Grow More 
Food campaign, been distributed among the various States ir. India''

Sh:i Jairamdas DciUatram: Does it arise out of the question, Sir?
Mr. Speaker: No.
Shri SidlWa: A ovî - tin* nnRwer to part (b) of the question who ein 

the hon. Minister rtated that 6 lakhs and odd a' r̂es of land ha« heen under 
cnltivat’on, may I know whether new land has been brought und::r cultivation 
or falliJw land has been improved?
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Shri Jairaxndas Dculatram: I stated that the total acreage benefited in 
Bihar was 6 lakhs and odd This was not all new lands. It coiaprise^ existing 
lond on which fertilisers were used, existing land on which iniproved seed 
was liSL̂ d and aJso it may include some land which was spi3cialiy reclainied.

Sardar B. S. Man: Frcm the figures given by the hon, Mini^ t̂er I find that 
in 1947-46 the increase the food })roduction v\ as 70,000 tons whereas in the 
later year it has decreased to 50,000 tons. That is, instead of increasing it 
has decreased. Whjvt is the reason for this? -

Shri Jairamdaa Doulatram: We have asked the Bihar Govdrmneiit to ex­
plain this.

ORAL ANSWERS. I 9 l

G a n o a  B r id g e  P r o j e c t

’̂ 209. Sliri Ohandrlka Ram: (a) Will the Minister of Bailwayg be pleased
to state whether Government have abandoned the Ganga Bridge Project at
Mokamah ? j

(b j Is there any praposal to construct the Ganga bridge at Patna instead o f  
at Mokamah? .

(c) If the answer to part (b) above be in the negative, will Government
consider th'i proiiosalj:o construct a Rail-Boad bridge at Patna?

The Minister of Stale for Transport and Railways (Shri Santhanam): (a)
No, the work has not been abandoned but only postponed.

(b) No, there is no proposal at present for the construction of a rail-read 
bridge at Pntna but the State Government have investigations in hand for the 
construction of a road bridge there.

<c) The Patna site has not so far been considered suitable for a rftil-rum- 
road bridge but an alternative site near Futwah is being eramined.

Shri S id b v a ; What is the estimated cost of this bridge?
Shri Santhanam: The cost of the rall-road bridge at Mokamah was esti­

mated at Es. 12 crores. .
Shri Ohandrika Ram: May I know the difference in the estinuitei cost of 

the bridge at Mokamah and Patna?
Shri Santhanam: Patna was considered unsuitable for technical reasons, 

and the cost also was oslimated to be Rs. 8 or 4 crores higher.
Shri Goenka: \v hy has thî . project at Mokamah been |>ostponcrl?
Shri Santhanam: It bos been postponed for two reasons. One is the 

shortage of funds for capital expenditure and the second is that a new channel 
developed during the flocds of 1048 whi '̂h has made the construction cosllier. 
We are wniting to see whether that channel will be permanent or will dry up.

Shri Ga^itam: Which firm of enrrinoora did the prelimin.^ry sin’v̂ ’-y and b ’W 
much did it cosi */

Shri Santhanam: The Railway engineers, I  think, carried out the preli­
minary suvvoy nud put up the 0stimnf/‘s.

Shri Cfhattopadll3ray: May I know whether the ‘Government has examined 
the suitJibility of changing the alignment from Mokamah to SaJcrigalighat in 
the Ben^fal-Assam link?



Shri Baathanam: The need for a bridge at Mokamah or socaiv>^here near is 
so great that I think il is not possible to shift it to a distant place. But the 
question of a rail-road bridge at Futwah or some place nearer Patna is und<̂  ̂
investigation now.

Shri Ooonka: Is it nol* a fact that this project was sanctioned by the 
Standing Finance Committee a year and a half ago?

Bhrl Santhanam: It is quite true, and it was also sanctioned by the Cabinet. 
Hnt Jatt3r reasons have forced us to postpone the scheme.

Babu Bamnarayan Sitigb: May I know when tlie project will be resumed?
Sliri Santhanam: It has been postponed for a period of two years. It will 

be reconsidered Jit the eii 1 of two years.

• Shri Jhunjhunwala: Has the Government considered the questioi of an
underground bridge from the point of view of economy? ’

Shri Santliaiiam: Does th<? hon. Member mean a tunnel lelow the Ganges?
Shri Jhun]hunwala: Yes.

Shri Santhanam: Such a project has not been examined, so far as I knew.
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S a b a y a  A b r o d r o m e  (B i h a r ) •

-210. Shri Ohandrika Bam: (a) Wiil the Minister of Communications be
pleased to state why tbe building material is \ying unused at the Sabaya 
Aerodrome in the District of Saran (Bihar)?

(b) ]s it the intention of Government to keep the aeordrome on a pernia* 
nent bafis?

(c) If the answer to part (b) above be in the affirmative, what steps, if 
AJiy, are bein^ taken to repair the roads and buildings there?

The Deputy Minister of Oommunioations (Shri Khurshed Lai): (a) to (e). 
The hon. Membe • is apparently referring to the Hathwa airfield. As this 
airfield is under the control of the Air Headquarters, the question should have
been addressed to the hon. Minister for Defence. It necordingly been
transferred to the list of q\iestions tor the 17th Febrnary 1950, 's^hen the lion. 
Minister of Defence will answ êr it.

A r t if ic ia l  in s e m in a t io n  o f  C a t t l e

^196. Shri S. 0. Samanta (on behalf of Shri Barman): (a) Will the Minister
of Agriculture be pleased to st̂ ate how many centres had been op nied by the
Government of India for work on artificial insemination of cattle? '

(b) How many centres have been closed down?
(c) What are the results achieved so far? ^
(d) What are the recommendations made by the Advisory Board of I.C.A.R. 

during its sitting at Delhi in December, 1949?

The Minister of Food and Agriculture (Shri Jairamdas Doulatrdm); (a)
Foiu- Centres were opened at Calcutta, Tatna, Bangalore and Montgomery in 
1045.



(b) The oentre at Montgomery was closed down after the Partition, and it 
is proposed to hand over tJie remaining three centres to the respective States 
in which they are situated, with effect from 1st March, 1950.

(e) Altogether about 26,000 animals have been inseminiiled at the-̂ ci 
centres. The results have been en'iouniging and liavo d(‘inonsi rated the 
practicability of its utilization in this country with a view to meeting the acute 
shortage of high quality pires.

(d) 1’he Board recommended that the number of Artificial luBeniination 
Centres should be increased as a considerable amount of field research on this 
subject still remains to be done, and that it has a direct bearing on jtKe Grow 
More Food Campaign as it would help in producing more milk and better work 
animals. ' : |

Shri B. Das: What about the Jubbulpore C4ittle insemination project? 
Has that scheme been abandoned? The Economy Committee had recom­
mended the Jis. 1 crore project which the I.C.A.E. wanted at Jubbulpore for 
cattle insemination. The bon. Minister did not mention it in his reply.

Shri Jairamdas Doulatram: I have no special infonnation about Jubbulpore 
insemination project at the moment.

Shri Hossain Imam: May I know whether there is i*,ny proposal at present 
for opening new artifijCial insemination farms in other parts of the country?

Stori Jairamdas Doulatiram: We have recommended that the Sttites should
take up the programme.

Shri Hoflsain Imam: Has the Central Government promised to give them 
any help in this matter?

Shri Jairamdas Doiilatram: I am afraid I cannot commit myself at present.

Shri Deahbandhu Gupta: May I know the expenditure incurred by Gov- 
emnient on .these schemes so far?

Shri Jairamdas Doulatram: J would require notice of that question.

Shri Kamath: Have any reports been received by the hon. Minister to 
show that artificial insemination, being contrary to Nature, w’ill have a detri­
mental etfect on the cattle ultimately?

Shri Jairamdas Doulatram: The experience of other countries has not ynt 
shown that it h so.

Shri A. P, Jain: What is the proportionate yield between natural insemi­
nation and artificial irstmination from the same number of bulls?

Shri Jairamdas Dculatram: I am afraid I have not got that information.
I would require notice.

Shri lyyunni: What will be the cost of this artificial insemination so far 
as one head of cattle is coiicerned?

Shri Jairamdas Doulatram: I will require notice of that question also.

Shri Tirumala Bao: With regard to (c), the hon. Minister ntat̂ d̂ that 26,000 
inseminations have been given. Has he got figures to îhow how many have 
materialised in actual calf births?

S h r i  J a i r a m d a s  D o u l a t r a m :  Almost cent per cent,
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I m eoet o f  T baotobs

*107, Shri Jhttnjh.unwala (on hthalf of Pamlit M. B. Bliargava); Will the 
Minister of Agriculture be pleased to state:

(a) the number of tractors imported in India during the yeetrs 1947-48,
1948-49 and up to the end of December, 1949 from foreign countries;

(b) the number of imported tractors, which are in operation in different 
States, and the number that are lying idle on account of want of repairs;

(c) the number of tractors which the Government of India intend to import 
in future;

(d) the countries from which such tractors are proposed to be imported; and

(e) the names of the States to which the tractors so far imported have been 
sent together with the number of tractors allotted to each of them?

The Minister of Food and Agriculture (Shii Jairamdas Doulatî am): (a)
200 tractors were imported during 1947-48, 166 in 1948-19, aud 100 during the 
period 1st April, 1049 to the 31st December, 1949.

(b) and (e). Of the total of 462 tractors mentioned above, 351 were 
purchased on behalf of the State Governments who had accepted full financial 
responsibility and the trnctors, on receipt, were handed over to them. The 
distribution of these tractors is shown in the statement placed on the Table. 
The Government of India have at present no information as to how many of 
these tractors are lying idle for want of repairs, etc. The balance of 111 
tractors in possession of th? Central Tractor Organisation ore all in woAing 
order.

(c) G^overument have placed nn order for 875 heavy tractors for lend 
reclamation work. 91 of these tractors have already b^en received and the 
balance are expected to be received by the end of September, 1950.

 ̂ (d) All the tractors referred to in (c) above are being imported from the
Xj . S« a .
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STATEMENT.
m i T b y  the Government o f India during the period 1st AprO 
f  n to 31st December, 1049 on behalf o f State aovernments, ha^e been distributed asfoUowff:

39 Tractors 
148

Bombay Government . .

Sin”  ”  ; ;

.? : :
Beng^ „  .,
Awam „ ..
O.P. ..
Rampnr „  ..
Mysore „  . .
Kashmir „  . ,
Faridkot „

(Befor PEP8U Union
was formed) . .  . ,  3

Patiala E.P.S. Union . .  . .  g

Total . .  . .  I s T S w o r s

29
6

57
2

19 
8

20 
1

14



Shri Sidhva: May I know through which agency these tractors are indented? 
Through the Stores Depurtiuent or by direct order?

Sihrl Jtiifamdas Dould.tram: Through the IJndiaiii Storoa jDepaiJtaieiit ort
the Indian Supply Mission.

Shri Sidhva: 1 want to know actually through what agency orders were 
placed. If through the Ministry of Agriculture, were tenders invited?

Shri Jairamdas Doulatram* It was done through the Ministry of Industry
and b^upply.

Sardar B. S. Man: As regards the 875 heavy tractors which w e to be 
purchased from America, may I know when their delivery iu India will 
completed ?

Shri Jairamdas Doulatram: We expect the delivery to be completed by
Novenjfjor tliis year.

Sardar B« S. Man: May I know where the 91 heavy tractors which have
already arrived in India are working now?

Shri Jairamdas Doulatram: Some will start operations in Bhopal within
five; or t̂ ix days.

Shri aoenka: What v̂ as the total cost of importing these tractors in 1947­
48, 1U48 40 t.nd rj49-50?

Shri Jairamdas Doulatram: I think I had placed before the House in reply 
to some question, during tlie last session, all this information regarding the 
entire cost of all the tractors imported.

Sardar B. S. Man: The hon. Minister said that heavy tractor<a have 
arrived or are about io arrive for land reclamation work. May I know if 
Government have any idea when they will be able to complete the entire 
reclamation work, and also, after that what use Government is going to make 
of those heavy tra'^tors?

Shri Jairamdas Doulatram: The full programme is for 7 years and pro­
bably the life of some of these tractors will only be five years. Even after
the present lOol programme is completed, we v/ould continue ,to .dô  I'eclamfjittion 
because there is a very laige area awaiting reclamation even after our present 
target is completed. ^

Babu Ramnarayan Singh: How many tractors are working under the 
Government of India?

Shri Jairamdas Doulatr&m: i  have given the figure just now. It is 111.
Babu Ramnarayan Singh* And the number in the different States?
Shri Jairamdas Doul&tram: 351 were purchased on behalf oi the States

Governments and they mur.t be Working there.
Shri Deshbandhu Gupta: May I know whether the Government of J^dia

keeps a record of the workinp of these tractors in the States?
Shri Jairamdas Doulatram: No. . . . "
Shri Deshbandhu Gupta: Does not even the Grow More Food Campaign

section of the Food Ministry keep a record of it?
Shri Jairamdas Doulatram: We receive from them fortnightly reports 

regarding the work done b} the tractors including reclamation and all other
items.
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Shri Jhunjhunwftla: What has been the working efficiency of the tractors 
working under the C'entiiil Organisation as compared to the efficiency given 
by the munufMctiirerfi ?

Shri Jairamdas Doulatram. So far hs the new tractors ore concerned, they
will eomo into o])t‘rntinn only now. So far as those which we’’3 purchased
from the l)is])osals concerned, as against the t̂ t̂al acreago which they 
were to recUiim, we reclfdmed upto 90 per cent.

P b t e o l e u m

^198. Shri Jhunjhunwala (on behalf of Pandit M. B. Bhargava): Will the 
j\finisl4 r of Works, Mines and Power be pleased to state:

(a) whether Government intend to remove control over petroleum arjd if 
not, why not;

(b) the quantity of petroleum consumed in India during the year 1949;
(c) the quantity of petroleum i)roduced in India during the year 1949;

(d) the countries from which it wati imported in the year 1949; and
(e) what steps the Government of India have taken so far or intend to take 

to investigate and find out substitutes for petroleum and to make India self­
sufficient in her requirement of petroleum?

The IGnister of Works, Mines and Power (Shri Oadgil): (a) No, as we
are imablc to nfford the foreign exchange that would be raquired for unres­
tricted consumption.

(b) 2,234,4iSo tons of mnjor petroleum products were consumed upto the 
end of Novtiinber, 1940. Figures for December, 1949 Mre not avnilahle.

(c) 1,47,074 tons of n f̂»joi petroleum produ'iits. 1
(d) Major petroleum products were imported during the year 1949 from (1) 

Abadan (2) Bahrein Island, (8) Saudi Arabia, (4) British Borneo, (5) Sumatra 
find (0) North East Indies.

(e) I t  w o u ld  n o t  be possible for India to be self-sufficient in petroleum 
I )r o d u c ts  a n d  substitutes until vast sources of natural petroleum are discovered 
in the country, or  la ge funds found for extensive production of synthetic oil 
from coal. However, the production of power alcohol v/hich is used as motor 
spirit in admixture with petrol, is being increased; and the question of pro­
ducing synthetic oil from coal is under consideration.

Shri Ohaliha: Is it a fact that large quantit’es of petroleum are lying in 
Assam without facilities for transport?

Shri Oadgil: That is only for the time being on account of transport 
difficulties.

Shri Ohaliha: When will the transport facilities be given for the move­
ment of this oil?
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Shri Oadgil; As soon as they are available.
Prof. Banga: Are any’ steps being taken to encourage imports from sources 

other than Anglo-American, that is, for instance, France?
'Shri Oadgil: The Oovernment of India will consider that.



Shri Sidhva: .VVhui is the total cost of establishment of control over 
petroleum ?

Shri Gadgil: I don’t thinli that question arises out of this, by any stretch 
of imagination.

Shri Sidhva: The question is abo\it removal of control over petroleum. I 
want to know what is the cost involved in maintaining the control.

Shri Oadgil: it  is insignificant. If the hon. Member wants more parti­
culars, I want notice.,

Dr. Deshmukh: What is the quantity of petroleum lying in Assam and 
how much of it has evavjoiated?

Shri Oadgil: I require notice, especially as regards evaporation.
Shzl R. K. Ohaudhuri: Is the hon. Minister aware that in Assam control 

over kerosene has been removed, and for the same reason is the Government 
going to remove the control over petroleum at least temporarily, in the 
Province of Assam?

Shri Gadgil: The difficulty is that the total quantity cf petrol not merely 
in Assa’n but all over the country, is fixed up in terms of availability of foreign 
exchange, î nd if at :iny particular time we de-control in any ]>articular area, 
the result will be not very desirable from the all-India point of view.

Shri Deflhbandhu Gupta: May I know the quantity of power alcohol pro­
duced during the last year?

Shri Gadgil: j  requice notice of that.
Shri Kamath: Does Government propose to direct that power alcohol 

should be mixed with potrol before distribution all over the country?
Shri Gadgil: I undeistand that that is being done.
Shri Kamath: In what proportion?
Shri B. K. Ohaudhuri: In view of the fact that it will take a long time to 

hav.ti the necessary transport facilities, does the Government realise that there 
will be a lot of evaporation and mu'ih of this petrol will be v;asted? In view 
of that, do they ]>ropose to remove control in that Province at least?

Shri Gadgil: Well, the suggestion will be noted.

WRITTEN ANSWERS TO QUESTIONS 
C a b r ia o b  o f [ M a i l

*192. Seth Govind Das: Will the Minister of Oommunicatioiui be pleased 
to state the proportion of mail carried by air to that earned by rail and road 
since the introduction of Night Air Mail Service?

The Deputy Minister ol Oommunications (Shri XhurBhed Lai): The
attention of the hon. Member is invited to the reply given on the 2nd 
February, 1950, to part (c) of iStarred Question No. 50 by Prof. K. T. Shah.

Sh u t t l e  Sb r v io b s  b y  A i b

♦193. Seth Govind Das: Will the Minister of Oommunicationf be pleased 
to state the ix)lic*y of the Government regarding short distance shuttle services 
by air such as (i) Deliii-Meerut; (ii) Delhi-Hardwar; (iii) Delhi Agra; (iv) 
between capital towns of States; and (v) different towns in the same State?

The Deputy Minister of Ck>mmunioations (Shri Xhurshed Lai): Ag stated 
in reply to Dr. P. S'. Deshmukh’s Starred Question No. 297 on the 10t)» 
February 1949, the initiativn for the operation of air services, whether for 
short or long distances and whether between capital towns of States or bet­
ween different towns in the same States lies, with the air ^ r̂ansport corapaines, 
Government providing the ground organisation and other facilities where this 
is justified by the requirements of traffic. The capital towns of most States
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are served hy air services but no company has applied for licences for short 
distance services like those mentioned in the question, j)resuinably because 
they feel that these sers îces will not be remunerative^

P il o t s , G r o u n d  E n q in b b b s Ja n d ^Tb o h n io l in s

’*‘199. Pandit M. B.. Bhargava: Will tlie Minister of OommpzucrtiOAS be 
pleased to lay on the Table a statement showing:

(a) The total number of pilots, ground engijieers and technicians working 
at present and during the years 1944-45 and 1988-39?

(b) What was the proportion of Indians vis-a-vis foreigners in each of these 
cotegories?

(o) Are there any Institutions for training In India and if so, at which places?
(d) What is the total amount of expenditure incurred on these Institutioino 

by the Government of India, what is the number of trainees at such InstitutioDS, 
and whether they are manned by Ir.dian or foreign Instructors?

(e) Have Government arranged for the training of pilots, ground engineers 
and technicians, in foreign countries and if so, in which countries?

(f) What is the number of persons receiving sudh training in those countries 
and what assistance, financial or otherwise, such trainees are receiving from 
Government?

T h e  D e p u ty  liin is te r  of Oom m unicationB (S h ri K hurshed L a i): (a) and (b).
I lay on the Table a statement giving the required information.

(c) and (d). Facilities for flying training are provided at 11 Flying Clubs 
in India whicli are—

(T) Subsidized by Qovernmeni,— Delhi, Bombay, Madras, Calcutta, Patna. 
Bhubneshwar, Nagpur, Lucknow and Jullunder.

(2) Non-subsidinrd.— Mysore, Hyderabad and Jodhpur.
The total number of trainees at the Flying Clubs is 362, The total amount, 

consisting of annual subsidy of Ils. 80,(XK) per Club and pilot s bonus and 
flying subventions, which is being paid to the nine subsidized Flying Chibs 
during 1949-50 is Bs. 12,(*2,500.

In addition to the Flying Clubs, for the purpose of advanced and specialised 
training, Government has established two Civil Aviation Training Centres 
naniely one at Sahaianpur for the training of radio operators and radio techni­
cians and the other at Allahabad for the training of IMlots, Pilot Instructors, 
Aerodrome Otficers and Control Operators.

The re'3«urring and ncn-recuwring expenditure incurred on these Centres 
is estimated at Us. 3*62 lakhs and Ils. 17 53 lakhs for 1948-49 and Ks. 12*09 
lakhs and lis. S7-87 lakhs for 1949-50. The number of trainees at Saharonpur 
and Allahabad are 49 and 43 respectively at present. All the Instructors at 
both the Centres a e Indians.

(e) and (f). There are no standing arrangements for the training of Pilots. 
Ground Engineers or Technicians in foreign countries but trainees in aviation 
subjects are eligible under the Overseas Scholarship Scheme of the Ministry 
of Education and also for the United Nations Fellowships under the United 
Nations programme of assistance to under-developed countries. Under the Edu­
cation Ministry’s Overseas Scholarship Scheme, three persons were sent to 
United Kingdom for training for aei*ona\iticial engineering ;tnd air nfivigation 
last year. None is under training at present. Under the United Nations 
Fellowship Scheme, two persons are at present under training in the United 
Kingdom and the United States of America; the extent of Govomr/ient assis­
tance to tliem consists in the payment of half the cost of their passage.
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*202, Shrl Satiah Ohandra: Will the Honourable Minister of rood be pleased 
to state:

(a) the number of barter a^eements concluded with foreign Governmerts 
since loth August 1947 for the import of food grains into the country;

(b) the price and the quantity of food grains imported from and the goods 
exported to each country;

(c) the rate at which those food grains could be purchased in the open 
markets of those countries at the particular times; and

(d) whether these barter agreements have been advantageous to the nation? 
Tbe Minister oi Tood and A.gviculture (Shrl Jairamdaa Doulatram):

(u) B ix.

(b ) k  a ta ten ien t show  in g th e  co m m o d itie s  exch a n fjed  u n d er th ese  agree-
nwnta is Md on the Table o! the house, it wuia wot in the j.ubiic mtere*t
to discloBe th e prices and va lu es  o i  com T nodities in ’VoY’ved  tb.efe© barter
agrciements.

(c) There were no free markets for the food grains in the countries con­
cerned at the tirae.

(d) Yes.

STATEMENT

Oommodities exohanged under tht barter agreemenU since 16th August 1947

Imports Exports

ARGENTINE 
August 1947 320.000 tons maize

120.000 tons barley
60,000 tons hessian

October 1948 385,000 tons wheat
. 95»000 tons maize and 

barley

80,000 tons hessian

Deoember 1949 390,000 tons wheat 60,000 tons hessian

U. S. S. R. 
July 1948 60,000 tons wheat 6,000 tons tea

January 1949 81,000 tons wheat 6.000 tons tea
6.000 tons raw jute
1.000 tons oastor oil

PAKISTAN 
Maroh 1948 20,160 tons rioe 9,000 tons imported wheat 

12,000 tons imported maize 
1,600 tons imported barley



CO-OPBBATIVB StOBBS FOE R aILWAT E h PLOTBBS OS E. P. RAILWAY

12. Oisni a. s. Mussllr: (a) Will the Minister of Bailways be pleased to
^tate whether it is a fact that Gk>verDmont have offered facilities of payment 
o f  half the expenses and the grant of aocommodation for co-operative stores 
•of the Railway ompkyees on the E. P. Railway?

(b) Is it a fact that the Ferozepore Divisional President of E.P.R.S.tT. 
Head Quarter, JiilJundur, offered to start a co-operative stores at Jullundur 
station and requested the Administration for necessary accommodation and 

financial aid?
(o) If 80, when was this request received and what reply had the Adminis­

tration given to the Union?

(d) How many other Unions have requested for these facilities and what
sction bus been taken on these requests?

The MinUiter of State fair Aaajiport and Ballw«y« (Shri Bantfmnam):
(a) On llio ri^co*niiKiiKlntioii of the Hallway OrainshopB "PiUqtiiry Commitfceo,

Railway RoavJ Kave ififeued orders tKat \n order to encowrage the promotion 
o f  Cl) operative stores entirely managed by Railway servants, assistance may 
be given by Railway Admitiistrations in the form of (i) a subsidy amounting 
to not more than half the administrative and estabMshment charges for the 
first three years subject to the condition that the Provinciol Co*operativ3 
Department concerned ceitifiei; that the store is working properly, and (ii) 
provision of suitable existing premises where convenient at n nominal rent

These orders ap|)]y to the E. P. Railway.
(b) Yes.
(o) The request was received by the Chief Administrative Officer, E. P. 

Railway, through the Divisional Superintendent, Ferozepore on the 27th 
December, 1949 and the E. P. R. S. Union was nsked thmugh him to submit 
n copy of the proposed riileK and regulations for the management and working
of the co-operative stores. A reply from the Union is still awaited.

(d) None. ’ t

C o m p u l s o r y  Sa v in g  Sc h e m e  f o r  R a il w a y  S t a f f

13. Shri Sidhva: V'ill tlie Minister of Hallways be nleased to state the 
total monthly amount of saving made in respect of the Railway staff under 
Compulsory Saving Scheme?

The Minister ol Transport and Raflways (Shri Ck)pal?jwaml): About 
11?. 0-2 lakhs.

Postal  a n d  T blbo r aph  W o r k sh o p , Caloittta

14. Shri Sidhva: (a) Will the Minister of Gommunlcatlons be please 1 to
Btate whether it is a fact that a proposal has been made by OoVvirinn^nt fo'̂  
the transfer of the management and control of the Stato-owned lA^stal and 
Telegraph Worlcshop in Calcutta to its workers?

(b) If so, what are the details of this proposal?
(c) What is the total asset of the Workshop?
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(d) Has this proposal materialised?
(e) What is the reaction of this proposal on the employees?

The Deputy HlniBteir of Oommttnications (Shri Ehundied Lai): (a), (b)»
(d) and (e). The question of running the telegraph workshops at> Alipore by 
the workers on a co-operativc basis is under the consideration of Government 
in consultation with the workers' representatives. 'Ihe proposals are etill 
in the initial stage. The workers’ representatives appear keen over thê  
proposal.

(c) The book value of t ie  assets in the Alipore Workshops was about lis. 80- 
lakhs on the 81st Mar̂ Jh, 1947.̂

‘O w n  Y o u r  Ow n  T b lbph o n b  So h b m b *

16. Shri Sidhva: (a) Will the Minister of Oommimlcatlons be pleased iô  
state the number of applications received under the new scheme for telephones 
on payment of Ks. 2,000 or Ks. 2,500 from each State?

(b) What is the total amount received with such applications?
(c) What arrangements have been made to provide telephones for those- 

who nave paid these deposits?
(d) What is the priority scheme for giving these telephone connections?
(e) How many telephone connections will be given immediately in each

State under the new scheme? '

The Deputy MinMer of Oommnnicationfl (Shri Khurahed Lai): (a) The
‘ Own Your Own Telephone Scheme* has been introduced only in certain 
cities. The number of applications received at these places upto Slsli 
January, 1950 is:
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Ahmedabad . .  . .  182
Amritsar ..  . . 1 7

Bombay . .  . .  2657
CaloutiMi . .  . .  1029
Delhi . .  . .  889
Kanpur .. . .  101

Madras ..  273

Total . 4048

The scheme has been extended to Nagpur from the 3rd February, 1950.

(b) Es. 1.11,89.000.
(c) Action has been taken to lay additional cables imd to increase the 

capacity of the exchanges.
Following definite arrangementfl have been made:

. Ahmedabad.— Cables are being li 
additional equipment.

AmritMdr,— Cables are being laid.

Ahmedabad,— Cables are being laid. Steps have been taken to instal 
additional equipment.



Bombay.— Cables are being laid'. Installfiftion of new equipment is 
in hand. ICKX) lines of new equipment would beeomo available 
in July 1050 and 1000 every subsequent month till the end of 
the year. . ,

Calcutta,— Cables are being laid. Installation of new manual equip­
ment has bf'gun and some of it would be available by Ju’y 1950.

Delhi.— Cables have been laid.
Kanpur.— Cables are being laid. Installation of equipment is being 

planned.
Madras.— Cables are being laid. Transfer of Automatic equipment 

from Simla is being planned.

(d) The telephones will normally be given in the order in which deposits 
were received except in casen where technical difficulties such as pauoity of 
cable pairs prevent thlR.

(e) The following npprou\imate number of connections will be given by the
end of February, 1950: ‘

Ahxnedabad . .  . .  30
Aznritsar 0C
Bombay . .  350
Calcutta 360

Delhi .. all who pay.
Kanpur . .  80
Madras ..  . .  20Q

It is c^xpected to give about 40 to 50 per cent, of tehphojies by June 
1950 and the balance by the end of 1950. *

JUTB

18. Pandit M. B. Bhaigava: Will the Minister of Agriculture be pleased
to state;

(a) what i)en*entage the production of Jute in India forms of the total 
production in India prior to partition?

(b) the States where cultivation of Jute is intended to be extended in India-
and '

Government of India have taken so far to explore the 
possibihties of making India self-sufficient in her requirement of jute and 
jute goods?

The Minister of JTood and Agzicultiire (Shrl Jalnundas Doulatram)* fa)
On the basis of an average for the three Tears ending 1946-47, the fndim  
Onion produced 20 2 per cent, of the production in undivided India.

(b) Jute is at present pown mainly in West Bengal, Assam. Biliar Or ssa 
and Tripura and to 8 limit^ extent in Uttar Pradesh. Jute cultivation it 
proposed to be extended during 1950 in all these areas as well as in Travcncore

_(c) m  steps so far t^en  include extension of jute cultivation to cuIturablJ 
waste lands and current fallows, double-cropping of jute with 
where conditions are favourable, and intensive culMvation With a 
exploring the possibilities of extending jute cultivation to Btates like Madraii
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C. P. and Travancore, experimental cultivation has been undertaken and the 
results appear to be promiaing in some oases. As a result of those measures 
the production of jute increased from 16-6 lakh bales in 1947 to 19*8 lakh 
bales in 1948 and 27*7 lakhs bales in 1949 i.e., by 19*3 per oent. in the first 
year after partition and by 66.7 per cent, in the second year.

F o o d  G r a in s  I n v e s t ig a t io n  C o m m it t b b

17. Pandit M. B. Bhargava: Will the Minister of Food be pif̂ â ed to state:
(a) what have been the terms of reference and the investigations of the 

Committee appointed sometime back to enquire into the price and quality of 
food grains supplied in rationed areas and whether the said Committee has 
completed its investigations and submitted its report;

(b) the places visited by the said Committee, and what steps the Govern­
ment have tak^n so far or propose to take to implement the recommendations 
of the said Committee;

(c) whether it is a fact that the Government propose to set up another 
Committee to tour round the country to study procurement schemes in the 
States; and

(d) if so, what would be the terms of reference of the said Committee, and 
by whioh date the Committee is expected to submit its report? .

The Miniate of Food and Agriculture (Shri Jairamdas Doulatram): (a)
A cx)py of the terms of reference of tlie Food Grains Investigation Cominittce 
is laid on the Table of the House. [See Appendix /, annexure No. 22 \,

The Committee has not yet completed its investigation and has, therefore, 
not submitted its report.

(b) The Committee h9s so far visited the States of Madras, West Bengal, 
Assam, Punjab, Uttar Pradesh, Bombay, Bihar, Travancore and ('ochin and 
Patiula and East Punjab States Union. As stated in ans^ver to part (a). th3 
final report of the Committee has not yet been received and, thf'refore, th? 
question of implementing the recommendations of the Committee does not 
arise.

(c) Yes.
(d) A copy of the terms of reference of the Procurement Committee is lu ll 

on the Tabic of the House. [See Appendix I, annexure No, 23].
The Committee is expected to submit its recommendations within three 

monflis from the date of appointment, viz,, the 7th February, 1950.

D a m a g e  t o  C r o p s  b y  W il d  B e a st s

18. Pandit M. B. Bhargava: (a) Wi'l the Minister of Agriculture be pleased 
to state wliat is the extent of damage done by wild beasts to the standing 
oropa in different pait« of the country, particularly in the Punjab and the 
Uttar Pradesh during the v(ars 1948-49 and 1949-50? •

(b) What measures have been taken by the Government to prevent such 
damage?

(c) Is th^re any mechanical device to control this damage; if so, to what 
extent has this been used, and with what results and if not, why not?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): fa)
A certain amount of damage is done to the standing crops by wild animals,
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particularly near forestg &ti(l in the hilly tracts, but no reliable estiinaie has 
been made in any State as to the extent of the damage caused by them. The 
States are being asked to take steps to secure reliable information.

(b) The Government of India have advised the States to establish plant pro> 
tectioji organisations the duties of wliioh include prevention of damage to 
standing crops by wild animals, and have expressed their readiness to assist 
them in setting up such organisations.

(c) The common mechanical device to prevent such damage by small animals 
is trapping. In the case of big animals, pits with flimsy roofs are dug in. 
which the animals fall ard cannot come out. Information has been called 
for as to the oxtent to which these methods are being used.

E n QUIBY COMMITTKIB OK SuOAB

19. Sliri Sidhvft: Will the Minister of Agriculture be pleased to stat<e:
(a) whether Government have appointed an Enquiry Committee on sugar 

as promised in the last session during the course of debate on 24th December, 
1949;

(b) if not, what are the reasons and when the Committee is likely to be 
appointed;

(c) whether Tariff Board report on sugar has been received; and
(d) if Government have taken any decision as to whether price or movement

of sugar should be under Government control during the current year?
Tbe Minister of Food and Agriculture (Shri Jairamdag DouUtmn): (a)

to (c). The report of tbe Tariff Board on sugar has been received and is
being examined with a view to implementing the promise made to the House
in December last that all aspects of the last year's sugar situation will b© 
inquired into. Government expects to come to an early decision on this 
matter.

(d) The matter is under consideration.^
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CORRIGENDA

to

the Parliamentary Debates (Part II—Odier than Questions and Answers), ist Sesskjo, 1950;—*
In Volume I,— .

1. No. I, dated the 28th January, 1950,—
(i) Page (i) Col. i , after line 4 insert "Ahammedunni, Shri V.C. (Travancore-Codiin” .

(ii) Page (ii), Col. 2, line 27 for “ Rafi Ahmed, Shri **read “ Shri Rafi Ahmed” .
(iii) Page (iv). Col. 2 , delete line 20,

2. No. 2, dated the 31st January, 1950,—
% an f?^ % ?«iw <K '‘srt” t? i

3. No. 3, dated the ist February, 1950,—
(i) Page 32, line 13 for *‘ule”  read “rule” .

(ii) qr TO I
4. No. 4, dated the 2nd February, 1950,—

(i) Page 103, line 3 add “ it”  bef<m

(ii)  <{<!5 % p f t  "3ft" % wpr "sfhjr” is' (

(iii) i<s5 ? c vs, % 3P3 4  "arnr % ann ^ s n  ^  ft; sft ^

anpT ^  ^  i 3RT

i  Pf aw vRRT 5RW W  t ” 3ft? I
(iv) Page n o , line 5 from bottom for “humiled”  read "bundled” .

5. No. 5> dated the 3rd February, 1950,—
( i)  fss ^  “ 5 1 ^ ” %WR'tT "fSJRff” «!? I
(ii) Page 186, line 17 from bottom for “ debator”  read “debtor” .

(iii) Page 188, line 18 for “unformity”  read “uniformity” ,
6. No. 6 dated the 6th February, 1950,—

(i) Page 204, line 20 from bottom/or. “ were”  read “ are” .
(ii) Page 212, line 12 from bottom for “ of** read “ the” .

(iii) Page 224, line 13 for “ from”  read “ form” . #
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could 

be expected”  read “  will act as its President; he is an I. C. S. man and is, admittedly,” .
7. No. 8, dated the 8th February, 1950,—

Page 315, line 19 for “ refugee”  read “  refuge” .
8. No. 9, dated the 9th February, 1950,—

(i) Page 369, line 24 for “are”  read “ am” .
(11) Page yjiy for  line 18 read “ giving me credit for having done something which should 

really go to the” .
(iii) Page 389, line 2 from bottom for “ khakad”  read “khahad” .

9. No. 10, dated the loth February, 1950,—
(i) Page 415, line 2 from bottom for “detrimetal”  read “detrimentar’.
(ii) Page 420̂  line 10 from bottom for “ is”  read “ In” .

(iii) Page 431, line 3 from bottom for “L”  read “ 5**.
(iv) Page 435, line 16 for “ Trat”  read “ that” , 
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PARLIAMENTARY DEBATES 
^ P a r t  I I — P roceedin gs o th e r  th an  Q u estio n s and A n sw e rs)

Friday, February, 1950.

The House met at a Quarter to Eleven of the Clock,

[Me. S peaker in the Chair]

QUESTIONS AND ANSWERS 
(See Part I)

11-45 A:H.

MESSAGE FROM THE PRESIDENT
Mr. Speaker: I have to inform the House that I  have received the following

noessage from the President:
“ I have received with great satisfaction the <»xpression of thanks by the Members of 

Parliament for the address I delivered to them at the commencement of the present 
session.”

INDUSTRIAL DISPUTES (APPELLATE TRIBUNAL) BILL 
P r e s e .v t a t -io x  o f  .R e p o r t  o f  S e l e c t  C o m m it t e e  

The Minister of Labour (Shri Jagjivan Ram): I beg to present the Report of 
the Select Committee ou the Bill to provide for the establishment; of an Appel­
late Tribunal in relation to industrial disputes and for certain matters incidental 

thereto

MINES B IL L  •
PitHSBNTATION OP RBPOaT OP SeLBCT C(M«MITTBR

The HiniBtor of lA b tm  (Shri JHiivaa Bun): I  also beg lo  present t^e 
Report .of the Select Committee on the Bill to amend and consolidate the law 
relating’  to the regulation of labour and safetj in mines.

INDUSTRIES (DEVELOPMENT AND CONTROL) B IL L  
P eesbntation  op R eport of Select Committbe 

The IQnister o! Industry and Supply (l>r. S. P. Xooker|ee): I  beg to
present the Report of the Select Committee on the BiU to provide for the 
development, regulation and control of certain industries.

UNDESIRABLE IMMIGR-ANTS (EXPULSION FROM ASSAM)
BILL— contd,

Mr. Speaker; Clause 2 was under consideration, and we had disposed of 
some amendments iri the consolidated list. Some amendments were received 

isherea£ter and 1 am ccdling those amendments, before proceeding further.
(405)



Pandit Tliakur Das Bhargava (Punjab); I beg to move:

‘ 'Thai for clause 2, the following be substituted :

2. I f  the Central Government is satisfied that any person or class or group of (persons 
not being bona fide refugees, being ordinary residents of any of the territories now forming 
Pakistan or any place outride India before his or their eoniing into the State of Ass^m is 
cr arc staying in the State of Assam, the Central Government may by ord«r—

(a) direct such person or class or group of persons to remove himself or themselves 
as the case may be from the State of Assam within such time and by suchi route-
as may be specified in the order; and *

(I;) give such further directions in regard to his or their removal as the case may be 
from Assam as it may consider necessary or expedient.’ ”

In regard to this amendment, my point is that, first of all, hona fide refugees 
sbould be excluded. I have sought to define the words *bona fide refugees’ in 

an amendment appearing on the Order Paper as No. 4. As a matter of fact, 
imless these woi-ds are there, the apprehension is that bona fide refugees may 

be included as undesirables or as persoffis who have come into the State of 
Assam. With a view to see that these persons are protected from the ambit 
of this Act, it is necessary to use these words.

Further, a complaint was made in this House— and it seems to be per­
fectly justified— that if notices were to be issued to individual persons, the 
number of notices that will have to be issued will be very large. If five lakhs 
is the number of persoais who are estimated to have come into the State of 
Assam, it is clear that the wwk of issuing individual notices to all of them wijl 
be tremendous. Moreover, my own apprehension is that the number is not 

merely five lakhs. It is usual for t ie  State of Assam to make under-estimates 
of these persons. In regard to refugees also, their estimate is about one lakh 
and twenty thousand, whereas other private  ̂enquiries show that twice the 
number have come. So, my own fear is that’ the number of persons who are 
to be expelled may be much more than five lakhs. Even supposing it is five 
lakhs, it will be very difficult for any Government to issue so many notices and 
then ^o after every intruder individually. Unless the notices are issued against 
a certain oiass or group of persons, it will be difficult in reasonable time to evict 
these people from Assam to some other place. Therefore, my humble submis­
sion‘ is that we should frame our law in such a manner that mass eviction may 
take place, and it is for that reason that I  use the words “ class or ^ ou p  of 
persons''. When this is done, I hope notices Will be issued to a certain class

group of people and it will be possible for the authorities to see that all 
members of those classes or groups go away from i^sam. The number seems 
to be so large that even a battalion of the Army wiU find it difficult to throw 
these people out in reasonable time. Therefore, I submit that for these two 
reasons, it is essential that this amendment be accepted and the law made 
workable.

Mr. Speaker: Amendment moved:
"^That for clause 2, the following be sulsNitituted :

‘2. I f the Central Government is satisfied that any person or class ot ^oup of persons 
Aot being bona fide refugees, being ordinary residents of any of the territories now forming 
Pakistan or any place outside India before his or their coming into the State of A«sam ^  

o r  are staying in tfa* State of Assam, the Central Government may by order— >

(a) direct such person or class or group of persons to remove himself or themselves 
as the case may be from the State of Assam within such time and by such, route 

  as may be specified in the order; and
^uch further directions in regard to his or their removal as the case may be’ ' 

fvom Aasam as it may consider necessary off expedient.’ ”
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Sardar B. S. Man (Punjab): On a point of information, there are other 
amendments of similar nature. May I  know the procpdur^ we are adopting? 
Arc we to take one amendment first and later on the others?

Mr. Speaker: No. If .the other amendments cover the same gromid as this' 
one— or are substantially of the same nature— then the fate of this amendment 
will decide the fate of the others. Hon. Members may speak on this amend­
ment and bring out their points. ' '

Shri Biflwaoath Das (Orissa): May I make a suggestiojv^ We have §iven
notice of certain amendments. I think-the hon, MinistCT ŝ ^eply in regarii l6 
the amendment just now moved by Pandit Bbargava will d^rn un e the co<urse 
of our action. Therefore, I would suggest that the hon: Minister may give out 
his reaction as to "whether he is w'illing and prepared to accept this amend­
ment. in which case i,t will be easier for us to make up our minds.

1^6 Mioisieiff ol Tramq̂ KMit and BaHways (Sliri Ckjpalaewanu): l .^ a ^  'no 
objection to do so. So far as Pandit Bhargava’s amendment is concernedv 
while I canno.t accept it in entirety, I am ŵ iiling to indicate those parts of it 
which are acceptable to me. One important part of his amendment relate to* 
the exclusion of hona fide refugees from this particular provision. So far as- 
tbat is concerned. I have already indicated to the House that when a similar 
amendment of ŵ hich notice ŵ as given three days ago comes to be rnoved. I 
would be prepared to accept the substance of it perhaps in somewhat modified 
language.

The other point that Pandit Thakur Das Bhargava made was that the parti­
cular clause shoiuld apply not merely to a person, but .to a class or ^oup of per­
sons. So far as that is concerned, I  am prepared to accept the principle of it; 
only I would omit the ŵ ord “ or group”  retaining the word “ or class'’ . But 
the main objection to accepting my hon. friend’s amendment as it stands is 
that it makefc. no reference to the Central Gk>vemment being satisfied that the 
stay of a ptrson or class of persons would be detrimental to the interests of 
India. 1 am not prepared to drop that from the clause as it stands in the Bill. 
Subject to what 1 have said, I am prepared to accept the substance of what he 
has moved, that is to say, with regard to bona fide refugees. My own idea is 
t'̂  suggest an amendment in the shape of a proviso to the whole clause which 
ViTOuld exclude its application to hona fide refugees. It would, also obviate the 
necessity for including any de^i^ition of bona fide refugee"' in the Bill itself 
If the bon. Member is lagreeable, he may drop this particular amendment and 
I shall certainly accept the substance of it in the form whifch J pro^se to indi­
cate to the House.

Pandit ^niakiir Ihui Bliaiga¥a: Sir, may 1 with your pecmissioii, ^6p a 
gestion for the consideration of the whole House and the hon. Member in char^  
of the Bill. There are many amendments to this clause by me and by other 
hon. Members. After all t^ese amendments liave been moved and disc to e d , 
then the final clause may be evolved by the hon. Member in charge and that 
may be accepted by the House. There are many individual amendments which 
have a bearing up6n the question in issue. That would be a more - de»irabl«s 
way of proceeding with this clause.

Shri That is what exactly I suggested. The alternative
course is for the House to let me move a comprehensive clause in substitution 
of what is in the Bill. That will obviate a discussion over individual amend­
ments.  ̂ ' "

Mi. Speaker: I was just considering,'as to what procedure I  should foHo«v. 
Such of the amendments which, the ;hon. He?n.bers are k̂ ien on moving may 
just be moved. We had a very lengthy'discussion at tB^;;consideration siag’t̂ 
of the Bill. Instead of putting all the amendments to the £b>use I xvould likf̂
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XMr. Sp^ker]
“̂ he hon. Member in charge of the Bill to bring in his revised draft of the clause 
312 N o o n . ^  which he proposes and then the hon. Members, :f

* they so like, may withdraw the amendments. If they wish that I 
should put them to the House I shall then put the amendments to the House.

That means every amendment moved will nc^ be put to the House hnme- 
-dlately, but the whole thing will be kept pending. Will that be acceptable to 
:^ e  House?

Shil HoBsain Imain (B ihar). May I  suggest an alternative method for your 
xoJisideiation? We may postpone considerf^tion of ^ause 2 for the fime being 
^ d  proceed with clauses 8 to 6. During lunch receas hon. Members who have 
given notice of amendments may sit with the hon. Minister and draft out an 
agreed clause. '

Mr. Spe«k«r: 1 have no objection to follow that course. That will laeilitaibe 
ttie work.

,SIiri OopalMwami: I can straightaway read out the clause as it would 
«ftan3- '

Mr. Speaker: I tiiought hon. Members may perhaps like to convey to the 
hon. M.nister tbeir points of view. If they can have a discussion outside the 
House much the better. I am agi*eeable to either course. Let us first as- 
Bertaii? which of the amendments hon. Members are keen to move. There is 
a Jar̂ e number of amendments to clause 2 and let me first ascertain which ones 
are going to be moved. I am calling ou,t the names.

Shri Biswanath Das: I  w is h  to  m o v e  m y  a m e n d m e n ts .

Pandit Thakur Das Bhargava: As a matter of fact, whatever amendments 
I have givtp, I want the hon. Muiistor to consider them. '

Shri Meeran (Madras): I want to move my amendment No. 16.

SSJiri Biswanath Das: There are two important points on which I have given 
notice of amendments: the first is the substitution of the words “ the Union of 
India”  for the word “ Assam”  and the second one the substitution of the words 

Assam and that his stay in that province is detrimental to the interests of 
In^a"’ by the words “ the Indian U n ion /’ Both are important ones.

Shii J. B. Kapoor (Uttar Pradesh): My amendment has a much wider kn- 
plication and I  would like to move it.

Slirl Ba;j Baliadar (Bajasthan): I would like to move my amendment No.
:4-

Shri SidhTa: (Madhya Pradesh): I do not like to move my amendment
16.

Mr. Speaker: That means practically all the amendments are to be moved, 
except one. '

Shri Ctopalaswami: He has not directly mentioned it but has o r t m ^  Vt in
indirectly somewhere,

SbH Biswanath It U to clause 5.

Mr. Speaker: We will come to that laler on. It seems that everybody i» 
fceen that his pomt ci view should b€ t«ir«o lalt consideration. What proc^ure 
diall we follow th^n ?
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Sliri Gopalaswami: i f  amendments are formally moved, I can straigbtaway 
say which I  am going to accept.

Mr.,: Speaker: I shall osk bon. Members to mo^e their amendments formally. 
The ho:-!/Minister will exjjlain his position with regard to each amendment and 
then ho>i. Members may have their turn of speating.

Sardar B. S. Man: Before the Hon. Minister says whether he is going to  
atccept an . amendment or not, we should be permitt-ed to give our reawns. 
Otherwise we will not be able to influence his decision.

Mr. Speaker: The hon. Member has not fo lW ed  me. Each hon. M em b^ 
may move his amendment and then the hon. Minister will s.t t̂e his reactjons. 
Afterwards each Member moving amendment may make his statement in sup-. 
port o-f his point of view, if he thinks it'necessary after hearing the Ministet. 
Anyway, they will get a chance to speak, and then ultimately an agreed soIut- 
tion in the form of a new clause will be brought before the House.

Shri J. E. Kapoor: In the meantime, the hon. Minister should keep biar
mind open.

Shri Ck)pala8wami: Certainly. Open, all its doors open.

Mr. Speaker: The working of his mind is not under the control of anybody^
I will take the amendments one by one.

Skri Meeran: May I suggest that the hon. Minister replies after
hearing what we have to say, because otiierwise he will not be able to know > 
what is working in our minds.

Mr. Speaker: Hon. Members may first hear what the hon. Mini#CT has got 
to sav and then decide for themselves whether they would press their am ^d- 
ments or not. After hearmg the hon. Minister, if they stiU urge their point alf 
view, 1 shall give them an opportunity of explaining then: amendments.

Sardar B. S. Man: If the hon. Minister first says, “ N o", it will be verr  
difficult for us to convince him later on.

Mr. Speaker: I was not saying that the hon. Minister will give his decisi<^ 
on tiie amendments moved. He will give his reaction. They are not 
deetsionfi.

Skri BiswanaUi Das; I beg to move:
“ 'riiftt in clause 2, for the word ‘Assam’ , the words 'the Union of India’ be eubstittiUd, 

and consequential changes b«; made eccordiixgly.”

Mr. Speaker: Amendment moved:
“ That in clause 2, for the word ‘Assam’ , the words ‘ the Uai<p of India’ be substituted, 

and consequentiai changes be made accordingly.”
I am i-eacling from my consolidated list. If any amendment is left. hon. 

Members may point that out.
Pandit Thakur Bas Bksttgava: I  beg to move:
“ That in tU  heading of dause 2, the word ‘undesirable’ be omitted.”

Mr. Speaker: This is only an amendment to the rnarginal heading. I 
aheadV ruled only two days ago that a marginal heading is not 
If  th^ word undesirable’* is dropped from the mam sectio«n, the word will nave 
tc be dropped from the marginal heading also.

“piakur Bas Bkairgava: The hon. Member in charge was agreeabie
to this.
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Mr. Speakert I was only saying that a marginal note is not part of a Bill. 
Therefore I cannot allow this araendmen,t to be moved. So that goes.

Shii Kamath (Madhya Pradesh): I  do not know whether your ruling is
final, blit in the Constituent Assembly Dr. Ambedkar, speaking on this sub- 
je c t/sa :d  that there has been a conflict of opinion on this matter. Smne 
Assemblies or Parliaments have held thai a'marginal noite is not part of a BiU 
anrl. others have held otherwise.

Mr Speaker: I have held this view ever since I was elected Speaker of the 
Bombay Legislative Assembly in 1937 and X have held that view consistently 
and I filso understand that that has been tiie view ever smce this Assembly 
began to function, not as Parliament.

Shri Meeran; 1 beg to move:
' “ That ir clause 2, for the woi-U is satisfied’ , occurring in line 2, the words ‘Ls of 

<^pini6n’ be substituted.”

Mr, Speaker: Amendment moved:
“ That in clause 2, for the words ‘ is satisfied’ , occurring in line 2, the words is of 

opinion' be substituted.”
Shri Gopalaswami; I consider this amendment unnecessary. I do not pro­

pose as at present advised .to accept it.
Pandil Thakur Das Bhargava: What about my amendment for the msertion 

of the words “ in the opinion of the Central Government” . Though the grounds 
on which both the amendments are basfc4 are the same, yet tl^y are not identi­
cally thi3 same. I  want these words to be inserted so that the court may not 
be able to say whether a particular order was legal or not.

Hr. Speaker: I  will come to that later on. He can move it.

Shri Biswanatli Das: 1 beg to move:
-  “ That in clause 2, for the words ‘Assam and that his stay in that province is detrimental 

to the interests of India’ , the words ‘the Indian Union’ be substituted.

Mr. Speaker: Amendment moved:
•That iu danse 2, for the words 'Assam and that his stay in that province is detrimentia

0 the interests of India’ , the words ‘the Indian Union’ be substituted.

Shri OqpalASWami: I do not propose to accept it.

Sardar B. S. Man: I  beg to move:
“ That it. clause 2, the words, 'and .that hU sUy in that Proviuce is detrimenUl to the 

interests of India', be omitted.”

Mr. Speaker: Amendment moved:
"That in Clause 2, the words, ‘and that his stay in that Province is detrimental to the 

interests of India’ , be omitted.”
Thr next amendment is formal, instead of “ that province”  the words “ that 

State" to be substituted. Does the hon. Minister want to move it?

Shri Gopalaswami: Yes, Sir. I beg to move:
“ That in clause 2, for the words ‘that 7>raviiice\. in line 4, the words ‘that State’ be 

gabstituteil.'’ -

Mr. Speaker: Amendment moved:
“ That in clause 2, for the words ‘that province’ , in line 4, the words ‘that State’ he 

substituted.”  I
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Pandit Thakur Das Bliargava: I beg to move:
“ Thftt in clause 2, after the word ‘ is’ in line 4, the words ‘ in the opinion of the Central 

<Jt*vernTnent’ be inserted.”

Hr. Speaker: Amendment moved:
“ That in clause 2, after the word ‘is’ in line 4, the words ‘ in the opinion o f the Central 

<5overnment’ l>e inserted.”  '

Pandit Thakur Das Bhargava: I beg to move:
-That in clause 2, after the words ‘the interests of India’ , occurring in Unc 5, tfad 

following be inserted :
‘or the general public,’ / '

Mr. Speaker: Amendment moved:
••That in clauM 2, after the words 'the interests of India', occorring in line 5, the

following be inserted :
‘or the general public.’ .”

Pandit Thakut Das Bhaigava: I beg to moTe;
•■That in dause 2, after the words ‘the interest o f India', occurring in Une 5, the follow­

ing be inserted :
. ‘and the interests of the Scheduled Tribes of Assam,’ .”

Mt. Speaker: Amendment moved:
-That in danse 2, after the words 'the interest of India', occurring in line 5, the follow­

ing be inserted :
’and the interests of the Scheduled Tribes of Assam, .

Shri Gopalaswami: I beg to move:
■■That m par# (a) of clause 2, for ihe words 'the Province of Assam’ the word ‘Assma’ 

lL>e substituted.”
U fa  Speaker: Amendment moved:
"That tn patt (a) of clause 2, for the words 'the Province of Assam' the word •Assam’ 

be subetit^tod.”

Slui j .  R. Kapww: I beg to move:
(i) "That in part (a) of clause 2, for the words ’the Province o f Assam' the words 'India, 

or Assam’ be substituted.”
'  (ii) "That in part (b) of clause 2, for the word -Assam' the words ‘India or

Aaeato’ be substituted.”  '
Mr. Speaker: Amendments moved:
(i) “ That in part (a) ot clause i ,  for the words the Province of Assam’ the words 'India

-or Assam’ b« substituted.”
(ii) "That in part (b) ot clause 2, for the word ‘Assam’ the words 'India o*

Assam’ be substituted.”
Shri 3^3 Bahadur: I  beg to move:
(i) •■That in part (a) of clause 2, for the words •Pro -̂ince of Assam’ the words ‘territory

of India’ be substituted.”  ^
(ii) -T h a t  in part (b) of clause 2, for the word 'Assam’ the word ‘ India’ be substituted.

Mr. Speaker: Amendments moved:
(i) ..That in part (a) of clause 2, for the words ‘Province of Assam’ the words ‘territory

o f  Tndi.i be substituted.”  . u * a *»
(ii) ..rihat in part (b) of clause 2, for the^Word ‘Assam’ the word India be substituted.
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‘That after part (b) of clause 2, the following new part be added :

‘ (c) direct the forfeiture of such property or assets in the possesBion of such person
as it may deem tit/ ”  ' ^

Mr. Speaker: Amendmenjb moved;
“ That after part (b) of clause 2, the following new part be added :

(c) direct the forfeiture of such property or assets in the possession of euch perwn
as It may deem fit.’ ’ ’ ^

ShTimaU Siuateto Eripalant (Uttar Pradesh): I  beg to moye:
“ That tc- clause 2, the following Proviso be added :

‘Provided that it shall not apply to a displaced person who has, before or after the 
c c i^ ^ e m e n t  o f this Act, come into Assam on account of civiJ disturbances or the fear o f 
Budi distuibances.’

In this connection I may, however, add that I  had a talk with the hon. 
Minister and he had offered a different phrasing for this amendment, which is 
acceptable to me.

Mr, Speaks: Amendmen.t moved:
“ Tha.t to danse 2, the following Proviso be added :

‘Provided that it shall not apply to a displaced person who has, before or after the 
commencement of this Act, come into Assam on account of civil disturbances or the fear of 
Budi disturbances. *

Sardar B. S. Man: I  beg .to move:
“ That to (Jause 2, the following Proviso be added :

nothing in this section wiU apply to any hona fide refugee or displaced
^̂ iNson.* ”

Hr, Speaker: Amendmenjb moved:
“ That to clause 2, the following Proviso be added :
‘Provided that nothing in this section will apply to any hona fide refugee or displace# person /”  * * .

Pandit Thakur Bas Bhiurgava: I beg to move:
“ That in clause 2, the following new sub-clause be added aS sub'Clause (2) and IhieK

existing provision be renumbered as sul*clause (1)*
‘ (2) No court shall be competent to qtiestion the validity, legality and the grounds of the 

order, or direction made under this section/ ”

Mr. Speaker; Amendment moved:
“ That in clause 2, the following new sub-clause be added as sub-clause (2) and the

exi&ting provision be rennmbeied as sxilt-clause (1) :
‘ (2) Ko court shall l»e competent to question the validity, legality and the grounds of ibe

order, or direction made under this section/

So the result will be that we have 17 amendments now moved and placed before 
the House including two formal amendments of the hon. Minister. As I said  ̂
%he hon. Minister will give his general reactions to these and then hon. Members 
will be called upon to state, whatever they may wish to say, in connection with 
€hc amendments, and finally, the hon. Minister will reply and I  take it that 
they will require some time for having a new formula for the new clause.

Sbri Biswanatli ^Das; May I inform you, Sir, that clause 5 has not beenr 
moved.
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Baj Bahadur; I beg to move:



Hr. Speaker: That comes later on. We are considei^jng clause 2 at present.
Shrl Q-opalaswami; In making my remarks I  shall not be able to keep to the 

order in wbich you took these amendments, but I will take them according to 
the typfd lists and indicate my reactions to .the amendments which hon. Mem­
bers have indicated therein. I think this will help in the consideration of these 
amendments by the House. The first of these amendments whieh are proposed 
is I find item 10 in the first list, by my hon. friend Mr. Biswanath Das. His 
amendment is that in clause 2, for "the'words “ Assam and that his stay in that 
Province is detrimental to the interests oi India,” , the words "the Indiaa 

X’nion’ ' be substdtuted. My reaction to that is that I cannot agree to the omis- 
feion of the words “ that his stay in the Province is detrimental to the interests 
of India" nor can I agree to the widening of the scope of the Bill, which the 
substitution of the words “ the Indian Union”  at the place indicated by the hon. 
Mertiber would involve. • .

The next amendment standing in the name of the same hon. Member is 
that ri clause 2 for the word “ Assam”  the words “ the Union of be
substituted. That also is a widening of the scope of the Bill which is^ n fin ed  
to Assam. It would include, if the amendment is a<5cepted, imAiigrant^ irita 
any part of India and I  am therefore not in a position to accept it.

The next one which is the same thing as the first ataendment of the hon. 
Member from Orissa. I am afraid I  cannot accept the amendment.

The i^ext one is my own and I do not think I  need give my reaction.
Next one is by Mrs. Sucheta Kripalani. I  have already indicated that I shall 

accept the substance of it. I shall indicate tiie form in which I  shall acoept it. I  
think it might save the time if I  indicate straightaway the form in which I  shall 
be prepared to accept this. The proviso to clause 2 will run in the following 
terms:

-••‘Piorided that the provinood of ihis Section shall Hot api^y lo any person who after 
14lh Angost, 1947, on occount of dvU distnrbance or the fear of rach diisturlwnces io 
Pakistan, has been displaced from or has-abandoned bis home in Pakistan and taken refuge 
in Assam."

That will obviate the necessity for a separate definition about bon^ fd e  
refugees. ’

Shri J. E. E apm : That means for a few weeks he comes over to Bengal a^d...
Skri Gopalacwaml: We are trying to expel people from Assam and it is only 

refugees in Assam that can be included in the scope of the Bill. Then Sardar 
Man's amendment which reads “ Provided that nothing in this section will 
apply to any hona /ia'5 refugee or displaced person,”  I am not prepare to., 
accept that in the form in which it is proposed to be moved, I  can accept iti 
only in the form which !  have read out to the Hguse.

Then in the next list the substitute resolution has already been discussed .
on both sides and that will be a matter, I take it of agreement between' hon. 
Members and myself after these amendments'have been disposed of.

Then regarding No. 8 of Pandit Bhargava, I have already indicated my re­
action to a similar amendment. This opinion apparently relatê s to the ihterekfe 
of India. My present position is chat satisfaction really is not different 
an opinion which the Central Government forms in su(^ a connection. I t 'is  
better to use in these enactments expressions used in several other enactments. 
Bo, I  do not propose to accept the amendment.
 ̂ Begmding amendment No. 10, I do not see tiie need for adding the words;,

' for general public’ . My present reaction is not to accept it
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[Shri Gopalaswami]
Kegarding No, 11, the iiisertiou of the words ‘ and interest of the scheduled 

tribes of Assam’ , the interest of India must be considered to include interest of 
the scheduled tribes of Assam and I therefore see no need to insert these words 
in addition to what we have in the clause.

[ S hjbi H o u s s a in  I m a m  in the Chair]

Regarding item 12, I  propose to accept an amendment which would men- 
ifcidn ‘ India' in sub-clause (a) of clause 2. That, I take it, wiU satisfy the 
inover of this amendment also.

Regarding No. 14 by Shri Raj Bahadur, I  consider that for the purposes of 
this piece of legislation, it is unnecessary for us to change this and I  do not 
therefore propose to accept it.

Then No. 15 of Pandit Thakur Das Bhargava:
“ That in clause 2, the following new sub-claxise be added as sub-clause (2) and the 

existing provision be renumbered as sub-clause (1) :
‘ (2) No court shall be competent to question the validity, legality and the grounds of the 

order, or direction ?nade under this section.’

As a matter of fact when the Bill was being drafted, the exclusion of the 
jurisdiction of the courts from having anything .to do with action taken under 
this bill WHS pressed upon us. We thought that the wiser course is not in 
t«qiiis to exclude the jurisdiction of the Court. We felt some doubts whefchet* 
in view of the provisions of the new Constitution we could, with reason, take 
6Uoh a power into our own hands. That is why we worded clause 2 so as by 
itP own language to exclude the courts having any jurisdiction to call in ques­

tion any oarder that may be issued. That is why we* said ‘ 'I f  the Central Govern­
ment is satisfied, it may issue an order.”  As I have already indicated, the 
advice '^e have is that it is sufficient to exclude cour t̂s from considering the
riglit or wrong of either the satisfaction ol the Government or of any other
based upon such satisfaction.

In the third list my friend Mr. Kapoor proposes “ That in part (a) of clause
2, for the words ‘ the Province of Assam' the words ‘ India or Assam ’̂ be substi­
tuted.”  I  propose to accept it. Item 2 is consequential and I propose to 
accept that also. Tba,t is all, Sir.

Shri Biswanath Das: May I suggest that instead of leaving the whole thing 
to discussion, why not adjoui’n for 15 or 25 minutes so that we may meet 
and discuss the whole question with the hon. Minister in charge and come to 
an agreed conclusion and place befo<re the House an agreed formula?

Mr. X?tudraan: If hon. Members are not anxious to express their views 
before they have had an opportunity of discussing their amendments with the 
libn. Minister and coming to a decision, I  have no objection to adjourn the 
House. .

Sardar B. S. Man: W e  would certamly like to press our views, in view of 
fact that there is vast divergence of opinion between the hon. Minister and our­
selves. It is a matter of principle that we would like to press our views in-es- 
peetiv .̂ of the fact whether the hoia. Minister accepts them or not.

Pandit Balkrisfina Sfaaima (Uttar Pradesh): Sir, my submission in this 
matter is that instead of pressing or ventilating our views before the House as 
such, you inav be pleased to give an opportunity to such of us as have moved 
amendnients to mee.t the lion. Minist-er across the table and there as far as 
possible try to convince him. Otherwise after lunch the same questions will 
^rise’ If you adjourn the House now it will give us an opportunity of meeting
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the hoTi. Minister. ,We wil} try to convince him of our view points and if 
possible, after Lunch come before the House with an ^reed form of Clause

Mr Chairman: If the hon. Minister is agreeable I  have no objection to ad­
journ the House.

Shri GopiUaswami; I bave no objection, Sir.

Shri Sidliva; In that case this particular clause may be adjourned and the 
House can continue with the rest of the business. ;

. lCr» O^irzDUi; Hon. Members are anxious to have time to discuss with the 
hon. Minister. It will save the time of the House if we adjourn now.

Pan^t Thakur Das Bbargava; Sir, I  would suggest a middle course. Many 
of us will be quite happy to meet the hon. Minister in charge and express their 
view points. But as suggest>ed by Sardkr Bhopinder Singh Man if th^e are 
certain points on which there may be disagreement, thev may be taken up 
against by the House. "

. Shri Bahadurs That goes without saying. »

The Hoiine the>i adjoutned foi Lunch till Half Fast Tivo of the Clock,
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The Hou>ie re-aHsembled after Lunch at Half Past Two of the Clock.

[Mb. Sp e a e e b  in the Chair]

Mr.-Speaker: The House was considering clause 2 of the Undesirable Ijmim- 
grants (Expulsion from Assam) Bill when it adjourned. May I know what is 
the position about the amendments?

Shn Gopalaswami: Sir, I had a discussion with practically all Members 
who have given notice ot amendments to clause 2 and we have arrived at an 
agreed draft. \^e also discussed other amendments of which notice has been 
given, ami for satisfying the hon. Members who have given notice of such 
amendments, we have incorporated in clause *2 what in those amendments 
Government are prepared to accept. If you will permit me, Sir, I  can read 
out the. draft as agreed to amongst us.

Mr. Speaker; Is it therefore now agreed that all the amendments that have 
been moved to this clause will now be withdrawn?

Several Hoa. Members: Yes.

Sard&r B. S. Man: May I submit that this “ agreed draft”  relates only to 
those amendmfints w'hich are acceptable to the hon. Minister and that there are 
still ceriaiM amendments which he is downright not prepared to accept at 
The divergence of opinion between him and the movers of the amendments is 
grea.t. itoi* example there is one of the amendments standing in my name which , 
seeks to delete from the clause the words ‘ 'and that his stay in that Province is 
detrlrnetal to the interests of India' , I claim that these words ought to be 
deleted.



Mr.-Shaker: I  do not want to say that these amendments should be wi 
drawn, Mv point of enquiry was, wiiich of the amendmeiit^i are going to be 
dropped out in view of this agreed amendment? I  thought that ail the Mem* 
bers had gathered together and that perhaps, they were all agreed about the 
draft. 01 course, any agreed draft could not satisfy each and everyone. But
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ments are going to be withdrawn and which have to be put 
clarified I shall immediately put the propositions for withdrawal and then put 
t)ie other amendments to vote.

Shri E. K. OhAudlmri (Assam): Before we i^gree to the withdrawal of any 
of the amendments I  would like to have some clarification with regard to thf 
proposed amendment? Can I  seek that clarification now?

Hr. Speaker: Was he not present during the course of the discussion? If 
be was, I  do not think we should take the time of the House.

Siiri &. X. Chaadhnii: Sir, I  do not want to take much of the time of the 
House. I  wanted to know whether, in addition to the direction to the person 
*‘tc remove himself” , if the person does not remove himself; the officer fsxecu* 
ting the orders can remove the man in the manner contemplated in the clause*
I want to know whether at the same time these two orders can be passed.

, Shh Qopalaswami: That is provided for in clause 4 which deals with giving 
effect to the orders.

IKr. Speaker: I  do not think any further speeches are now necessary. Let 
the hon. Minister move the amendment.

Sbri OcpalABwaini: I  beg to move:

♦‘That for cjftpse 2, following be epbstituted :

‘2 PoireT to order expulsion of certain immigratiU,—! !  the Central Government i$ o f  
opinion that any person or clase of persons, having been ordinarily resident m any p l ^  
outside India, has or have, whether before or after the conunenceinent of this Act, come 
into Assam and that the stay of such person or class of persons m Assam is
the interests of the general public of India or of any section thereof or of any Schedulea
Tribe in Assam, the Gantral Government may by ordei^

(a) direct such person or class of persons to remove Himself or themselves from Ind^
or Assam within such time and by such route a« may be specified m the or<ter; 
and

(b) give such further directions in regard to hia or their removal from India or Assam
„ as it may consider necessary or expedient:

Provided that nothing in this acction shall apply to any person who on 
di^urbances or the fear of such disturbanres in any area now formmg part of 
been di^pl'^ed from or has left his place of residence in such area and who has been subse­
quently res id in g^  Assam.’ ”

M tv Speaker: Before I put this to vote T would like to know which of the 
lanendments are ^ in g  to be withdrawn.

Basool Eban (Bombav): On a point of information, Sir, the ^ e n d m ‘'̂ nt 
, talks (if ' ‘ India or Assam’ ’ . Will it not mean that Assam is outside India?

I Jlr, Speaker: No, it doe^ not mean that.



UN1>ESIKABLE IMftUGRANTS (EXPULSION FROM ASSAM) BILL 417

^^PMdit tbakur Das Bhw ^y»: I beg leave to withdraw aU my amend-

The amendments were, by leave, withdrawn,

Sim Biswanath Dm : I beg leave to withdraw both my amendments.

The amendments were, by have, withdrawn.

Shri M em a: I beg leave to withdraw my amendment.

The amendment wae, by leave, withdrawn,

amendment which the hon. Minister has now 
tnoved I take it that his earher amendment does not stand now.

Shrl OoiMlMwami; Yes. Sir. I beg leave to withdraw them.

The amendments were, by leave, withdraion.

Sliri J, E. K ^ kx^ : I beg leave to withdraw my two amendments.

The amendments were, by leave, withdrawn.

Shrimati Sucheta Kripalani; I beg leave to withdraw my amendment.

The amendment waB, by leave, withdrawn.

 ̂ ‘ I*®* Member. Mr. Eaj Bahadur, is not in the
tlou se. 1 think I  m ust put his am endm ents to vote,

? 1  fu my second amendment which
seeks to adcl the following Proviso to clause 2, namely, “ Provided that nothing 
in this section will apply to aiij bonafide refugee or displaced person” .

The amendment was, by leave, withdrawn.

Speakar; So. I  believe. I have to put to the House four amendments in

Sardtf B. 8. XaB: Sir, may I speak a few words on my first amendmait? 
^ e  purpose of my amendment by which I seek to delete from this clause tte 

w i,*  Province is detrimental to the interests of
purpose of this Bill is to eject certaan

T V  *•““* situation is so serious
t ^  immediate action is needed, I oojisider that this sort of provision by which

t r  “  favour of those undesirable trespassers and
f ?i *" f  Province is not expressly “ detrimental to the

«’ ?°“ P'®*ely defeat the object we have in view. By so
W  ^  the very purpo.se of the Bill. During the debate,

M em b^ W  Assam, two of whom are ex-Ministers. have themselves expres*
* f  ‘’y will not be able to cope with such
a stupendous job and that out of five lakhs of trespassers who are there hardly

^*;®“ '̂ ® “ y «'«“  those F«>ple are to be ejected whose stay is detrimental, it means even if a panoa i» there who is 
qu.te useless, even he will be permitted to stay. A. person who is tilling the 
soil, probably brmging the fallow land under the plough, wiU by no streteh of 
pagination be considered a “ detrimental person". Therefore, <we are taking 
« great responsibihty upcm ourselvef kj flat htviag to i»OTe that his stay ^



dehimental. If his stay is not deti-imental, or if it is short of being detrimen­
tal, he will be permitted to stay. Thus we are throwing upo-n ourselves a greaf 
onus of proof. I consider Jihat these people, fiom the very inception of their 
immigration, are undesirable persons, and therefore, in no W’ay should we try 
^  dilute the stringency of the clause by having the words "w^hose stay there is 
injurious''. I want these words to be deleted and want that undesirable 
immigrants who have come over should straightaway be ejected.

As regards discretion, w  ̂ have already got that power. The words are, “ the 
Central Government may by order” . The latitude is there. If we want to 
keep people whose presence is very useful to India, we can make an exception. 
Therefore, Sir, I  consider that in this clause there is enough scope for the Cen­
tral Government to make an exception in favour of those whom they may lik^ 
to retain. In other cases, as a rule, these undesirable immigrants should be 
ejected. Therefore, I  request that this line of the clause should be deleted as 
suggested in my amendment.

Shri Gopalaswami: Sir, I  do not know if any w'ords from me are necessary 
straightaway to reject this amendment. It would mean that any person from 
any country outside India who merely comes into Assam may be even for a 
temporary purpose or for a holiday visit, would be liable, at the discretion of 
Oovemment or such persons as they delegat-e their authoa*ity to, to be ejected 
from Assam, That will produce a state of relations between us and other coun- 
taries which, as a civilised Stat^, we cannot contemplate wuth anything like 
equanimity. Now, I wish to say that that is not the o'bject of this legislation 
at all. There will be intercourse between even East Bengal and Assam, and it 
is only people who, as a result of that intercourse, come into Assam and dis­
turb the economy of Assam that we should take power to eject from Assam—■ 
not every person. We may say that we have got the discretion to do it or not, 
but we shall not take even discretion for the purpose of facing the possibility 
of the power being used against persons against whom it should not be used 
in the ordinary course. I  very strongly oppose this amendment.

Shxi J. E. KapoOT rose—

Mr. Speaker: I do not think any further discussion is necessary now. W e 
have already taken sufficient time.

Shri J. B. SiqKXir: Sir, I wanted to move a little amentfme^it'to Shri
^opalaswanii’s amendment. '
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[Sardar B . S. Man]

_ His amendment is not before the House. He has moved it
and J wall place it before the House.

Shri Ohalilia (Assam): I support the wording as it is in the Bill for the 
obvious reason that it will definitely create a havoc if  we allow the amendment 
of Sardar Man to be passed by this House. There are many people who with 
hqnegt intentions might have settled in Assam and who for some reason or other 
might have incurred the disple^tsure of somebody. In such a case, probablj^' 
recourse to this Section will be taken and t ie  person may be told that in th« 
Opinion of the Government he is not wanted tJiere. It wUl really be a great 
hardship to such a class of people. ^

Paû dit TSiakur Das Bhargava: The word 'm ay’ is there. It is all dis­
cretionary even then.

Sliri Ohaliha: But the: l&w might b'ê  applied to a class of persons as well* 
whom you want to prote&t. - If it is ah infiftration of trihal people and a Sikh
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gentleman is residing there, he might consider that in his opinion they should 
be ejerted. In sucii a case the Government of India will be justified in having 
this provision. It will have to be proved that a person is detrimental not in 
his opinion but really detrimental. In order to protect the people whom he is 
really meant to protect, this discretion should be there. Otherwise, the Gov- 
erniijent of India w ll have no hand in the matter. Theref^)re, I think that 
the Government of India and hon. Shri Gopalaswami have very rightly put 
in this wording,

Shri B. K. Chaudhuii: Sir, I want to support Sardar Man.

Mr. Speaker: No further support is necessary.

, Shri it. K. OhaQdhuri: But I thii^ it will be very difficult'to work t ie  pro- 
y^ion.

Ifr, Speaker: The (juestion is:

"'‘That in clause 2, the words ‘and that his stay in that Province is detriuiental tp the 
iuteresis of India’ be omitted.”

The motion was negatived,

Mr. Speaker: Shri Raj Bahadur is not present. I  will put*)us amendment 
to the House. The questioii is:

“ That in part (a) of clause 2, for the words 'Province of Asswn’ the words ‘territory o f  
India’ be substituted.”

The motion was negatived.

.Mr. Speaker: The question is:

“ That in part (b  ̂ of clause 2, for the word ‘Assam’ the word ‘India’ be substitaited.” ^

The motion was negatived.

• Mr. Speaker: The question is.

“ That after part (b) of clause 2, the following part be added :

‘ (c) direct the forfeiture of such property or assets in the possession of such 
as it may deem fit.’ ’ *

The motion was negatived.

WU, Speaker: Amendment moved:

“ That for clause 2 of the Bill, the following be substituted :

*2. Power to ordtr expuiMOn of certain immigranU.—1{ the Central Gk>venUQeat ii of 
inion that »ny person or class o f persons, having been ordinarily resident in any place 
teide India, has or have, whether before or after the commencement of this A (^  come 

into A a e ^  and that the stay of such perscm. or class o f persoiM in Asissm is detrimental to
outside India, has or
into A a e ^  and that the stay of such perscm. or class o f persoiM in Astssm is detrimental to 
th»; inter^ts of the general public of India or of any section thereof or of any 8ch«daled 
Tribe in Assam, the Central Government may by order—

'a) direct such persort or clasj? of persons to remove himsolf or themselves r̂om India 
or Assam within such time and by such routf as may be specified in the ordtrj;̂  
and . -



(b) give such further directions in regard to his or their removal from India or Assam 
es it may consider necessary or expedient:

Provided that nothing in this section shall apply to any person who on account of civil 
disturbances or the fear of such disturbances in any area now forming part of Pakistan has 
been displaced from«or has left his place of residence in such area and who has been subst»> 

■quently residing in Assam.’

S M  J. R, Kapoor: There is one slight amendment which I propose to move, 
which ia in keeping with the intention of the new amendment and in fact is in 
‘fulfilment of its very object. I  propose that in place of the words *‘having teen 
ordinarily resident** we should have the words **has or hdV« been ordinarily 
Tosident.”  As I  understand the object of Shri Gopalaswami Ayyangar’s amend­
ment, he wanta ô take out of the jurisdiction of the court the question as to 
whether the order of the Central Government is a proper one or not. If we 

tbave the words '^having been ordinarily resident**, then this will be a question 
o f fact, which the court can go iiito to decide wheiiier it Is a fact or not. What 
I  want is, if the Central Government is of the opinion that a person or a group 
of persons has been ordinarily resident in any part outside India, then the 
opinion of the Central Government to that effect should be the final determining 
factor, and it should not be open to any court to question the propriety of that 
opinion. Otherwise, the very object with which this new amendment is being 
moved will be frustrat̂ id—at least to a very great extent. Hence, I submit 
that my amendment is necessary, and it maj- well be accepted.

Sliri OopalMwami: This particular point was discussed at the Conference 
I  had with hon. Members, and I  had myself raised this question when the matter 
was under discussion before the original draft of the Bill was framed. I myself 
felt some doubt as to whether in the clause as it stood the question as to the 
factum of a person having lesirled in Pakistan could be litigated in a coiii'i of law. 
and 1 have been advised that that is not so. The power is the power of direction 
and whatever is antecedent to that power goes along with it. The Government 
of India could exeicise that power only if it comes to the conclusion that the 
person had been resident in Pakistan. We have now changed the words, there­
fore, into “ if the Central Government is of opinion” . That opinion covers both 
the factum of residence and the other part of the clause. It would not be open 
‘to a court of law to go into the factum of the man’s residence in Pakistan so 
long as the order tas b ^ n  issued by the Central Government. J have been 
c it^  cases in coui^  of law on the interpretation of similar language in other 

•enactment**, and this is the view that has been held by the courts. I do not think, 
itherefore, that it is necf^ssary to make the change proposed by my hon. friend.

1 m i^ t  also mention here that the particular form in which he want>6 to put 
it will not achieve his object. What he says is that instead of using the words 
‘ 'having been”  we should use the words “ has or have been” . It should really be 
“ had been”  or something Uke it. But for the reasons I have already stated, 
his amendment in unnecessary.

Pandit Thakor Das Bhargava: May I  say a word? As a matter of fact, 
the object of my hon. friend Mr. Kapoor and that defined by the hon. Minister 
are both the same. They both want the same thing. The only question is about 
the wordB. Now, a reference has been made to certain rulings, which we have 
not got before us. It is absolutely clear that **had been*' would leave no doubt. 
Therefore, why make a thing doubtful? Why leave it to the interpretation of 
the courts? If the object is the same, namely,, that the court diould not be 
able to  pry into he opinion of the Goveroment, then it is better to have the 

words ‘ "had been'’  rather than “ having been” . As it is, it is quite ambiguous.
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Siiii AUadi S . Ayyar (Madras): The form in which the amendment of the 
^Bon. Minister has been put is all right. I  think that there is d ifficu lt 
whatever, becaufce originally the word used was “ satisfied” . Some of the 
courts have takpn the view that it may be within the Jurisdic'Kon of a court to 
^ d  out whether there is any material for the satisfaction arrived at by the 
^Jovernment. To get over that difficulty, the expression *is of opinion* has bee^ 
substituted. Therefore, the opinion cannot be canvassed by a court/ of law: 
The very fact that the Government has moved in that direction shows that the 
Xjovernment is of that opinion, and a court will not be in a position to come to' 
the conclusion that the Government has not formed the opinion which it has' 
given expression to by means of the order it has made. Then, the only 
questioji is whether the word ‘opinion’ qualifies the whole of the latter clause. 
I  think the word ‘opinion’ covers and governs the whole of the latter part of 
the clause 2. Therefore, the Government remains the sole judge of the question 

■whether a person was resident ordinarily outside India, whether he has come 
here tempoinrily and whether it is in the interests of the general public that 
an order for his expulsion should be made or not. Under these circumstances, 
I  submit that the clause as moved by ths hon. Minister serves the very purpose 
which the .either amendments seek to achieve.

Shri J, E. Xapoor: I only want to ascertain from my hon. friend Mr. AUadi 
Srishnaswumi Ayyar as to whether he is definite about the point that the 
opinion of the Central Government even with regard to the question as to 
whether a person had been ordinarily residing outside India will be ttie final 
det '̂rminirtg factor and under the present wording of the clause it will not be 

open to any court to give a decision on that question of fact.

Itr. Speaker: That is what he has expressed now very clearly. He is very 
clear thai the same object will be served by having this wording. He is very 
clear on that point. Does the hon. Member want me to place his amendment 
fjefore the House?

Shri J. E. Kapoor: No, Sir.

Shri Hofisaiii Imam: May I  know whether the words ' ‘Central Government’ ' 
Are now to be used in the "Legislature or whether they should be substituted
by the words “ Union Government” ?

Sllri T. Kriahnamachari (Madras); We are still foUowii^ the wording in 
jjbhe General Clauses Act, and no change has been made. J do not j^ n k  there 
is anything wrong.

Mr. Speaker: I think the matter has been sufficiently discussed and I  am 
not inclined to allow any further discussion. The House adjourned 
half-an-hour earlier in order to have this clause discussed at a private 

conference and if hon. Memberr are to repeat the same points ov<*r and over 
a '̂ain, the purpose of our having adjourned earlier would be lost.

Shri B. K. OliaiidliTiiii: We had no opportunity of discussing the particular 
point which I  now want to bring to tiie hon. Minist^’s notice. Perhaps, it is 
not known to many hon. Members of this House as to how these innnigrante 
trrmble Government. Clause 4, of course, enables speedy removal of these immi­
grants, but a lot of mischief may be caufied in fibe meanwhile. When the 
<^vemment think that, iri the^ opinion, such persons should remove them­
selves, they should at the same time be able to give immediate dirroticai, so 

ibhat tha removal may be effected at once.
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StLri Gopalaswami: May I  draw the attention of the hon. Member to sub- 
dause (b) of clai^e 2 whiph reads “ give such further directions in regard to his 
OT theiif removal from India ot Assam as it may consider necessaiy or expedient/'

Mr, Speaker: So, I am putting the amendment to the House. The question.
is : ,  ̂ .

“ That for clause 2 of the Bill, the following be substituted :

‘2. Pow&T to order expulsion of certain immigrants,— Îf the Central Groverninent is of.' 
opinion that any person'' or claas of persons, having been ordinarily resident in any pla<».
outside India, has or have, whether before or after the commencement of this Act, come-
into Assam and that the stay of such person or class of persons in Assam is detrimental to. 
the interests of the general public of India or of any section thereof or of any Scheduled. 
Tribe in Assam, the Central Government may by order—

(a) direct such person or class of persons to remove himself or themselves from Indi&^
or Assam within such time and by such route as may be specified in the order;.
and

(b) give such further directions in regard to his or their removal from India or Assam t̂
as it may consider necessary or expedient ;

Provided that nothing in this section shall apply to any person who on account of civil 
disturbances or the fear of such disturbances in any area now forming pari of Pakistan has- 
been displaced from or has left his place of residence in such area and who has been.subse- 
<3fuently residing in Assam.’ ”  ,

The motion was adopted,

Mr. Speaker: The question is:

“ That clause 2, as amended, stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Shri Bnragphaiii (Assam): 1 am not moving any of my three/ amendineBtfef. 
as they have now become inconsistent.

Shii Rasool Khan: I want to place my view in regard to; my amendmenl 
which reads:

“ That for part (b) of clause 3, the following be substituted :

‘ (b) Provincial Governments or any officer subordinate to those* GktTemments.’ ”

The object of my amendment is to guard against the eventuality of these 
undesirable persons migrating or trespassing into other pfffts of the country. 
In that case the other provinces must also be empowered to take the same 
iietion for which the Government of India and the- iS-'overrmient of Assam are.* 
•ssuming certain powers.

Shri Ck)paUawami: The answer to that argiment is that the scope of; the- 
Bill is restricted to expulsion from Assam and it is certainly unnecessaiy that: 
ibe other State Governments should be the delegates of the Central Govern^ 
rp-3Dt in regard to this particular measure. ^

Shri Basool Khan: In that case I do not wish to pursue, my amendment..

W m  a^ a ltfvm iai: I  beg to move:
in J«rt (b) of clause 3, the word ‘Provincial’ be omitted-**
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Hr. Speaker The question is:
•'That in part (b) of clause 3, the word ‘Provincaal’ be omitted.”

The motion wag ado'pted.

Sliri J. B. Kapoor: I  beg to more:

"That in paart of clause 3, the following be added, at the end :

'authorised by it in this behalf/ ”

After the incorporation of my amendment, part (b) will read as follows^

“ (b) the Provincial Government of Asiam or any officer subordinate to that Goveniv- 
ment authorised by it in this behalf.”  .

Sub-clause (b) of clause 3 as it stands at present means that the Central 
Government by a notification may direct any subordinate officer of the Assam* 
Government over the head of the Assam Government without making any 
reference to them on the subject and authorise that subordinate officer to 
carry out the provisions of this Act, even though the Assam .Government itself 
has no such authority on the subject. It appears to me. Sir, to be something
which is contrary to the principle of discipline. A subordinate officer of the
Assam Government should not be asked by the Central Government directly to 
do a thing unless and until the Assam Government also has been delegated the 
same authority by the Central Government. I  am sure, that this implication 
of the sub-clause has escaped the attention of the hon. Shri Gropalaswami 
Ayyangar. I know that he would be the last person to enact any legislation 
which would undermine discipline among officers in any State. If I may not
be guilty of repetition, I would once again say that it would look very odd
for the Central Government to deal directly with an officer of a State over 
the head of the Statue Government and without any consultation withi that 
Government. I am sure my argument will appeal to the hon. Shri Gopala- 
swami Ayyangar.

Slui Ctopalaswami: I am so sorry that that argument does not appeal to­
me. The point for our consideration is how these officers subordinate to the 
State Government should be selected for the purpose of delegating the Central 
(xovernment's powers. Now, the hon. Member gave me the credit of not 
being a party, to an officer of the State Government being empowered without the 
knowledge of the State Grovernment itself. I would not myself propose any 
such absurd thing. He might perhaps extend that credit to the Government 
of India as a whole and not to me as a mere person. It is impossible that the 
Government of India would try to clothe a State officer with authority without 
the knowledge of the State Golrernment.

Shli J. B. Blapoor: And without the same authority being vested in tiia 
State Government.

Shri Ckspatewami; Now, in the ordinary course we will either delegate the 
power to the State Government itself, or to officers recommended by that 
Government. The recommendation of that Government, or consultation with 
it before suc^ delegation, is implicit if you trust the Government of India ^  
you think that the Government of India will always act wrong-headedly von 
inn assume that it is possible under the law to pick out an officer of the 
Government and ask him to exevci&e our power, whatever that Govermnerr^ 
might say. Well, for one thing, I do not think any reasonably minded officer

a State Government will take orders from the (jk>vernment of India wit'9- 
ottt reference to his own Government.
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If he did so, it will be a much greater breach of discipline than if he acted

under the authority of the Central Government itself. I am afraid the hon.
Member has conjured up some extraordinary act on the part of the Govern- 
iJ^iit of India for the purpose of asking for an amendment which is wholly and 
Absolutely unnecessary. '

Mr, Speaker: May I put it to the House?

Shri J. B. Eapow: No, Sir, I may well keep it absolutely to myself. "
Mr. Speaker: The question is:

"That clause 3, as amended, stand part of the Bill.”

The motion was adopted.

Clause B, as amended, was added to ike Bill.
Clause 4 was added to the Bill,

Slin G(^>alaswami; With regard to clause 5, we discussed it before lunch 
and We agreed that there should be a redraft. I would read out the redraft 
±0 the House and would move it as an amendment. I  beg to move:

“ That for clause 5, the following be substituted :
5. 'Penalties.—Any person who,—

(a) contravenes or attempts to contravene or abets contravention of any order made
under section 2 ; or

(b) fail? to comply with any direction given by any such order; or

(c) harbours any person- who has contravened any order made under section 2 or has
failed to comply with any direction given by any such order,

«hall be punishable with iinprieonment which may extend to three yeuM and shall also be 
liable to fine/ ”  ;

. Mr. Speaker: What about the amendments? Are any of them goine to be
moved ?

Shri Kamath: I  am moving my amendment.

Pazidit Thaknr Das Bhargava: I  want to move an amendment to the amend­
ment which has just been moved.

Mr^ Speaks: The amendment on the Order Paper is not going to be 
mov6(d? ,

Paodit Thakur Das Bhargava: Not necessary, Sir. I beg to move:
■ ■“ That m clause 6, the fdllowing be added at the end:

‘and forfeiture of his property.' *'

What I want to do is that the harbourer must be liable to forfeiture of
his property also. ’

Shri 0opi£tiafiwami: May I  point out that this point was raised by Pfuidii 
Thakur Das Bhargava in our discussions and it was decided there that this 
might be dropped. I  do not know whether he had any mental reservations 
i^en about moving it here.

Pandit Thakur Das ^liairgaYa: I had no mental reservalaonfl at all. I sub­
mitted this point for the consideration of the Hon. Minister in charge of the. 
Bill, but he did not accept it. That is the position. Now I want to appeal to 
the House to get it accepted.



mx. Speaker: He may move his amendment, but^how will b* word it? ,
P^ldat Tluiiciir D u  1 have not got the {unendment vrith me.

!Therefore I T^ould leave it to you. ,
Mr. Weaker: I am trying to ^ ju s i it. The amendmeut would b e ^
''A dd at tbe end:

Trorided that the person who is found guilty under clause shall also be liable; 
to forfeitiure of his j.roperty.’ ■

‘His whole property’ or ‘his property’
Pandit Thakur Das Bhargava: When we say ‘his ptoperty*. either ivhde 

or part is included in it. .
Mr. Speaker: Amendment moved: ' *
‘ ‘That at th e -« d  of Shri Gopalaswaini’is lunendment to clause 5, the following be added i

‘Provided that the person who is found guilty under clause (c) shall also be Uajbler 
to forfeiture of his ptoperty.’ '* '

Shri.B. Dfl« (Orrisa): “ may”  will be better.
Shri Kamath: I beg to move:

"That in clause 5, after the word ‘inaprisonment’ the words ‘o f wther descripfcioa’ Ijê  
inserted.”

Mr. Speaker: Amendment moved: ,
“That ii; clause 5.. after the word ‘impnsoBment’ the words ‘of either description' b e -

inst?rred.'’ _
Pandit Thakur Das Bhargava: I understand that the mann ;̂r in which this 

offence is committed is just like this. There are. a number of people in Assam 
who have got possession, illegal possession or perhaps legal possession, of land 
in Assan;. They call their brethren‘or fnends or those whom thej’ want to 
see settled in Assam, to Assam and harbour them...

Pandit Balkrishna Sharma: From-aoross the border.

Pandit Thakur Das Bhargava: From Mymensingh district and other dis­
tricts of East Bengal,'and then they are passed on as old inhabitants of Assam- 
Land is trespassed upon and whenever any. question arises, it is very difficult 
to find out whether these men came five years before or two years before or 
just one month before, because after all the oral evidence oan be furnished by 
his compatriots or caste fellows or relations to the effect that he has been in 
possession of this land for the last ten years or five years or whatever the period 
he/alleges it to be. Now, unless and until the harbourers are sought to be 
proceeded against, T do not think this Bill has got any chance of being suc­
cessful. If five lakhs of people take it into their heads to defy the law, they 
will first of all be sent to jail and then the other problem for us is to feed 
them. • Then Government have to give by way of grants alone a large sum o f 
money if they are to oe in +he jail. Then you shall have to build other jails and 
it will be a very, difficult question. Therefore, this Act can only be effective i f  
we can succeed in seeing that these undesirable people are pushed off. Nothing: 
will be more telline or more effective than the prospect of this kind of punish­
ment, that is, if the harbourer goes on wdth his nefarious trade then his pro­
perty is forfeited and that his land is liable to forfeiture. This will have ai 
very good effect and will induce him to see that thoee persons are turned: away. 
I  do not want to cast any slur on any person, hut I  know that even among' 
Congressmen who very gladly went to jails, when the question came off the* 
realization of a fine or forfeiture of property» everyone found that it was tt^  
liard. This provision will be a very good check and will he very if
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there is a prospect that the property may be seized. If this provision is not 
made in this Bill, the Bill, as it stands, can be productive of more mischief 
than good to us. If those people started non-co-operation and started going to 
jails, it will be a very difficult position. I, therefore, beg of the han. Minister 
jTi charge of the Bill to kindly consider it from this standpoint and come to a 
decision. My amendment will be the only effective thing. I commend it 
to the House for acceptance,

Sliii Kamath: Sir, my amendment, slight as it. is, is modelled on the lines 
o f  the Indian Penal Code which so far as drafting is concerned is universally 
regarded as almost the last word. The House may not be quite able to -appre­
ciate the necessity for this amendment but if a ease under this Act goes before 
a Court of Law, it will be naturally faced with the question whether iniprison- 
;ment should be simple or rigorous. In the Indian Penal Code wherever simple 
imprisonment is intended, the section makes it clear that imprisonment shall 
jbe simple and the word ‘simpje’ is xised, and where either simple or rigorous 
imprisonment can be awarded for the commission of a particular offence, then 
the language used is “ imprisonment of either description” . Therefore, I think 
that in this Bill also we must make it clear, so far as this matter is concerned, 
whether imprisonment to be awarded should be simple or rigorous, and unless 
this amendment is accepted, I fear th&t there might be a doubt or ambiguity in 
•so far as this clause of the Bill is concernefi. 1 therefore move this amendment 
and commend it for the acceptaace of the jSouse^

Shii Gopalaswami: Sir, I may first dispose of Mr. Kamath’s amendment. 
I  think there would be no doubt created even if we retain the existing provision 
in the Bill. He has quot-ed from a very high authority, namely the drafters 
-of the Indian Penal Code who in similar situations have used the expression 
“ imprisonment of either description” . The legal advice available to me is 

-that those words are imnecessary. At the same time, I feel that I should not 
let go this opportunity of honouring myself by accepting Mr. Kamath’s amend- 
iment-

Shzi Kaioath: I  feel honoured.

-Shri Ck̂ Mlasvami: As regards my hon. friend, Pandit Thakiir Bas Bhar- 
gava’s amendment, I am airaid, that his estimate of the uselessness oi the 
•provisions of this Bill if it did not contain the proviso that he has suggested 
to the new draft of clause 5, is, I think, totally exaggerated. After all, what 
are we trying to do? We are trying to push out persons who have come into 
Assam, perhaps in search of a living, making a home for themselves there and 
so on. We do not want them. No doubt they may be disturbing the economy 
of Assam and we provide a sufficient amount of punrshment in both wayi. 
We provide punishment for the people who come into Assam in this way and 
disturb our economy. We  ̂also provide punishment for those people in Assam 
who try to harbour these people and assist them in disturbing the economy 
of Assam, namely imprisonment of either description plus fine which is pro­
vided in this re-drafted clause. That is, I believe sufficient, deterrent for peo­
ple living in Assam from continuing their practice of harbouring these people.

• It seems too^^drastic a power for us to take namdy that of forfeiting the liar- 
bourers’ property which may extend to over thousands of acres, for instance, 
or several houses worth large sums and BO forth. It may technically give tht* 

a discretion to o rd »  forfeiture 6f property in circumstances which, in' tty  
opinion, and I  hoptj in the opinion of the House would not warrant liie dep­
rivation of property that it involves. I am sorry, I  am. unable to accept tbrt
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’ Shri E. K. CSiaBdhmi: Sir, 1 wholeheartedly support the amendment moT- 
«d  by my hon. friend, Pandit Thakur Dae Bhargava. I do say most emphatieai* 
ly that this Bill will be a dead letter unless the amendment of Pandit Bhargava 
is accepted. My hon. friend the Minister perhaps is not conversant with the 
actual state of things in the Province of Assam. There are nearly ten lakhs of 
■Muslim immigrants in the. Province and these are the persons— not all of them, 
•of course, these are the class of persons who generally are sheltering these peo­
ple who have recently come to the Province of Assam. They give them food; 
they give them shelter and they also find occupation for them. I shall tell 
you how they find occupation for this class of people. In the past these im­
migrants have forcibly occupied some places in the grazing reserves. There is 
pp 2i:dinar%̂  land available fcr settlement in that Province, but there are lands 
5d tiae graS;tng reservete and in the past land has been acquired by wrongfully 
squatting on these gi’azing reseryes and it has been so unfortunately because 
the GovenmwCTt in the past have been unable to turn them out of their lands. 
They have at least been obliged to lease these lands to them. That is what 
they have done t»ow .  These immigrants fear nothing; they do not fear the jwL 
ilf the hon. Minister In charge of jails visits the jails in ..Assam, he will find 
that most of the inmates of the jails are from this class of people. They do 
not fear jail at all but they dearly love the lands which they got either law­
fully or unlawfully. Their stake is there and they are harbouring these im­
migrants. If they are made liable to forfeiture of their property, 1;hat will 
have a veiy salutary influence on them. So I would'most respectfully request 
iJie hon. Minister— if he wants to have real results out of this Bill— t̂hat he 
should agree to this forfeiture clause. Otherwise, it would be very difficult, 
to remove sudh a large class of people who have already come there. The 
punishment of three yeai-s is no punishment; it has no dread for them. If 
you only come and visit our jails, you will find the number of lifers in the jails 
:are coming from this class of people,

Shri Tyagi (Uttar Pradesh): Is there a jail which will accommodate five 
Jakhs of persons?

Shii B. X. Chaudliari: Jvq. No jail will accommodate oAe lakh of people.

I t  will be impossible to have a jail of that kind. Either remove them forcibly 
or threaten them with forfeiture of property in ease of conviction. That wiU have 
the desired result. We have seen in the past people who had been evicted 
and their houses demolished, building their houses in three or four months. 
My hon. friend Mr. G. S. Guht who was Deputy Commissioner in Assam will 
be able to t-estify Id that. They love the land and if they fear anything, it is 
the foreiture of their land. So this will have a very salutary effect and I would 
request the hon. Minister to take our experience in this matter and agree to 
iihis foreiture clause. After all it will be very difficult to have a conviction and 
punishment. Already there is provision for cancellation of lease r.nd th<-‘,y ar« 
used to this. If this foreiture clause is there, we shall really be able to do 
eomethmg otherwise this will be a dead lett-er and it will only be an eye-wash 
that Assam is being protected. *

Shri Buragohain: I rise to support the amendment of my friend Pandit
Bhargava and I also endorse the words that have been said by my friend Mr,
Chaudhury. After all the main problem is really the harbouring and. there­
fore the present amendment seeks to penalize the" harbourers more than those 
who have come into the province, I was telling the House the other day that 
the position is already very serious and these measures are not going be 

-effective. Mr. Ghaudhury was the llevenue Minister in ABsam who took mea- 
fiurs of e-viction in 1 ^ 5  and out o  ̂ three lakhs people that crossed tiie border 
Into Assam between 3943 and 1945 he succeed^ in evicting only about 3000 
families and even with those 3000 he WaS IlOt quit^ successful as Jie has jusi 
Tfcold Ida© House, you eiriat and d ie j come bwsk tomorrow
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[Shri Buragohidh]  ̂ ^
process wfes go^  Unless these persons who  ̂ really liarboar tfcese

1areq)assers injb Msam are punished* the W  that is now sponsor^ here 
will not be ^e6tive: The other day I  wak telling that the posiUon in the bpr- ' 
der districts is very serious. My inforoaation is that out of ha^ a miUioa- 
that have crossed the borders after Independence, the majority ^have gone into 
the border districts and this has ^sturbed the population portion there and 
stead y t̂  ̂ muslim population is much above 50 per cent. That is why I  warn-

the House that this position may well be bolstered up by Pakistan as 
ieoUnter-blast agsdnst our case in Kashmir. The amendment seeks that these- 

^liarbourers should be punished with forfeiture of property, so that they may 
persuade them to return to their own country- With these few words, I  support 

■the amendment of Pandit Bhargava and I  would appeal to the hon. Minist*er; 
to reconsider the whole position and accept the aniendment.

The Confeence that we had, as far as I know, during the lunch hour did: 
not apply its mind to this aspect of the matter. It was raised by Pandit 
Bhiffgava, but the hon. Minister did not quite discuss this matter with all 

ri^pse hon. friends who were there.
itTr SpeakfflPi Let us not go intc that. The Couferenoe be left to itself.
Sbti Sdrooali (Assam): Sir, I  rise to support the amendment moved by my 

 ̂ I also endorse every word of Mr. Chaudhury;and Mr,
Buragohain. This clause recommending forfeiture of property may sound a 
little unusual here but m Assam this has been hV practice and followed by not 
onJv the Congress Government but by the League Ministry as well. The House 
ihay not be aware that in Assam there was a system called the line system 

’ according to which there was a line dra\̂ Ti between the areas occnpipd by im­
migrants and the ai-e{\« (>ceiipied by local indigenous people. Under this sys­
tem which worked till six or seven years ago, no immigrant was allowed to pr̂ ss 
in to the land occupied by the Assamese and the pafia holders or lard owners 
within the Assamese land were also not allowed to sell the land to the immi- 

. ^ a n ts  and any indigenous person seJ înc his lands wa?; liable to forfeiture of 
his lands and it is a fact thut thousands of bighas of land were 
forfeited under this law. Land laws in Assam are n o t, yet codified 
a,i!d th ey  are * covered by Assam L and  Bevenue M«nuar which consists of 
Executive Orders, Even this drastic order had no salutaiy effect on the en- 
croachment^ by the immigrants. Therefore I am quite sure that the particular 
measure which might look very drastic here will look rather irinocent in the 
eyes of the im'migrants who are not Imown for their lawful habits. Mr Ohau-. 
dhury who was the Revenue Minister of Assam for a long time was telling us  ̂
that he found it difficult to stop unlawful encroachment on Go^^emment lands 
by immigrants. Mr. Buragohi^in was givipg^ facts and figures. H e wa^^also 
Minister at that time. Out of those three lakhs of people only 3000 could be . 
evicted. Even today in spite of this agreement, which t^ k  place between the 
League Ministry and the Gongress Party in 19^5 "2 ^  which these e ^ .
tion ctt^ers were issued in 1^5 , not less than 20,000 ht^has of land are stiU 
in unaul^orized possession of the immigrants in my district alohe and evea. 
today tlie Assam Government has not been able to evict them.

Therefore, unless the hon. Minister accepts the amendment I  am afraid thir 
Aet is not Hkely to be very effec^ve. A tree is ju ^ ed  by ^ e  fruit ̂ vt bears.
In Assam tte?e are s o  m a n y  drastic executive orders vvduch have the force

. of law with tegard to land s e t t l ^ n t  and encroachment on  ̂lan£ by 
«mnts UnfortiHiately all these have been inore or less dead lette^.. W y >  
^  only itfo^eial nMSsure*. I  do not jrant ^  an Act |«s«^
S«kereign R ^ l i c  of India .hould find IteStf to poor oompany of the

saeasuT^ wM<^ shelv^  as dead letters; ;

;  ' P A m A M E N xS tx  { I O t h  1*3^, " 1 ^ ^



"vmmkmAjsiM vmî RAKTs ( jsxp d ls io^  f b o h  a80m) mix 4 2 ^

!Tiie otker d«y I  was ex ^ ss in g  my doubts afcout the eSe^iverm a  lof thia 
BUI without) mi^t^^es for ^ppioA'^ eneroachmBni or immigratifm iiito ib e t o .  
Btei^ toda^ I  f&el i^ i .t h a t  «ffectiTe3^^ o&u be  eii^Doed« though not to 
fullest measure, by aeceptaaace of tim  am^idment by flie hoa. fenister* Tou 
may pass a law u ^ er  whieh five lakhs of people may f e d  themselvea^able ’to- 
^  put into pxis<;̂ n. It is one thing to paete such a law , and 4̂ uite ~ a 
thing to put all these fiTe lakhs o f peofde into prison.^ An hon. Member aslsedl 
where will you have the fails to put iiiese five lakl:« o f people m ? The on ty ', 
way to put them into prison is to declare the wh<^ of A sian  as a penai 
ment, - v .r

Shri And you ^  be t l »  JWarden there. r f

flBoi Bofooaii; i  Itoe fo re  request the hon. IBmster to tnafe  ̂ the law elfe«^  
iwe, which he surely wants to do; but unless this particular amendment, sultaoly 
ttmi^ded, is aeeepted it, will not be possible. With these words I  oommeiid 
p€indtt Bhargava's amendmait for the acceptance of the House.

Siuri HofOCMdi: I therefore request the hon. Ito ister to /mafce i^e law ^ e ^  
I^hakur Das Bhargava and I  congratulate him on h^ ooucage in having brought 

 ̂ forward that amendment: Somehow the G^ovemmW whether represented by
Shri Gopalaswami Ayyangar or oihers still continue to ha-ve an appeasemeat 
psychology. What is the use of half-hearted policies? Have we succ^ded 
^ny^vhere? Our (Government has tn ^m bly failed in every field where it 
th^r j*elations with the Oovemment of Pakistan. We hear of 4,000 letutA- 
ed' Muslims waiting at Banai'ag and wanting to be absorbed. Has anybody 
from India gone to and been absorbed ? We fenoTv the whole
quest‘;o i of Assam. Many of U5 who have taken considerable interest vm t ^  
problems in those years know what happened. In those days we w ^e Itaip- 
less but toda^r with our own Eepublican Govei-ni^eiit we are « o t  going to ia*fc 
of moral, xMosopbica] or ethical principles on a matter on which hinges 
secur;ty of India. Eyerybody knows that Assam on our North Eastern border 
is a most tender-spot j3ot only as between India and Pakistan but as against 
Oommunists and British Ouislings v̂ ho are fanning up the Ck>mmunjsts on ibê  ̂
North Burmese border. Here for the first time the Government has brought 
a measure. Let it be drastidl It is a security measure. I t  has nothing t^ 
do with the ordinary principkfs of law, ^  that we shoi:dd interpret it lighiiy ■ 
and give lighter punishments. The instances died by our friends from A;S8am= 
show that it is an oi^anised effort to have Assam and inct»rporate it aB part 

. of Paldstan. It is no use Mr. (Sbpalaswami Ayyangar pleading, that the 
punishment proposed is too drastic. ,1 think the whole House wiU suppol̂ fc thd 
just amendment which my hon. fHeud Pandit Bhargava has moved and 1 
appeal to the House to support it unanimously so that there is the fear of he& 
■fer ever̂ * immigrant, iu Assam. * ;

Biui J* V . HmHBTilffli (Assam): Sir, the people vkio might be generally har  ̂
:hOunng and sbsU be a ffects  by this Bill may be Indian dtizens and their caaê  ̂
therefore shold be taken into considetatton. I f  the House €wcepte the amend* 
m ait pro^sed by Pandit Bha^ova very careful attention shoisdd be given, t o  
it, because the fundamental rights regarding property have been very clearly 
laid^owh in the ConfttitutdcHi. It is t o e  that the immigrants who are p e n ^ v  
ing into Assain are a very stout and stubbom lot a i^  tiiey are not gefierally 

 ̂ afraid of k w  and oider. When eviction is ordinarily lesorted to# eIe|^i«Qts «nd 
arms have to be used by officials. The immigrants ^ e ts * tm g  into th^ v ill«^ » 
m  the e<»nmon class of cultivator^ and cbme into elash^ witji the scheduled*

.. ibf3>es for whom schednled areas hW9c not been dceaMl ui^eir new Oonsti- 
tislaon. Under i^ie Constitution eertaan aohedul^ mvfl arelis have been <»eated 
U  plli£Q» of ^(me o t t o  8 ta t ^  but dudi have h em  ^



![Sliri J. Hazarika] ,
^ssam. I would di'aw the attention of the House and the hons, Muiister to 
the fact that the protcfCtion of the tribal people should be borne in mind. The 
immigrants can die for their property iind if theii property is made liable it? 
might be more effective. I would suggest that the amendment of Pandi^ 
IBhargava suitably amended would be more appropriate for the, situation.

The Misisttt of SUte lor Parliamentary ^aixft (8brl Balya Sinlia):
tl bê  ̂ to m©^:.

‘ fThat thfe qofestion be no^ put.”

Speaker; I think the matter has been sufficiently debated and I find that 
the same argument are repeated. ’The question is :

“ That the question be now put,"

The motion was adopted.

Skri Oopalaswami: Sir, I  do not \^sh to prolong this debate un> 
necessa ily But I have been almost astonished at the manner in which thift 
amendment has been pressed. I quite understand the feelings of hon. Members 
from Assam as regards the amount of disruption in Assam’s economy that has 
l)een caused by the influx over the past years and perhaps during the past few 
moths. That is a natural feeling of excitement on their part. But I am really 
isu: prised at this matter being pressed by my hon. friend Pandit Thakur Da? 
Ehargava for whose discretion and good sense I  have always the very highest 
Tespect. I might tell hon. Members straightway that this particular penalty 
dause might be applied against citizens of India, because what is attempted 
to be punished by this proviso with forfeiture of property is intended to apply 
•only to offences of which a person is found guilty unde:* sub-clause (c) of clause 
5, that is, harbouring a person who has contravened any order issued. I  think 
a number of hon. Membe’ s from Assam assumed that this proviso was going 
io  apply to the persons who contravene these orders.

Some Hon. Kembers: No.

Shri Gopalaswami: The proviso will not apply to them. The proviso is 
intended to apply only to those who harhour sucli offenders, and amongst the 
liarbourer= there might well be citizens of India. •

An Hon. Member: What if?

Mr. Speaker: Order, order. The hon. Minister is putting his case.

Shri oopalaswami: There are various circumstances under which citizens of 
.India might come under the clutches of this particular proviso. Hon. Members 
'Should • emember that forfeiture of property even under the Indian l̂̂ enal Code 
has bee-1 provided only for the most heinous of offences. It is a very rar§ thing 
in the Indian Penal Code—^̂ the provision of punishment of forfeiture of pro­
perty. For instance, in such cases as “ wagings war against the King” such 
punishments are provided. ' ^

,An Eon. Member: This is also a traitorous offence.

Pwrf. Banga (Madras): “ Waging war against the King’ ' was not considered 
B ' ‘heinous offence’ * in 1942.

JCr. Speaker: Order, order, liei there be no running commentaries.
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■Shri Oopalaswami: If it is a question of waging war ga in st ^he 
I  would mjAeli subscribe to the provision of forfeiture of property, iiut ttie 
offence for which this pt»nishment is now asked for.,.........

'Hhri Tyagt: Harbouring the enemy is also a crime.
ghyj Gcmaiaswami: Sir, I do not think I need continue this. I consider that

m s  is too drastic a power to take for the Government of India And I  ^  
^ure that if 1 had any little reputation for reasonableness I  shaU lose it if I  
^ c e p t  this amendment.

Mr. Speaker; I shall first put Pandit Thakur Das Bhargava’s amendment to 
the House. It is an amendment to the amendment to clause 6.

The question is:
"That at the end of Shri Gopalaawami’s amendment to clause 5, the following be added :

Provided that the person who is found guilty under clause (c) shall also liaW® 
to forfeiture of his property.’ "  i

The motion was negatived.

Mr. Speaker: Coming to Mr. Kamath’s amendment, it has been a ^ p te d  m d  
^  Statement has been made on the floor of the House by the hon. Mmister, put 
I  am not inclined to place this amendment before the House for^^e «m ple 
treason that there is g provision in the General Clauses Act, which says tnBt 
‘ •imprisonment”  shall mean “ imprisonmeut of either descrtption as 
;in the Indian Penal Code. So that the inclusion here of the wordB M
in the amendment will make the draft inartistic and inconsistent with the oliier
ilaws in which “ imprisonment”  hag been used.

Shri Kamaih: All right, Sir, it is a mmor matter and I  withdraw the amen^ 
ment. '

Mr. Speaker: I shall now place before the House the original amendment 
ior substitution of clause 5.

The question is;
“ That for clause 5, the foUowing be substituted :

:6, ’Pena/HeJf.—Any person who,— .
(a) contravenes or att«mpts to contravene or abet, the contravention sny ord«r

under section 2 ; or
(b) fails to comply with any direction given by any such order; or . «  .
ic) harbours any perf.on who has contravened any order made under section 2 or as
. failed to comply with any direction given by any such craer,

' whail be punishable with imprisonment which may extend to three yeary a h ^  »l«o
liable to fine.’ ”

The motvm was adopted,

Mr. Speaker: The question is:
“ That clause 5, as amended, stand part ot the Bui.'

The motion was adopted,

■Clause L, as amended, was added to the
% " .

Sliri Kamath î: Sir, I move:
-T hat in clause 6, the words ’or intended to be done’ l»e e m i t t e r
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[Shri Kamath ]

Tliis particular clause, as the House wiU see, reads as follows:

' ‘Nxj suit, prosecation or other legal proceeding shall lie against any person for anything: 
which, is in good faith done or inr.«nlcd tr> be done under this Act.*’

. That is, no suit, prosecution or legal proceeding will lie against a pftrson 
t o  anything which, is actually done or merely intended to be doner I  cannol?

quite clearly how tor anything intended to be done, fi suit, proseoution or 
other legal proceeding can lie. But if the language used here is on the same 
lines as that used elsewhere, in regard" to which I look, to my bon. friends Shri 
Gopalaswami Ayyangar and Shri Alladi Krishnaswami Ayyar fpr light and gui­
dance, if they say that the clause may be retained as it is and that my amend­
ment is not quite necessary, I  do not wish to press it. But I feel that these  ̂
words **or intended to be done”  are unnecessary and that it is adequate for our 
purposes to say "‘No suit, prosecution o? other legal proceeding shall lie 
.i^ainst any j^rson for anything which is in good faith done under this A ct” . 
The words ‘ -intended to be done” , without any detraction from the meaning 
of the clause, may be safely omitted. ’

Shri AUadi K . Ayyar; Having regard to the nature of the legislation I  think 
ftie clause as it is is quite in order.

Sliii Sam&Ui: Then let it stand. I do not press my amendment.
Mr.-Speaker: ^he question isr

“ That clause 6 stand part of the Bill.”

The 'motion was adopted.

Clause 6 was added to the Bill.

Shri €M>palaswaxni: Sir, I have to move an amendment which has been 
necessitated by the fact that an Ordinance had to be issued and this Bill, when, 
passed into law, will supersede that Ordinance. 1 beg to move;

“ TTiat after danse 6, the following new clause 7 be -added ;
*1. Rrmol and Saving.— {1) The Undesirable Tmmigrants (Expulsion from Assam) Ovdi- 

TUOice. 1^50 (I of 1950), is hereby repealed.
(2) Notwithstanding such repeal, ar.ything done or any action taken in the exercise of 

my power conferred by or under the said Ordinance shall be deemed to have been done oî  
taken in the exercise of the powers cotMtrred by or under this Act, as if this Act Vfor« iî  
'force on the day on which such thing was done or action was taken.*”

Mr. Speaker: The question is:

•'That after ciaase 6, the following new clause 7 be added :

‘T. Ttepeal mid Saving.— (1) The Undesirable Immigrants (Expulsion from Assam) Grdi- 
liance, 1950 (I of 1950), is hereby repeaVd.

(2) Notwitjhstanding such repeal, anything done or any action taken in the exercise of 
any power conferred by or under the said Ordinance shall be deemed to have been doti® o r  
taken in the exercise of the powers conferred by or under this Act, as if this Act woi*© 
force on the day on which such thing was done or action was taken.’ ”

The motion wa$ adopted.

iiew  clause 7, was added to the BUI.

Itr. J^eidnr: Then I will put dause 1.
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Shri Oopslaswami: Sir, there is a small amendment here I f  Mr. Kamalh
*ad  moved it, I would have aeoepted it, but I  wUl move it. I  beg to move.

“ That in Bub-claoee (1) of olwM 1, lor the figares ■m O’, the flgore. -1JI60- be
-substituted.”  '

Mr. Speakeaf: The question is:
-That in Bnb-claa« (1) of clauee 1, for the figure. ‘194»-, the figure. ‘ISOT

substituted.”

The motion was adopted.

Speaker: So, I  will put clause 1, as amended, to vote.

Slirl Gopalaawunl: Si--, there is one point before you
Members are very pawicular about r a v i n g  coMfstent
•remove it in the marginal note to clause 2. I  thmk it would be consistent
-with what we have already accepted that in c l a ^  1 we may W .
4 P.M. “ This Act may be called the Immigrants (Expulsion from As»am)
tkCt'\ I  beg .to m ove:" "

“ Trat in clause 1, the word ‘undesirable’ occurring in line 1 be omitted,”

Mr, Speaker; The question is:
“ That in clause 1, thei word ‘undesirable’ occurring in line 1 be omitted.’

The motion was adopted,
Mr, Speaker: The question is:
“ That clause 1, as amended, stand part of the Bill.*'

T}ie motion was adopted.
Clause 1, as amended, was added to the BiU.

Snri Oopalaswami: I beg to move:
-•'Tliafc for the Enacting Formula the following be substituted :

'Be it enacted by Parliament o? follows

Mr. Speaker: The question is:
“ That for the Enacting Fomula the following be substituted :

•B® it enacted by Parliwncait as follows 

ilie motion was adopted.
The Enacting I'ormula, as amended:, was added to the EilL ^

Shri Qopalaswami: Sir, then there is my amendment that the PreainWe
l)e oniitted.

Mr Speaker: That is a negative of the original proposition. I  am puting 
:the proposition ^hieh the House may negative. That is the procedure.

The question is:
“ That the Pifeamble stand part of the Bill.”

The motion was negatived.
Skri Oopftlaswami: Sir, I move: ^
-That .hi the long Title, for the word ‘undesirable*, the word ‘certain’ be sul«tituted-*'
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Mx. Speaker: The question is:
“ That in the long Title, for tha word ‘undesirable’ , the word ‘certain’ be ^abslituted.” ' 

The motion wa$ adopted,

Shii Kamath Sir. I  move.
“ That in the long Title, as amended, for the words ‘for the expulsion from Assam o t  

certain immigrants’ , the words for the expulsion of certain immigrants from A»aani’ be: 
substituted.”

I  find that my friend, the hon. Mr. Gopalaswami Ayyangar i& today in an. 
accepting mood and I feel that he will not hesitate to accept thdŝ  one too. 
The title, as it stands, is in my humble judgment— my knowledge of the 
language is very meagre—very clumsy. As it sttands it will read as follows:

“ A Bill to provide for the e3?pulsicd3 from Assam of certain immigrants.”

Pandit Balkridma Sharma: But your amendment may mean immigrants- 
from Assam?

Mr. Speaker: Ordev, order. There should be no eross-conversation. The- 
hon. Member should address the Chair. '

Shii Kamath: I just caught a little of what my friend Pandit Sharma said. 
He feared that immigrants fr»m  Assam may also be meant. I do not quite 
understand what he means. The Bill provides here fo:- all immigrants from 
whichever quarter they come— from Assam, China or Burma or from anywhfire* 
else. The object of the Bill is to expel from Assam certain immigrant?. As 
auch, it is much more correct, and much more aestbetie fnom* the point o f  
View'of language, to refer to the expulsion of immigrants from Assam,and not 
to expulsion from Assam of immigrants— ît is very clumsy and awkward. I 
do not know if my friend, Mr. Gopalaswami Ayyangar would like to keep it 
as it is and not accept my amendment. '

Slui Gopalaswami I 1 am sure if I  am to consult my drafting pundits they 
would brief me to oppose Mr” Kamath’s amendment. But I have too high 
a respect for Mr Kamath’s aesthetic sense as well as his knowledge of Iting's 
English—though we have lost the King, we still speak in K i l l ’s E nglish-T  
have too great a respect for him in such a matter to say “ N o”  to what Mr. 
Kamath has suggested. I accept his amendment.

Mr. Speaker: The question is: .
“ That in the long Title, as amended, for the words ‘ for the expulsion from Assam M 

certain hnmigrants’ , the words for the expulsion of certain immigrants from Assam’ be- 
substituted.”

The motion was adopted.

Mr. Speaker: The question is:
“ That the lon^ Title, as amended, stand part of the Bill."’

The motion wa$ adopted.

The Long Title, as amended, wap added to the BUT.

Shri Ckspalaswami: Sir, I  move:
“ That the Bill, as amended, be passed.*'

Mr. Speaker: Motion moved:
‘ "'Iftiat tb« Bffl, as amended, be pMwd.”
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'Sllix jiOflSain Imam: Sir, l  welcome this measure as an example of the 
way in wmch this House has materially improved the measure and made ife 
unexceptionaole. The thaiJts of all of us are due to the hon. Minister in 
charge and the Members who had moved amendments, for the accommodat-' 
ing spirit and reasonableness shown by both the sides. .

It is, JSir, a very patent thing that every country has the inherent right o f  
choosing who will be its nationals and those who are non-nationals have no­
right to stay in the country, if their stay is detrimental.

I  also welcome the fact that the hon. Minister was, if I  may put it so,
a little vehement in opposing certain of the amendments. I think he waŝ  
actuated by thi feeling of how our actions may have repercussions in the inter­
national world, more than by anything else. I think this is an occasion when 
we should gratefully accept this measure as in the interests of India.

Shri GSialiJia: Sir, 1 am glad that this House has taken a keen interest in 
this measure. A certain amount of heat was engendered, but the cold manner 
in which the hon. Mr. Ayyangar has dealt with the points, as also the restrain­
ed manner in which our zeal was expressed, have placed the discussions on a 
proper level and we are all glad for it. But before administering this Act» 
it is necessary to put up a machinery in Assam. Otherwise, if you simply 
entrust its execution to this Assam Government, there will be diflkulty. I 
think the Central Government should undertake the responsibility and hear 
the expenditure and not leave it, as they usually do, to the State Government..

[M b. H ossain Imam in the Chair]

A Department should be specially set up for this purpose. I  should ĵIso 
like to warn the House and the Government not to be too stringent in the exe­
cution of this Act. This Act should be administered with caution and S' 
certain amount of imagination. If it is executed too literally, probably the 
repercussion would be very severe. Already a cold war is being waged an^
it is going on. If we take stringent measures under the pretext of this Act,,
we shall probably land ourselves in difficulty. There is also another thing.
Before the Act is administered, the repercussion on the other side of the
border from a defence point of view should be carefully looked into. The hon. 
Minister who will be in charge of executing this Act should consult the Minister- 
of Defence and they should satisfy themselves about the condition o f our 
defences on the southern and eastern borders of Assam, before undertaking 
wholesale expulsion of these immigrants. Otherwise, I fear there will be 
great danger to us. With these words, I wish to warn the. House not to take 
this Act light-heartedly and th('. Central Government to execute it witb 
patience and in as conciliatory a manner as possible.

^  ^  ^  3JKT t ’ftT A' srff f% # w  ^  ^  ̂
^  W  "TRT t

i I t  ^  313^ •sft ’fhMmrnft amm ^  ^
' f  aftr ^

% I 5*rrff ^  t  ^  %•
3R# arq# 3fi^ ^  r̂ni*r fq ark a r ^  frr?

spnr r<!,4»d ^  a fN rsiTs
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5*11̂  TtrwlfWt (Minister ■without Portfolio)•
• ,̂ ^  % Sm^T f* lfW 7 .

■?rfr9r ^  ¥tf "rtnhf^^ (Portfolio) ^ «iR>+
(general interest) ^  ^  ^3^ 9THI# I

^iaftrFRftf ftj sft iftWT^iift s m m T r q r t  arronr 
sftr ^15*̂ . ^T >̂T «iid ^  sftr sfT̂ rnr •A’ ^
f  ̂  % sm  %5tT % fsRi^ 3TT7: ̂

(security) ^  t ' ^  f  ft?
515 m̂T?5T ^  t  I ^ ^  ^  #  31̂  cW ?T3^
^  ^  t  s m  3TT^ 5RT?5ft ^

%  ^  ^  p r f t  a rw ? : #  w  #  'n s n ?  ^

P ^ ^ & w t » T 3 T T ^  ĴTT̂  ^  %

*̂T55T ft^,3r»RtT^^TO,?t?ym3n%,q^ra’53nTaTT̂ ?ft
'  ^  ^RSTcfT %f¥«T ^I'^d W %••«!• 9'<fh?r ^  hT<

3ftr Wl 5*TTXt <lq'i*i'<; ^ '3R' Mdl "̂ wi ft> ^9T ^  T^ 
I  ^  3̂3nTT I ^  3i%«r9?t (Constituent
Assembly) ^  ^  f̂ r̂rf »T̂ , f̂%5T ^  > n ^  ft?
^?5ra  ^  f ,  w t  T ft  | ajh: ^jttt #  'rt^

^  s n ^  SIT 5TTJT 3fh: ??r ^  arf̂  :t 11  srfr
?R?r ?r+cii I ^  ^Hdi I  f% ^  ’ft^sRirnft an̂ nrr # *15 

5ft ^  ft> ?Tf (unfortunate)
? I ^  % ft> TC I f̂ T'B 3PT*^^?
'tunfortunate) VT'Bt *i^ 5 ' ^ g, ftrf̂ ĤSIT ainHi f̂>T*T f%rpft 
3T5#r ^  ^  f f ,  srar #  ^  i r m r  ancrr t  ftra%  s K ^  

w fkm st ^  fM t  t ,  w f  1% arro ffe jrr  % ^

f̂ RT  ̂ ft; '3*1% ^  3TT̂   ̂ I 3̂T 3T<IRft9'  ̂Pp *f
^  *TT»TW ^  JT̂ TTSTĴ  Jfff ^  ?T̂ ?rr, ST̂T #  f7|5TT ^rpT f  f% A' 
3(|j<;<r ^  ^  fti? ^  f^sTsr ^

f%̂ T I 3PTT ?T
r^«l'?l ^  ^  («iw I
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| f% TrftiJWH' #  5flT»P5T fe jir  ^ T im ,
f*T "djr I ' %  ^  ^

(peade) t, f̂t»T ^  ^  Mlf̂ fdlH #
< ?rfw  ^  ^  ^iPTT f ^ ' i T  ft> fe is  wtn

^ 3 r r ^ ^  5 ft » r ^ # g 'f^ 3 ft iT 3 S T R r 5 r jf^ q -? r ^ |  i 
^  t  ^  ^  I ,  ^  ^  ft j M t  g f f  % ’

(national) % 5C%»JT5y ft, fiT =5(1̂  ft? ^
^  3 ^ ^  ^5T % 3|7^T

^  ^  ^  (law) "TRr farr t  I ^ ^  aiTHHT ^ ft? f?r
^ w  ftnjt # to  ^  77^5 amrm ^

t'3T#̂ pt̂ rr̂ T|rrTf ftr3^-^ fin fta r i^ ^ Ie t  
3T^ 5Rf  ̂arw ̂ fhRiY ̂ rf^ I arRftriff ^  qpyat
ftr?^ fsr?r qw t  Tm 5yr̂  srr^ ŝ ff wm i vj sî

f  ^  ^  ^  wwtwiT JT?t fV 55T ^  an#?:
(law and orde) irra^ (problem) I tfcTC
3Tf ?>3T f f  ff^  #€f cJTrrfV ^ n«R??̂
(executive actions) % arryfinff ¥t % 5Tf7: ^

f̂ JTT I %f5ir^ % !rr w  s f h  5? ^  I^ n r f ir #

3T??JTR f%*rr t  n  ^ri^rr f  ftr ; f t f e r  strr#

*TT»TOT p ^  ft»TT ! #' ’TT̂ dl f  f% 3TPT imtm ’T̂ %i-<1' sft
fl?fN î=g- (limitations) ^  r̂mff̂ rr 'jnrf? 1 arwm »!3#Jrss % 
3ff%K it  cft̂ T I  ^  ^f( ^  srtf^ % anrr f  sâ r

% »̂T ar-T̂ t cTf̂ STcr JT «ftft ^  -7 ^  f  | tsf̂  tr^o^oaftsTo (S.
D. 03) 3T ff O # 0  ^  f  ^  fg- fTT̂TfrWrt iW f % 5T̂  = ^  I

^  t%a‘jfl’ ft«ff 1 f?ft ?rgr ^  fq  «ft ifkMrmtft
3rnf^ *T cftr "JT *r^ l̂% (̂Central Govemmtot)
#  ^ =̂ 5rmr ŝrnm, aflr ^  ar̂ Bgr ^ ‘if f̂t ?Rcft ^  ^  Tranks

srk ^  ^  i^ ?y  ? >3ft % 3TR f  3]^ OT ^  ^  '
^  tfft  3(T f  ^ 1  ^iT jr|f fn + w ^ i 3Ttt ?T fT R T  * r a ^

f  f% 3ft fiTT̂  vftir JTfT T f ^  f  'd'li 5 ® (Vmi «rr£T 1
^  ft ’T 3T# =^7^ i  f^,3ft ^^«|H  ^ 35[ff
f  ^  ^v# I' 5ft % >ifRt f , ?jTsr f*n^

'Tft f  I SPTT ^  5Tt»r arpT fn ar (I  arbour )̂ iX  ̂ i|' 
W| 6.% #  f  w  ^  ^  » r ^  ^  ^  spfffti ;jq- #
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,  ^  ^TPR]

3TS  ̂ ^  I ^  SPTT 'TTft̂ WR % ST’TfT ?> 3TR 5ft
f*R?TT c T 3 F ^  ?T T ^#,5 !T *T m  iTf f*S<W ^?.1T

(fifth  column) ^T ^  aftr pR^ff ^  ^  l ?r»Tt
TTT ftpT <R ^  ^  !T ^  I ^  W>T ^  I  f̂

q ff flMSfdi ftr a[̂  5>ip:t ?n«r % ?r.^ f  i ?T5t ^
•ql̂ al *rr f^rovt 115 ajij'sJini ( amendment) f%irr **rr,
>ft siW'S'Hd ^  3ii«i^'̂ « l*if*iwT (hon. Minister
in charge) fspT% T̂?% fsR  % 557^
^  fiT ^  I, ^ f w  ft  !T^ ^  I
5TP1RTT «rr f% an^TR% 4 m  ^  ^rr ,̂ ’T, aik %ft srpft (feeling) 
5 f*E apTT K 91^  % 3in «)<lt ^

+<cil ^  ^  f^'^WT’T ^  «iYtii'5i<, ^  ^  f ¥

<17; ^SJT fx,*! % fesT 3TFT 5  1 *T 3f'tf ^<H1 ^ ft>

3i^T ^t^  fti ^  ^  ^  ’TTT I
P ’ «ft <flMI<?>r̂ '=)T»ft ?IT5^ ^  3 m  (House) T

(elder statesmen) % t̂ sp ^nrg% 5 aftr 3̂̂ ^
^^Rjt 'f't'll stwi *1̂  n̂iSlT f , 5^f«M *T f*l,WI *1̂  *̂ ><.01 I
t  ŜTSRS (judgement) a m  3r3T% % g I JflT

«TT f l f e ^  (drastic) ^  ftm  3^ ft? 3RT#T
(amendment) ^  T̂RfT I 3I|W ?PT f  ' ^  ’’f f
=̂ 71% %  %??> ^  a+«V<?!-? I % ft ^  J r T T f^  sftr A  ^ ftr

frf??^  (drustic action) I #' ^rm# ÎX dfl<4t*T
ĴT ^arr f  ark #' sth ^  f  f% tht ?rfr ?>ft, A' Ptst

*1̂  '>” -di t ar»n; ^  ŜT̂T'T 'TT <̂sci % aPT̂  >1̂  ^ *r ^  JTf ft'9) 
^rm  ^  j%fT ^  3̂rnmr 1 #' sftr | ftr

TT % a m ^ 3 r n r  1 ^ f t r f ? :  ^
f  ?r ^  Pwt? ^T '̂t fsp 3TR»ft f^T% »R f  I a m  am-
^  ^ ^  -̂ I'ir at ?mr wWt % ^  % fet^

5R?IT ft»TT I #  fsHFm I  ftj 5# (refugees) =pt
(resources) ^  f, aft̂  it? crH’ 55^ 3rR»ft (TJTRt 

!ipflR- Tc ft^  ,f‘T t  artr ^rw ^ sff ?r ftrur srr | aftt 
3 n ^  I  f r  T̂T % a m  ^  3fr ?if1r =srT|̂  1 ^ 3 ^  ctt'
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f̂rT t  ’PR ^  fw  (charity begins at home).
% fi'T'i sftijf 5ft ?n: ^  I  aftr ^

t  aftr ^ r̂rt ^  ŵT 'Tt̂  aiKPwf arr^t qr . 
^  ^ T #  t  I f  f% ’T? f  I t̂tTTI-

apt ^  ^5ft^ qrfe^ (policy)
'T tfe# I qrPFwr qr mP+fdH ^Tfjf ^  snrfi'
I ,  fTT f  f% |*nrt r̂*T3ftft % ^  t  I #; 5g»r
I?r% 5l%55T  ̂3TT^ ^5T f  I ^  31^ % 3T# =̂ T§aT |
f¥ Mifa^TH 3ftT tnfaM n  ^  ®t^t-?ft^t ?nff ^ fin ft 
SRTft ¥t (appreciate) I ^
^  ^*3T t  ft> STTT ?TTC rITt% % ̂ T*T TT ^  ^  ^  “M-H ^

fip 3̂̂ ~t d<<>̂ 'tMs ^ ft  I *HR 3rrr# 5ft qTp5^t ^  arrcHft fW tf»  
(dividend) >̂ft I iTf TTf«?ft ^  ^  ^ an+t^gt»
3TT3r anT ^  ? T ^  ^  ^  5iT’nT«ff % ^  f t r w i ^  f%  f^Rnfr>

% ^  w  11 ^  5TFRK ^  ® tf snt f
ITR^nr (problem) |5T ^  TfT | < ^  ^  ^  ^
5ft% fg<TT sn^ t  ^  3fR f̂ îT srrar i TTf̂ ŝTiJT a

STTT̂ f (movable property) ^TT  ̂ ffft ^  I <rrf%̂ ?n>ir
^  ira-ifJr?? % T O  Ĵî nT 3ft sn iT t anft 5rar q|t ftm r i sft» 

’T?̂ ; H aiTî T qi^ ^  ^?T? #  5ft̂  iifh ft # 'rrft̂ aTJft sn^ 
f  sftr ^  ffĴ iI55# ̂  3fRTT f  ?ft ^  STT̂ ’R̂
f^H^I »̂T »i<,cl f  ^  f  ft) aPTT f̂t̂ ' 3TRjft sf?t

% 3TT 3TRT  ̂WT Ĥ̂ pt 5% f?rt>r« ^  I 4
#  f , T?: ^  3?^ % 3T# r̂vrrr | ftr t(̂  ?f̂ njT
»ft5^ 3ftr ^?r ^  ^  I  J?f3r 3n-?r«ipft ^ft^ ^  ^  i i ^ i r
TTf^# ^rf|lT fgRT% 3T T ^ ^  ^  I n amg- % 3f^

pP ’T>7î -?^nft ?rrf^ ^  f»mV w  f  aftr
^  TTf̂ Wt % ^  %̂ TT t. ^  Tlfewt ^

spTT# I ariT ?̂1T 3T»TT aiTT | ft? % 3lK»?t ?T3ra?^
r̂*Î  ft: >rt r<Mr®<S+ (Republic) % 3TT^ f  I % J

^T'fit H|t I  ftr fiT JT̂  ?r»iSRr?: fti ^  PcqftsT % a rr^  | ar̂ prr f%t 
f>rr JT? r̂f|(T fti 3T4T?' ^ tf sjtt: | ^ r

^  fTT %'S ^  ger ^  5T ?  ^  r̂ar ?  ft? ip p '
,.f1T5!T sptSTT ^  f ^  ST̂  fW  I
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(EngUBh translation of the above speech)

Paadit Thakw Das Bhaicaya: Sir, is Itoe  tiiat this Bill should be passed 
:^ d  I  do not want that I should let this be passed without expressing my 

. views CD it. First of all, 1 should like to congratulate the hon. Shri Gopala- 
swami Ayyangar on my behalf ae well as on behalf of the hon. Members that 
he has placed such a vital measui*e before this House. As a matter of fact, it 
is  our misfortune that although twenty Cabinet Ministers are holding offices 
and efl&ciently running their respective departments, yet the difficulty is that 
in drawing out an overall picture of India, which does not relate to fitfiy parti­
cular department but is of a general nature, adequate importance is not attach­
ed to fcuchmatters and these are not looked after. It was with this end in. 
view, chat 1 had previoudy proposed that just as the hon. Shri Oopalaswami 
Ayyangar had acted as Minister without Portfolio, similarly no portf<5io should 
be allocat-ed to our Prime Minister and the Deputy Prime Minister, but the 
general interest of. the country should be placed before them. It is our good 
luck that the hon. Shri Gopalaswami Ayyangar happened to visit Assam in 
one of his tours and after going th^e he felt this and placed before the country 
the oonditionB prevalent in Assam through this Bill on which depends the secu­
rity of the whole of India. I  would like to say that this is not such an easy thing. 
For the last three days this Bill has been discussed in the House and I have not 
been able to satisfy mys6lf as to why none of the officers of our Government 
have taken care of this that how during the last two and a half years the people 
from another land have been invading our country in one way or the other. 
Not one man, but even if one lakh, two lakhs or fifty thousands had come, 
it would not have mattered, but why our Government had been sleeping like 
a hare and why did not they take any action in spite of the knowledge they 
had of what was happening? When the Constituent Assembly was in session, 
attention was dra\ra towards this, but we did not know what was the real 
Bituation. W^by has our Government been sleeping, that five lakhs of foreigners 

. may immigi’ate into our territory and their eyeg should not open. I  cannot 
unders-tand this. I kno\\' this much that when the hon. Shri .Gopalaswami 
introduced this measure, he frequently mentioned that this is unfortunate. This 
is an issue towards which more attention should be devoted. It is not merely 
sufficient to describe it as ‘ imfort-imate’ . I find that however^ efficiently the 
hon. Ministers may be running their respective departments, but whenever 
such an issue arises, the Government of India do not devote their attention in 
the manner in which they are expected to do. I am sorry I  cannot overlook 
this matter and 1 would Uke to say that I do not .want to see any such thbag 
in future that i^e malady should be treated at a stage when it has had assumed 
menacing proportions. Had this problem been tackled from the very outset^ 
then we would not have felt the necessity of passing such a Bill. What is the 
result to-day? Propaganda will b€< carried on against us in Pakistan. Every- 
dav we assert that we do not want to fight against anyone, we want peaee 
everywhere, but when five lakhg .of people will enter Pakistan all of a sudden, 
ihen they will surely get an opportunity to say that not only had those people 
i?one there who bad inigrated but many more have been sent. T od a y ^ is  Bill 
tias been presented in such a form ^̂ 'hich we do not appreciate. W e do not 
want that the proviflions of this Bill should be eniorced against any national 
of this Dominion, nor do Ave like that any Indian national should raise hi? 
finger towards us that such kind of law has been passed in India. But I  would 
like to know whether anybody made an attempt to know during the past ^ o  
tod  a half years as to what is happening in Assam? I  wish to submit tiiat when 
we have begun realize the gravity of the situation then we ought to realize 

fullest possible implications. The problem of five lakhs of people is not 
a child’s nky. These five lakhs of people wHl not leave the country simply 
bv passing iiiis B ill.' 1 can foresee that these people would create sô  many 
diffiLlties for us that we would have to face the very difficult problem of mam-
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Shri Tyagi, if instead of passing this Bill here the unauthorized pei^ns may 
have- been driven out of our country through executive aetioii. But when this 
iwocedure has not been resorted to and we. have taken-upou ourselves a dMnife 
line of action then .1 beg to subjnit that tJie conditions would not get better and 
no useful purpose would be served simply by sei*ving a notice. I wish .to draw 
your attention to realize the limitations of that Assan l̂ Government whose two 
or three Ministers have open and active sympathies for those persons wha 
have gate-crasbed into Assam. Some of the S.D.Os. and. I-C.S, officers post­
ed in the Pro\dnce are such that they would not let this Act work smoothly 

'tli'ire. What predicaments the Government of that Province would have ta 
face? Taking this very fact into consideration"^ Shri Gopalasw'ami Ayyangar 
bad stated that this Bill w'ould particularly be enacted by the Central Govern­
ment and such officers would be posted who would strietly enforce this law 
theie and would-drive out those persons who have infiltrated into the Province 
from outside. At the same time do not want to drive out those M uslii^ 
who have continuously been living in the Province find besides w'e da not mean 
to take any action against those who have been living like loyal citizens. But 
besides all this I wish to submit that I have not in the least any sympathy for 
those persons ŵ ho have been living in the Province for the last ten or fifty 
years but still indulge themselves in such unlawful activities as the traitoii 
of the coinitry do. If these prreons harbour and conceal these msurgents then 
thev also are us much guilty of this offence as are the traitors of the country 
and the presence of such persons will not at all be conducive to peace and 
prosperity of the country. If a war breaks ont with Pakistan tomorrow then as 
Shci Tajamul Husain has said these persons will certainly turn iifHi columnists 
and will surely work as enemy spies. They would kick up such controversies 
and troubles thal we would not be able to subdue. I  do not understand hbw 
these people who harbour such persons can take sides with us. I  had wanted 
to raisf! this point and to meet this very end I  had given notice of my amend- : 
ment. There is not a single hon. Member who would have liked to move such 
an amendment that might cause pain instead of afiy relief to the hon. Minister 
in-charge, fw  whom we have great respect in our hearts and whose every 
ŵ ord we cherish. But I knew what the hon. Member from Assam wanted and 
I  have a feeling that those persons of this country, who harbour and give 
shelter to the ene^my agents, who have infiltrated simply to sabotage the pteac  ̂ ; 
and j^rosperity of our country, are not in the least loyal citizens of India. There­
fore I  beg to submit that it would have been better if this amendment were 
accepted. We, however look upon the bon. Shri Gopalaswami as one of the elder 
statesmen in this House and because he, as such, has thought it fit to turn 
down that suggestion, I have nothing to complain now. I  attach more impor­
tance to his judgment than to my own. In my opinion the measure c o n t^ -  
plated could be made drastic only through accepting the amendment I  have 
put'^orth. His is a very compassionate mind. He wants to bring no incon- 
venienco to anyone. On the contrary, I  possess a stout heart and I plead for a 
drastic action in the matter. T, nevertheless, bow my head in submission ^  
him and, believing in his judgement to be more accurate, 1  do not enterts^  ̂
any grievance about it. K  we fail to enforce ^ is  law rigidly, its worth | 
be mere the paper on which it is written; I, therefore, respectfully re-empha^ 
size to it very strictly. It would have been better if the Government
could, every fortnight, report to the House as to the nufflber of persons ei^elled 
Tvith in that period. If you continue to permit them in this way, you will have 
to incur an expenditure of seven crores of rupees to feed them. A coijntry' 
wide complaint as to our resourcelessness to rehabilitate the refugees, is heard. 
But here we find these five lacs of individuals with illegal occupation of oitr 
lands and still receiving a lenient treatment. All this is being done with a 
desire to avoid any inconvenience or hardship coming to the foreign ŝc[uat'̂ >ers.

all ri^ht as a principle but we should also know thal begins ,
ai home. The refngees in the county have no shelter nor any lands. But
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***2 pa r u a m e n ta r y  dbbaxbs [1 0 th  F e b . 1930
[Pandit Thakur pas Bhargava]

in illegal
t i‘  “® the height of our weakness. Our

^ e m in e n t  should not pursue a weak policy; they should rather adopt a 
s ^ n g  attitude. It js observed that our Government, ae a matter o£ course 
adopt.a weak attitude m dealing with the issues which concern Pakistan or

anyway I have raised my voice several times in opposition to
^ a t  attitude. I  wish to make a respectful submission that Pakistan and the 
Pakistanis never show an appreciation of our mild approach to these minor 
issues. In a most ev^ything and at each step we have watched vou to be 
opeuly cm-eful not to embarrass them anyway. But this weak poliev of vours 
is n jt g^ing to pay any dividends at any time. Gur country is unable to under­
stand. th’is policy. Just consider this problem from the' viewpoint of fi: refupee 
who has been forcibly evicted from his home and sent here. The issue of

is no nearer its solution and they are not permitted to go
there to take back their gold and silver left in concealment underground. Pakis- 

has neithar retinrned them their movable property nor hrts the Pakistan 
Governm^t, so far, handed over their deposits. On the other h.uid 'a hen as 
many as five lacs of Pakistanis pour into our country- within a period of tliirtv 
rfionths and the country is faced with the issue of their eviction, oin- honoured 
^ e a t  men advise us not to expel those who come to us from outside. I admire 
this lofty idea. I will like, however, to submit respectfully that this world of 
ours IS made of flesh and blood and is not merelv an ethereal existence. We 
should, therefore, formulate a policy w'hich may be of satisfaction to all. I  
will request the hon. Shri Gopalaswami to vvvork for a change in this policy. 
Pie is the man responsible for working of that policy and he has to play a 
I>rorainent part in its pursuit. Please adopt this line of action if you want 
to make the Indian people conscious of their status as the citizens of ajRepublic.

mere knowledge of our being so cannot make us walk with our heads high, 
what, on the contrary, we should do is not only to beat back all aggressors but 
also to teach them a good lesson that any attack on us can be of no profit to 
■them either. .

Shri J. R* Kapoor: Sir, I welcome this measure in so far as it goes and' I
congratulate my hon, friend Shri Gopalaswami Ayyangar for having brought 
forward this piece of legislation before Parliament, even though at a late stage, 
for we have been told that about five lakhs of immigrants have already come 
into Assam. But 1 cannot congratulate Shri Gopalaswami Ayyangar today 
for the very unresponsive attitude which he has adopted so far as the very 
important question of punishment which should be inflicted on the harbourers 
is concerned. Sir, this is a measure which primarily affects the people di 
Assam and I  should have thought that in a measure of this type the views au<J 
wishes and opinion of hon. members from Assam should have carried due 
weight and due consideration. After all it is the people‘ of Assam who know 
whether the rheasure is going to be of use to them or not. And we find here 
that 'each and every Member representing the State of Assam is definitely 
qi the view that thfs object of thfs Bill cannot be achieved unless and until the 
amendment which Pandit Thakurdas Bhargava has moved suggesting that a 
deterrent punishment should be inflicted on the harbourers is accepted. That 
unanimous view of Members of Assam has been summarily rejected and even 
with an amount of ridicule for which I respectfully submit I for one was rot 
prepared, '

/  3ir, I  would like to know, since this piece of legislation has been in the 
fdrm of an ordinance for more than a month now, what has been the effect 
of thaf ordinance. What has been the achievement of the C^t-ral Govern ?̂ 
ment so far? How has the ordinance been implemented? How many of thesa; 
^vc lakhs of immigi'ants haVe been turned out during the period of a month?



SbTi E. K. C^udb-ori: Not one.

Shri J. E. Kapoor; I am informed by my bon. friend Mr. Chaudtiuri that 
not one has been turned out. If this legislation which was .in existence in 
the form of an ordinance has been so ineffective so far, then how does nay 
hon. friend Shri Gopalaswami Ayyangar think that with the help of a legis­
lation very much of the same type, he will be able to turn out five lakhs of- 
tmmignints ?

Pandit Thalnir Ihis Bliargava: He said many have been turned out,
Shri J. E. Kapoor: My friend from Assam says that not one has be^b 

turned put. By that he evidently means not a very substantial number. 
Perhaps'about VX) or K)0O persons may have been turned out. I would very 
much like the hon. Shri Gopalaswami Ayyangar to enlighten the House on this 
matter.

Therefore, the one question that crops up is; Do we or do we not mean 
business? What is the object of this legislation? The object of this legisla- 
tioij, we f<re told, is to push out the immigi-ants from Assam. But^this legis­
lation as it stands— may I say with aU respect— is almost a standing invite 
tion to p»?op'e to come to Assam. I  repeat, Sir, that it is not a legislatipn 
which will have the effect of pushing out the immigrants. And why? Why 
do people conit to Assam and who are the people who are coming? People 
rtre coming to Assam from outside India for two reasons. One 
is politicaf and the other is economic. The political reason is that the. 
immigrants \vant to give a different shape to the State of Assam. Well, you 
sny i°i this B iil: ‘ ‘ If you come here, we shall detain you for full three years
in oiir jni!s.”  But that is the very object of those people who come into Assam. 
Five lakhs have come in. Not that they will be turned out, but they are go­
ing to be detained for three years, given enough of food and shelter and properly 
looked nfter.

Prof. Eanga: And family allowances also!
Shri J. E. Kapoor: There are those who have not yet come. To them you 

sav, “ Come here if you choose; if you come here, you need not worry yourselyes 
ubo’iit vour prokems of food and residence. Food and residence there is already 
here in our jails. You shall have these things fi'ee of charge for two or three 
years. ’ ’

Then, Sir. p-'ople come for economic reasoiis, and I hnye again repeated 
that people who have no ffX)d outside, no place to live outside, people who 
have no mear s of livelihood outside, they want to come to Assam to secure 
relief, to secure food, residence, etc. They will have all these readily for two^ 
or three years So I submit. Sir, that this legislation will not have the effect 
->f pushin̂ T out people, but will have the contrary effect.-</»f<?rruphort). I welcome 

 ̂ the princ^le of the Bill hut I wish it were improved by accept mg the a^nd^ 
mant moved bv Pandit Bhargava. I welcom,e the pnnciple of Bill. I 
welcome the fact that the neoegsity for such legislation has been realised by the 
hon. Minister in charge of this Bill.

Sard&r B, S. Han: x îter two years and a half.
Shri J, E. Kapoor: Then, Sir, during the course of one of his speeches a

q\iestion was put to us bv Shri Gopalaswami Ayyangar with a certnin ̂  amount 
of em phasis, with a certain exhibition of temper als'>, a temper ^̂ -hlch rarely 

~ comes to Shri Gopalaswami Ayyangar^T do not know why he should have bee^- 
BO t>erturbed— as to whether it is our intention that the Citizens of this cOnnlspr 
sho^d be liabla to forfeiture of their property w-hen such a penal^ cajuwl be 
irtrposed on immigrants? Sir, it shouia have been clear to Shn Gopalaswamr
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Aj'Tangar tiiitt immigrants %tand entirely oii different footing from tb̂ e citi* 
^ens o l  tfeis country. Immigrants c(5me here for their selfish ends. Apart from 
political considerations, tliey come here in search of food “and shelter. If our 
oiti^ns harbour these people, they certeinly are not loyal citizens of this 
^unti^ . They are oertmnly disloyal citizens if they harbo\Jr i^ese persons who 
are aliens, foreigners, who owe no loyalty to ub. With all respect to Shri 
Gopalaswami Ayy&ngar, I  ask him whether he thinks tiiafc such «  oitizen, who 
in redity is not a citizen/ who is a didoyal citizen, who is acting in a manner 
whicli is cbntrary to f îe interests jof India, whose conduct is detrimental to the 
hiterests of India—to use the words which have been used in this legislation—-is 
6iititied to our consideration, whether such a fifth columnist is entatled to sym­
pathy. I  have absolutelj no doubt in my niind, on a sober aad serious consi- 
deraiabn of this subject Shri Gopalaswami Ayyangar would certainly regret 
that he did not accept the amendment which was moved by Pandit Bh^^rgava.

 ̂ There is one more reason why this Bin should have been amended in the 
form ^sugg^ted by Pandit Bhargava. I  have always, ever since my infancv, 

that pfBvention is better than cure, but here I find that the suggestron 
wtuch was made in order that this catastrophe—I can verv well call it a 
catastrophe 80 far as Assam is concerned— may be p^evented^ has not been 
accepted. We have been told by our friendfs from Assam that these people 
come from outside the borders « f  India, fully believing that thev will find shel­
ter with some people who are abeady residing in the State of Assam. It is 
that inducement, it is that encouragement, it is that facility, which prompts 
people fp m  outside India to come to Assam. If we had provided that rtnybody 
who invites or harbours persons coming into Assam after they have been 
ordered to go away, will have his property forfeited, then this indueemeTife 
would not be there for persons to come t-o Assam. Therefore, I  submit. Sir, 
that the best remedy to meet the situation was to have in this legislation this 
one particular clause, because then at least no more new immigrant's would 
have conae. arid the existing immigrants would have been pushed out, 
as tliey would find no assistance from any person already residing in Assam, 
they would find no place of shelter, no food or facility. Therefore, I submit. 
Sir, that if there was one effective remedy to meet the situation, it was the 
fiUggestiou made by Pandit Bhargava which was so enthusiastically and unani­
mously supported by all Members from Assam.  ̂ Sir, the hon. Shri Gopala­
swami Ayyangar may be thinking that to provide for forfeiture of property 4n 
file case of harbourers would be opposed to the prdinarr principles of jurispru* 
dence. True, that is so, but these principles of jurisprudence do not apply to 
an emerpenc> or to an abnormal legislation. Certainly this legislation is being 
-enacted to meet not a norm^ situation. This is an abnormal piece of legislation 
to liseet an extraordinary situation, an abnormal set of circumstances. There­
fore, Sir, it would hiive been perfectly justified even from the point of view o f  
jurisprudence, propriety and equity to h<ave provided in this legislation that a 
man who hai-bours a declared immigrant, an immi£frant who has been ordered 
to leave the borders of Assam or India, will have his property forfeited. Tn 
thi.s view of things. Sir, I  submit that this Bill is very defective and I  hope that 
before long Shri Gopalaswami Ayyangar would realise that this Bill does not 
Teally serve the purpose whi<̂ h he, has in view and would come before ixs With 
^  Inquest that we may give liim the necessary authority which we were so 
finxious tio give him today. ^

%  , I appeal to hon. ^embers that as time is very shwt, they
iaaay exercise some restraint so that a larger number of people may participate 
in the debate.
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Praf. Bm^a: Sir, I have only a few things to say. My hon. friend, Mr.
Goi^alaswami Ayyangar, expressed bow shocked he was at the amendment pro­
posed by Pandit Bhargavftj but, Sir, I am myself shocked at the way in which 
our Government has fialed in its elementary duty of preventing aliens or foreig­
ners from coming to our own country without permission. They have slept 
for such a long time when as many as five lakhs of people have come into our 
territory. They did not lack any warning because the Calcutta papers have 
been warning us time and again that this unholy process was going on. Yeir 
our Government did not make any move- They were taking neither preventive 
action nor curative action. They were failing in the elementary duty of ^ e -  
guarding the elementary interests, the fundamental interests of our Stete and 
our society. Some of my friends were showering congratulatioi^ on our 
esteemed fenend, Shri Gopalaswami Ayyarigar. I am also prepared to offer 
another bouquet in that manner to my friend, but I am not prepared to congra­
tulate our Government, five lakhs of aliens cpming into our territory and our 
Government doing nothing up till now to prevent it. At long last it wakes up 
and brings forward this Bill, but our friends from Assam say that this is neither 
preventive nor curative.

Our friend Mr. Jaspat Roy Kapoor just now has made out quite a point that 
it is more an invitation to these peoplB to come over to our side and then be 
detained for three years and get fljeipselves fed in these days of starvation, in 
these days of unemployment and economic depression both in India as well as 
in Pakistan. Sir, my complaint is that somehow or other in regard to this funda­
mental questicm of India’s citizenship, the safeguarding of it and preventing 
aliens from coming into our own country and queering the pitfth on our side and 
making it possible for the other side to have some friends on our side, our Gov­
ernment somehow or other has not been blessed with the proper leadership and 
proper guidance and proper administrative leaderehip. It is easy for i'7'v hon. 
friend to go home and then say to himself: “ 1 have got this thing passed’ , and 
for those advisers also to go on smiling in their sleeves just l>ecause w'hen the 
question was raised, we were all prepared to support them. But let them not 
forget the fact that they are trying the spirit of this Houst^ the atmosphere of 
this House, the patience of this House rather too much. Therefore, Sir, I would 
like to request them, not one Minister but the whole of this Government, to be 
much more cbnsiderate in regard to the feelings of this House and about their 
own fundamental duty towards the citizens of this country. I need not say 
anything more and particularly on this occasion when I feel very strongly in 
this matter. "

Shri Joachim Alva (Bombay): Sir, I welcome this Bill. We wh.̂  come from 
Bombay are almost surprised and w'e also note with great regret as to how many 
difficulties our friends from Assam have been grappling with. Assam as you 
know was the spring-board on which Mohammad Ali Jinnah rose to power. We 
are no doubt aware that he was vanquished on the great front of Kashmir which 
is represented by the Premier of Kashmir who is now in this House. We regret 
that just 45 lines in one sheet of paper should have ca\ised so much discussion 
and argument. I may say that Fifth Columnists in every State are uninvited; 
and uninvited guests or intruders in a Stat« are unwelcome everywhere. Assam 
today is faced With that danger for the last three years. Assam may have to 
face worse dangers when South East Asia may become the sprir.g-board of 
another war. After all the worst  ̂laws that we will be enacting are not the 

■final remedies to prevent Fifth Columnists. Citizens of every State whethex 
we remain small enough or big enough including Assam will have to protect 
themselves against the Fifth Columnists or against any kind of invaders that  ̂
come into their territory. I for one, would want you to know that Bikhs and
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Hindus weiB ^ p e d  oflP from Pakistan without the ^nactoaent of any laws and 
today it is 60  painful to find that we .have to enact a law to clear out undesi­
rable people. As I said'whole populations were wiped off from the neighbour­
ing S ^ te  of Pakistan witlwut enacting any laws and even today within the irtm 
frontiers of Paldstan no one would dare to go there. Today for our own State 
o f Assam, the right arm of India, we have to enact this law. A statesman of tiie 
t^'pe of the hon, Minist*er fehri Gopalaewami Ayyangar had to stand up and put 
up a fight and say that we shall not let property be confiscated. Our experience 
in Bombay is that we have got about 10,000 undesirable citizens, men who 
are deport^, men who have gone to jails six or eight or ten times. I  have lived 
with them in the Nasik Jail and I  have eaten with them. They come back and 
find that the Police are not able to do anything at all. My final f^apeal is that 
you should make hearts and bodies strong to eject the inv^er. W e shall have 
t(> do it in Assam. No Police can protect the people against tiieee invaders or 
your own Fifili Columnists and unless your hearts and bodies are strong as steel, 
you cannot protect the State. You are the final defenders of the State. What- 
-ever orainances you may pass may not protect you. They are mere thin sheets 
o f armour t^at will fall by the sword of invasion or the first underground acti­
vity of the Fifth Columnists. I mention the Fiffe Columnists because India 
is  an immense sea for l^e known and unseen activities of Fifth Columnists. As I  
«aid we realize the difficulties and the dangers in which l^e people of Assam are 
placed. As I said Mohammed Ali Jinnah rose to power on Assam and Assam 
may still be the spring-board of another alction. We may enact whatever laws 
we may like but they cannot be enforced. Not all the lawyers in the law courts, 
not aU the pleadings of the Governments nor all the arguments can protect the 
citizens of a State from invasion or the crushing influence of the Fifth Columnists. 
Long before Hilter rode into Paris, he had paralyzed the hearts of the citizens 
of Paris and that may be so here. Five lakhs of infiltrated men is a great 
problem. I  am told by my friends, from* Assam that these people, have gone 
amd occuTiied not the tribal lands because the tribal folks \̂ dll shoot them 
down with bows and arrows; but they have taken iAie fertile lands. The British 
Goverimient once enacted severest measures in this country. They said they 
will confiscate their lands and confiscate the property of people, who are har­
bouring their enemies and yet as you know, nothing of that sort finally prevailed 
in crushing Indian nationalism. In enacting a law we must see that we do not 
make it afl harder. If you have mere death penalties today you shall have a 
population which shall be fearless of the impositions of death. So we have to 
wntch as to which weapons we have to pull out.

As I said, Sir, I welcome this measure and I take my hat off to the hon. 
Mr. (jopalaswami Ayyangar for having stood up against hardships that would 
follow the confiscation of property. He is an aging statesman and I find that 
he is in fine mettle against forces of reaction.

Pandit BalkriaimB Shanna: I hope you will excuse me if at this stage
of the third reading of this BUI* I  strike a rather different note from the ones 
that we have heard in this House from hon. Members. To me. Sir, this occm- 
sion is not an accasion for any ccmgratulation nor for any satisftfcctip. for the 
v?rv simple reason that I  feel sad at heart when I  find myself in such a 
«it»jation that this House has been compelled to take into coi'Bideration^ a 
xneasure like tJiis. • ^

By this enactment Parliament is providing for the expulsion of what we have 
so far ‘undesirable immigrants' but now in the amended form we have 
them ‘certain immigrants’ . I  do not relish this urgent need of a nieasure 

like, this and the reasons are not far to seek. From time immemoriaJ we have, 
its a Nation, believed in an open door policy. We have never banged o\jr doors 
iif^hxst those who wanted to come ?ind settle in this country- and to adopt it
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«6 their own. Our hospitftlitjr liaB beeix a by-word in the history of hunmn 
lelationfihip and fJl manner of human species can be found in this ̂ country. In 
this Trery House if  you will see the featuipes of the Members present, you will 
ijot find it Tery difficult discern jSemitic, Mongolian^ SeytBian, Drayiton ^<1 
Aryan traces wFicB shows cle^ ly that country of aJi the oouniari^, has never 
%eiieved in shutting her door against those who w ^ ted  to come and seMie h©re> 
M y friend was douhtmg whether we had any Semitic traces in our blood but he

be glad to kno\^t£at we have had the authority of the historians who say 
that the Ghitpavan^Brahmins are the jeŵ s who have been converted into 
Srahininism^ I don't know if any Brg^mins in the South will take excepti(»i to 
St: ' ■ ' V -

• ■ ' ■' »■
, Sbii l^agl: On a point of Order. Mr. Kamath being a ChJi?>avan Brahmin...

H r .  OfaAirsuui: I  would ask the Members to confine themselves to the BilL
P a s^ t B&l3Er!3b]ia Shamui: I  beg to submit that it was not out of

ffusillanimity on our part that we continued to behave teoughout history in tbe 
jiianner we did. It has always been with us a great principle that all htmian 
^eings are in essence image of Opd and that the discrimination between man 
^nd man of this or that country, of this or that race, of this or that reiigioa 
is an outrage not only against the dignity of man but against the very Godhood. 
Of course disOTmination between ma® tmd woman is necessary in order to keej  ̂
•the society ^ w in g . W e always believed in the principle that it is the petty- 
minded alone who think in terms of thine and mine but to men of broad syiii- 
pathy the whole world is one fanifly. The situation however has so developed 
on the side of our frontier in the North-I^ast that we must give earnest thought 
to it. Holding fast to our principles of non«discriminatk>n we must see to it 
that the mischief-mQngers do not monkey with our border aarea. , One may ask 
how do I reconcile my tradition of hcspitality with tins Bill which prbvidfe* for 
^xpulsiou of immigrants. The answer is very simple. My hospitality is for 
men—I have not extended and 1 shall not extend it to those who have refused 
to behave like men. Desparadoes and thieves cannot lay claim to my hospita­
lity. It is well tliat many of the suggestions which were placeid before the hon* 
Minister were accepted by Hm. In a way the scope of the Bill has been broad- 
eped. In a w§y the suggestions that were placed by my friends Mr. Biswa- 
nath Da? and bandit Bhargava liave been accepted. I  ain really not yet con­
vinced why the hon. Minister should not have accepted the suggestions— t̂he 
last one— that was placed before him and bef<^e the House by Pan£t Bha^-gava. 
He very rightly asked us the question whether we should like to put our own 
nationals at a disadvantage by proK»iding in this legislation for the forfeiture of 
property becf»use after all the harbourers will"be our own nationals. It is not 
the national of any other country who can be called a traitor. The ta*aitOr is 
always my own national; he alone can be branded a traitor; and if nay rational 
behaves in a treachei’ous manner, 'then there is no reason why we should show 
any leniency to him. We are calling for trouble by not having #»ccepted that

The sittmtion as has arisen no doubt is a complicated situation but as was 
pointed out by friends from A ssto  it is not all. of a sudden that the siiuatidh hm  
KO developed. We can ual but i*ec»ll to oui* minds the histoi^ o f tbis attempt 
on the part of a certain section of the then undivided India to make Assam a 
proyinee predominantly eonsisting of one particular jjeople w^o ol)serve one 
faith. That has been the attempt continuously g o i^  on for the last ten nr 
twelve yê Trs—pei-hafjs more. 1 have read of it jince 1(^0 and 1984 when we 
were in gaol and we Icnew that a persistent atteSipt was being made by some 
people either to; convert A^amese to a pai*ticular religion oi* to" bring 
people from the b<»der areas of a particular j^ligion in order that a substantial 
•fjiprtion of Assam may become one religion wad therefore may be given, w h ^
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th^ time comes, to sections of a particular class of Indiaii society \\%icli observe(| 
pei^in religiGn. I think my friend Mr, Chaudhiiry also can teU many stories 
aald pei-haps even at a time when he himself wa| the Minister in the Assam 
^ vem m en t, things were going on there under his very nose and perhaps he 
found himself powerless to put a stop to that. Therefore 1 say that this is not 
a recent h istoy and that this is a history which has been repeating itself tim^ 
and again and  ̂as my friend Mr. Borooah and Mr. Buragohain pointed out, I 
will not he in the least surprised if after some time claims are mnde on certain 
territories of Assam on the ground that that territor^  ̂ Avas mostly inhabited by 
peofd.e who profess a certain religion. That may be in*^e nature of a counter­
blast ot us in regard to our Kashmir dispute. That has been al! along the 

^ licv  and that policy has been going on in Assam for t^e last so 
5 P.M. many years. The question naturally arises as to w het^r this BilF 
Avhich we are passing today will ineet the exigencies of the situation.

ITiere are two sides of the qufcstion. One concerns the immigrants and the 
other concerns those who are rkugees and for whom provision has been made 
in the Bill bv the hon. Minister having? accepted the amendments mo^ed by 
mv friends here. So far as the refugees are concerned I think I wall not be out 
of ' nrder if I trv to bring to the notice of this House the i^light of r‘>fngees *in 
Af^sam and the way they have been treated. I  have before me a cutting front 
a newspaper,..............................................

Skn Kamath: On a point of order, Sir. while I have great regard for lyy 
bon. friend and his very admirable exposition, is all this detailed discnssion 
relevant to the ^ ird  reading?

Mr. CauUrman: T was just goii:g to point out to the hon. Mt;mbt*r that any
reif^rencp to the condition of the refugees in Assam is not pertinent to the 
disevTSsioii on the BiU.

PsnSit Balkrisima Shairina: I have no go except to bow to your decision,
thotigh I beg to differ from it. Even the Bill itself mentions'the refugees, thougiu 
not by name but by meanhig and therefore any discussion about the refugees 
in Assam may not be out of place. '

Mt. Chairman: I would like to mention that any reference to the refugee's 
namely that anv of the provisions of this B-ill will Harm them in future would, 
be perfectly relevant but what has been done before the Act ŵ as passed to the 
refugees would uot be pertinent.  ̂ ^

Seyenl Hon. MenMsera: It is past five o ’clock, Sir.
i f r  If the hon. Member will conclude in a few more minut 's

the House might sit. How long will the hon. Member take? <
Pandit Balkritima Shdrma: I won’t take more than 15 minutes, Sir. May

,I  be permitted to continue on Monday?
/ The House then adjourned till a Quarter to Eleven of the Clock on Monday, 

the l$ih February,
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